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THE 
PARLIAMENTARY DEBATES
(Part I—Questions and Answers)

OFFICIAL REPORT

1916

PARLIAMENT OF INDIA
Monday, 5th March, 1951

The House met at a Quarter to Eleven 
of the Clock.

[M r. Speaker in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Smuggling op Diamonds

be pleased to state whether it is a fact
that a packet of Christmas cards 
received at Bombay Foreign Post 
Office contained diamonds worth 
Rs. 150.000?

(b) If so, what was the name and 
address of the sender, and to whom
was that packet addressed?

The Minister o f Communications
(Shri Kidwai); (a) and (b). The ques
tion concerns the Ministry of Finance 
to whom it has been transferred for
answer by the hon. Minister for Fi-

 ̂ subsequent date allotted to that Ministry.

Paniwala Maharaj

SF* Willtile Mmister of Food and Acricattare
be pleased to state:

ployment of Paniwala Maharaj’, the 
water diviner of Rajasthan;

I*®* *>««"engaged; and
(c ) on what basis his visit* to the

various areas are fixed?

. J S i Minlsler ot Food aad
A«rtoiiltare (fflirl TUniinala Bao): (a)
An honorarium ot Rs. 1.800/- p.m. plus
an allowance o l Rs. 500/- p.m. is p k d

‘ to him.
344

1916

(b) The appointment has not been 
made for any specified period.

(c) The Rajasthan Underground 
Water Board settles his programme and 
charges a fee of Rs. 150/- per day plus 
travelling expenses to the party re
questing Paniwala Maharaj’s services 
outside Rajasthan.

Pandit M. B. Bhargava: What parts 
of the country have been benefited 
by his divine powers so far?

Shri Tfaimmala Bao: Rajasthan,
Faridabad, Rajpura and parts of
Saurashtra.

Pandit M. B. Bhargava: What per
centage of his predictions have come 
out true?

Shri Thirumala Bao: I have not cal
culated the actual percentage. Almost 
ail the places where he had divined 
water have been found to be correct

Shri R, Velayudhan: May I know 
whether any expenditure on behalf of
this Paniivala Maharaj is met by the 
State Governments?

Shri Thirumala Rao: Yes, Sir. When
ever any State wants him they have 
to pay at the rate of Rs. 150 per day 
plus first class travelling allowance.

Shri Jnani Bam: May I know the 
number of days he was on tour in 1950?

Shri Tfaimmala Rao: I want notice.
Shri A. C. Gnha: Has he been able 

to divine any pla^ containing petrol 
or other mineral oils?

Shri Thirumala Rao: He is called
Paniwala Maharaj.

Shri T, N. Singh: May I know if any 
officer of the Agricultural Department 
either of the Central or State Grovem- 
ment has been associated with this
work?

Shri Thirumala Rao: No, Sir. I am 
not aware of any.

Shri S. N. Das: Is there any proposal 
on the part o f Government to start any
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t^ tre  for training to be conducted by 
Paniwala Maharaj; so that India will 
be able to get a sufficient number of 

'^ater-diviners?
Mr. Speaker: Order, order.

^Seth Govind Das: Has this Paniwala 
Maharaj visited all the provinces and, 
if not, is he going to be sent to those 
provinces which he has not so far 
visited?

The Minister o f Food and Agricnl- 
tore  (Shri K. M. Munshi): He is not
a touring Paniwala Maharaj. He has 
to be on the spot for days before he 
divines water and a weU is started.

Seth Gavind Das rose—
Bfr. Speaker; We wiU go to the next 

question.

P ostal Savings B ank Faciltties

B h a rg a w  WiUthe Minister of CdmmimieatifiBS “be 
pleased to lay on the Table of the 
House a statement showing:

(a) the number of Post Offices In 
J ^ ch  Savings Bank faciUties exist in 
Part A, B and C States and how many 
of them are situated in the Urban and 
rural areas separately;

(b) the amount deposited at these 
' Savmg Banks during the year 1950, and

how this figure compares with the 
deposits made at these Post Offices 
during the years 1948 and 1949; and

(c) whether Government propose to
extend the Savings Bank faciUties In 
aU its Post Offices situated in the 
rural area, if so by which date, and 
if not why not? .

The Minister o f Connnimicatloiis 
(Shri Kidwai); (a) and (b). The infor
mation is being coUected, and wiU be 
placed on the Table of the House;

(c) The question of extending S.B. 
business in rural areas has been ex
amined by the Rural Banking Enquiry 
Cranmittee as weU as by the Post office 
Savings Bank Enquiry Committee 
and their recommendations are under 
consideration of the Government

Pandit M  B. Bhargava: Is it not
known to the Government as to what 
is the amoimt deposited in these sav
ings banks?

Shri Kidwai: The information has 
to be collected from a large number 
of offices, especiaUy in C class and B 
class States. Therefore the informa
tion is not readily available.

Pandit M. B* Bbargava: What per
cental of the total post offices are dis
charging this function of savings bank 
business?

Shri Kidwai: There is no fixed per
centage. All the departmental offices 
transact this business. Some extra- * 
departmental sub-offices also transact 
this business. Some branch offices 
have also got to do this business. Extra
departmental offices in special circum
stances are permitted to do this savings 
bank business.

3nrc ^  ?ft

[Shri Dwivedi: I want to know whe
ther the faciUty of Savings Bank has 
been provided in those post offices 
which have been opened in the villages 
having a population of two thousand 
and if not, whether this facility is 
going to be provided soon?]

^i«ld 'IT t  * .
[Shri Kidwai: It aU depends on the 

local conditions.]
C a ttle  D is e a s e s

* i m  Shri a  C. Samaata: WUl the 
Minister of Food and Agriddtore be
pleased to state:

(a) the measures taken to fight the 
foot and mouth disease affecting cattle 
in India;

(b) whether this disease prevalent 
in India differs from that prevalent 
in other countries of the world; and

(c) which system of medicine is 
administered in India for its cure?

The Minister o f Food and Agrictil- 
tnre (Shri K. M  Munshi): (a) The
foUowing measures are usually taken to 
fight an outbreak of foot and mouth 
disease among cattle.

(1) Foot baths in an antiseptic lotion 
are provided.

(2) Infected animals are segregated,
(3) Ulcers in the mouth and foot are 

treated. Saliva from the affected ani
mals is rubbed on the tongues of sus
ceptible animals to cut short the dura
tion of the outbreak.
The above measures as also propa
ganda among the cattle-owners are 
carried out by the State Governments 
through the agency of their Animal
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and VetoriMtty
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Husbandry 
meats.

(b) No.
(c) The Government Departments 

use the allopathic system for preven
tive measures.

Slui S. C. Samanta: May I imow 
whether the disease is contagious?

Shri K. M. Manshi: I think it is.
Shri S. C. Samanta: What is the 

number of cattle that die every year 
out of this disease?

Shri K. M. Munshi: About 4,000.
Shri S. C. Samanta: What is the loss 

due to mortality, reduction in work
ing capacity and reduction in milk 
yield and reduction in breeding capacity?

Shri K. M, Mimshl: I have not got 
the fibres here. If the hon. Member 
will give notice I will have them work
ed out.

Dr. M. M. Das: May I know whether 
any research has been carried out by 
Government to find a proper medicine 
for this disease? If so, what are the 
results and what are the centres where 
this work is being done?

Shri HL M, Mnnshi: The Indian Agri
cultural Research Council has a scheme 
working at the Indian Veterinary Re
search Institute, They have for the 
moment evolved a vaccine but its cost 
is very high, Rs. 5 per dose. They are 
now trying to reduce the cost

Dr. M. M. Das: What is the period 
of immunity given by this vaccine?

Shri K. M. Manshi: I should like to 
have notice,

m m  f  t ^
^  g ^  if

^  I?
ISeth Govind Das: Perhaps, the hon. 

Minister has just told that it is treated 
according to allopathic system. I want 
to know what were our old systems for 
its treatment and whether any re
search work is being carried with re
gard to them?]

Shri K. M, Manshi; 'there is no re
search work carried on but it has been

found that Ayurvedic and Unani Sf9* 
tems are not effective.

1^0 wA  : ^  ^
f  ft? w  w

vt ^  ^  ?
[Shri M. L. Vanna: I want to ask 

the hon. Minister whether any re
search work is being carried on regar^ 
ing such a system which could be 
easily made use of by the farmers?]

Shri K. M. Munshi: We have not 
been able to find any so far.

Shri T. N. Singh: Is it a fact that 
the number of deaths and also disabl^ 
ment of cattle as a result of thi$ 
disease for a long period is stated to 
be very high and may I know whether 
the figure of 4,000 mentioned relates 
to a particular area or for the whole 
of India? *

Shri K. M. M on^ : So far as the
mortality figure of 4,000 is concerned 
it relates to the whole of India. I 
agree that a very much larger num» 
ber suffers from either reduced work-» 
ing capacity, reduced milk-yielding 
capacity or general debility.

Shri Shiv Cfaaran Lai: Have any 
preventive medicines been discovered 
for the purpose and are they being 
distributed freely?

Shri K. M. Manshi: As a matter ot 
fact it has not been possible to find 
anything completely suitable- But u  
I mentioned we have evolved a vacci îe 
which costs about Rs. 5 a dose. What 
is imported from foreign countries 
costs even much higher and some ot 
them are not effective on Indian 
cattle.

North ANOA^fANS Forests

♦1966. Frof. S. N. Mishra: Will th» 
Minister of Food and Agriculture be
pleased to state:

(a) whether the scheme for exploit
ing the North Andamans forests ^  
private enterprise has been put into 
operation; and

<b) if not, the reasons for the 
delay?

The Minister of Food and Agrlool* 
tore (Shri K. M. Munshi): (a ) Not 
yet

(b) The agreement with the party 
whQpe tender has been accepted has 
not yet been signed as all the docu
ments required by Government for 
certain verifications have yet to be
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produced by the Company and 
examined by Government.

Prof. S. N. MLshra: What is the 
area of the forest that is sought to be 
exploited?

Shri K, M. Mimshi: The area is about 
600 sq, miles.

Prof. S. N. Mishra: May 1 know the 
name of the Company?

Shri K. M. Mimshi: The highest 
tenderer with whom negotiations are 
now going on is Messrs. P. C. Ray & 
Co. (India) Ltd., Calcutta.

Shri Kamath: Which other firms, 
Sir, tendered for this concession?

Shri K. M. Mimshi: About six or 
Bight firms tendered. I cannot re
produce the names of all—I remember 
a few but don’t remember |tll.

Shri Kamath: Has Government
called for the capital structure, the 
assets and the balance sheets for the 
laM three years of this firm with whom 
negotiations are going on?

Shri K. M. Mnnshl: That is what I 
mentioned in my reply, that verifica
tion is going on with a view to find 
out the financial position of the Com
pany and whether it has got sufficient 
capacity for carrjdng out this work.

Shri Hanumanthaiya: In having these 
forests exploited is it the intention of 
the Government to put the land to 
agricultural production?

Shri K. M. Munshi: No. As a matter 
of fact these are forest lands and new 
trees will be planted. It is our biggest 
forest and will in course of time supply 
the timber necessary for this country.

Shri Bamaswamy Naida: Has any
match-manufacturing company been 
given a concession in this forest?

Shri K. M. Mnoshi: I should like to 
have notice.

Shri A. C. Gnha: May I know what 
kind of timber is available there, and 
whether any new kind of timber is 
experiment^ to be grown there?

Shri K. M. Mimshi: So far this North 
Andaman forest has not been exploited. 
It has got varieties of timber of 
exceptional character and sometimes 
of great beauty,—varieties not found 
in any other part of the world, I under
stand. Of course, no new experiments 
are being made there.

Shri J. N. Hazarika: Will the ti^ne- 
fits derived from this scheme of ex
ploitation go to the refugees there or 
to the indigenous population?

Shri K. M. Mimshi: So far as the 
North Andaman  ̂ are concerned, there 
is very little population there.

P rot  S. N. Mishra: What is the 
period of the contract?

Shri K. M. Mnnshl: I am speaking 
from memory—it is something like 20 
or 25 years.

Mobile Observatories

•1M7, Prof. S. N. M shra: Will the 
Minister of Commnnieatloiis be pleased 
to state:

(a) whether the Meteorological De
partment has arranged that ships of 
Indian registration or normally plying 
in Indian waters, should serve as 
^mobile observatories’ so far as weather 
and other conditions along the routes 
are concerned; and

(b) how many stations there are for 
receiying weather reports?

The Minister o f Gommunieatioiis 
(Shri Kidwai): (a) Yes.

(b) Within India...8 
Outside India.. .4.

sfto ^ 0  f m  : A

t  ^
fPr«f. s. N, Mishra; May I know the 

amount of money that is being spent 
on this scheme?]

srsfpjm #  w
I

rShri Kidwai: At present. I am un
able to give a reply to it.]

sfto

[Prof. S. N. Mishra: Whether other 
countri^ also contribute towards it?}

f  I
[Shri Kidwai: They contribute to

wards what?]

i ft o  1 ^ 0  ^

[Prrf. s. N. MUhta: Whether other 
countries also co îperat© in thls .obs^* 
vation work?J
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^  ftwwif : ^  fsR
fVn % 5r̂ T3’ 3n^ ^ ^  ^

^  5TRft t  3ftr ^  fJTT̂

i  \
[Shri Kidwai: We give information 

to the ships of various countries which 
«ail within our area and similarly 
when our ships sail to other countries 
their departments give our ships this 
Information.]

A dvisory Board op Indian Council of 
A gricultural Research

^1908. Shri B. R. Bhagat: WiU the 
Minister of Food and Agriciiltiixe be
pleased to state:

(a) whether the Advisory Board of 
the Indian Council of Agricultural 
Research has recommended a numb^ 
of schemes for agriculturad and 
animal husbandry research;

(b) if so, the number and names 
of these research schemes; and

(c) how many of these recommen
dations will be implemMited and in 
what time?

The Minister o f Food and Agricul
ture (Shri K. M. Munshi): (a) Yes.

(b) The number of schemes so re
commended at the meeting of the Board 
held in January, 1951 is 83. out of 
which 46 are new and 37 are extension 
schemes. Two lists showing the nan^ 
of these schemes are placed on 
Table of the House. [See Appendix 
XIV, annexure No, 10.]

(c) The Governing Body at its meet
ing held on the 5th February, 1951 
sanctioned 77 out of the 83 schemes 
recommended by the Advisory Board. 
The schemes not approved by the 
Governing Body are items (2). (8), 
<12), (19), (20) and (31) of list I
placed on the Table of the House in 
reply to part (b) Extension schemes 
are sanctioned from the date of expiry 
of their existing term whereas sanc
tion for new schemes will take effect 
from 1st April, 1951. The period for 
which each scheme has been sanc
tioned is shown in the two lists.

Shri B. R. Bhagat: May I know on 
what basis priority in the scheme is 
determined?

Shri K. M. Munshi; So far as exten
sion schemes are concerned the results 
achieved and the progress made are 
taken into consideration. As regards 
the new schemes, they are first of all 
received from the States or from the

institutions in which the schemes are 
to be carried out, then they go to the 
appropriate Scientific Board, then 
studied and submitted to the Advisory 
Council when the Advisory Councu 
studies them and selects those which 
are suitable. After that they come to 
the Council and the Council examines 
them.

Shri E. Velayudhan: May I know 
whether any scheme for the starting 
of a cattle farm in the Travancore- 
Cochin State is contemplated under 
any of these 83 schemes?

Shri K. M. Mmishi; May I refer the 
hon. Member to the statement which 
I have placed before the House?

.Sfcrt T. N. Sia^: May I know 
w ir ie r  m all these research schemes 
including those which are to be given 
effect to, any direction is given by 
the Government to this research 
authority to see that only those re
searches are carried out as will result 
in Immediate increase in yield from 
crops?

Shri K. M. Mnashi: As a matter of 
fact, most o f the researches are of 
practical appUcation which might lead 
to immediate results, and recently they 
have been trying to carry out those 
researches which are of immediate 
importance.

Shrimati Dargabai: What is the total 
estimated expenditure in the imple
mentation of such schemes as are 
recommended?

Shri K, M. Munshi; The total ex
penditure is Rs. 43.51,560 out of which 
Rs. 26,40,970 are for new schemes and 
Rs. 17.10,590 for extension schemes.

Shri Rudrappa: May I know whether 
any of the schemes have been rejected 
or deferred for want of funds?

Shri K. M. Munshi: I donH think 
that any of the schemes which have 
been rejected were rejected on account 
of lack of funds. They have been 
rejected partly because the States were 
not prepared to bear their share of 
expenditure. Others have been rejected 
because they were not of practical 
importance or because the parties who 
applied for aid were not found com
petent to carry them out

Shri Shiva Rao: May I ask what
practical efforts are made by the 
I.CA.R. to bring the results of agri
cultural research to the notice of 
cultivators?

Shri K. M. Munshi: As a matter of 
fact the results are spread over the 
whole country through the Agriculture 
Departments of the States. Recently 
it has been decided by the Research
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Board that such of the old research 
p l^ rs as are of immediate importance 
thould be collated, brought uptodate 
ftnd published.

Sliri Ramaswamy Naidn: May I know 
whether the ‘key village scheme’ of 
toimal husbandry submitted by Sardar 
Datar Singh is one of the approved 
schemes?

Shri K. M. Mimshi: The *key village 
#ch«ne* which has been prepared by 
the Ministry of Agriculture has been 
sanctioned for certain pilot schemes.

Seismograph

*1969. Shri Raj Kanwar: Will tfa<i 
Minister of Commmdcatioiis be pleas
ed to state:

(a) whether it is a fact that an 
earthquake lasting for about two 
minutes according to Press reports 
was felt in the Kashmir Valley on the 
early morning of 6th January, 1951, 
btit as the local Seismograph was not 
in working condition its tremors 
could not be recorded;

(b) the names of the various places 
in India where seismographs are in
stalled with the dates of their instal
lation and the present condition of 
each seismograph; and

(c) what steps are being taken to 
set right the defects in the seismo
graph referred to in part (a) above?

The Minister of Communicatiwis 
(Shri Kidwai): (a) and (c). An earth
quake of moderate intensity and 
having its epicentre in the Hindu 
Kush mountains was recorded at 
about 10.50 ajn. on the 6th January,
1951 by the seismographs maintained 
by the India Meteorological Depart  ̂
ment. I am not aware whether the 
earthquake was also recorded by the 
seismograph of the Srinagar Obser
vatory which is under the control of 
the State Government. I may add. Sir 
that I have just now received informa
tion that the Kashmir Government 
seismograph has not yet been installed 
and therefore it was not possible to*̂ 
record the earthquake.

(b) I lay on the Table of the House 
a statement giving the required infor
mation. {See Appendix XIV, annexure 
No. 11.]

Shri Raj Kanwar: As the mechanism 
of seismograph requires specialised 
training to handle and understand it, 
what arrangements have Government 
made to impart this specialised train
ing to suitable candidates?

fibri Kidwai: Training is given in 
our Workshop at Poona.

Dr. DeshmoUi: How long after an 
earthquake takes place does the seis
mograph record it?

Shri Kidwai: The recording is 
simultaneous.

P ou T icA L  P e n s io n e r s

*1910. Dr. M. M. Das: Will the 
Minister of States be pleased to state:

(a) the number of political pen
sioners in India; and

(b) the different categories under 
which these pensioners may be classi
fied?

The Minister States. Transport 
and RaUways (Shri Gopalaswami):
(a) and (b). The information is not 
readily available and 1 am afraid, the 
collection of the information asked for 
would involve time and labour hardly 
commensurate with its value.

Dr. M. M. Das: May I know whether 
the Rulers of the Native States and 
the last Governor-General of India are 
entitled to be enlisted in the category 
of political pensioners?

Shri Gopalaswami: I do not think 
that they would be regarded as politi
cal pensioners. Rulers get certain 
privy purses. The ex-Governor-General 
will in future get a pension from us-

Dr. M. M. Das: What is the annual 
expenditure on political pensions?

Shri Gopalaswami: I am afraid I am 
unable to give that information.

Dr. M. M. Das: May I know whether 
the terms “Amanat” , “Zamanat” and 
*̂ Saliana'* are used in regard to politi
cal pensioners and if so, what do they 
convey?

Shri 0<4>a]aswami: I should like to 
have notice of this question.

Sliri Kamath: Are Government
continuing the pension granted by the 
British Government to those or to tiie 
descendants of those who helped them 
in our first war of independence of 
1857?

Shri Gopalaswami: I am not in a
position to say whether all of them 
have been terminated. It may be that 
some of them are being continued.

Navigation in Hoogly and 
G anga Rivers

*1911. Dr. M. M. Das: (a) WiU th^ 
Minister of Transport be pleased to 
state whether any scheme has been 
considered to mate the rivers Hoogly 
and Ganga more navigable so that 
steamers from Calcutta may come op 
to Bincar and upward?
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(b) Is it a fact that a proposal for 
deepening the bed of the Ganga by 
six feet between Buxar and Allahabad 
is under active consideration of Gov
ernment?

(c) How far is it possible at pre
sent during winters for steamers to 
come from Calcutta along the Hoogly 
and the Ganga?

The Miaister o f Stale far TraiuQKVii 
aad RaUwayff (Shri Santhanam): <a)
Yes. The Ganga Barrage Scheme 
which is under investigation aims, 
among other things, at the improve
ment of navigation in the Ganga and 
the Hoogly. -

(b) Surveys have established the 
possibility of maintaining a navigable 
channel 6 feet deep between Buxar 
and ^lahabad by improving the depths 
in about 18 shoals. The question of 
making this stretch of the river navi
gable is under consideration in con
sultation with Uttar Pradesh Govern
ment.

(c) During winter only light draft 
steamer (Draft 4'-0 )̂ can go from 
Calcutta up to Kalna on the Hooghly 
about 50 miles from Calcutta.

Dr. M- M. Das: May I know whether 
any survey has been done on the 
upper reaches of the river Hoogly to 
examine the possibility of extending 
its navigability?

Shri Santfaanam: Investigations of 
the Ganga Barrage project were 
started early in 1948 by the West 
Bengal Government and are still being 
conducted.

Dr. M. M. Das: May I know whether 
any scheme has been approved by 
Government for improving the navi
gability of any river in the country, so 
that steps may be taken soon?

Shri Sastbanamf At present, the 
entire responsibility rests with the 
State Governments, but under the new 
Constitution it is a concurrent subject. 
The Central Board of Transport con
vened a Conference last year to con
sider the matter. As a result of that 
Conference, a sub-committee was set 
up and surveys were made about the 
navigability of the stretch between 
Allahabad and Buxar.

Shri A, C. Guha: Have the Govern
ment any scheme for connecting the 
Hoogly from Calcutta to the sea via 
Diamond Harbour by digging a canal?

Shri Santhanam: That scheme was 
considered some time ago. I think 
there is a lull in the consideration of 
that scheme.

Shfi A. C. Guha: Are Government 
ready to take up the proposal?

Air  L icehces

Dr. M. BL Das: Will the 
Mmister of pleas
ed to state:

(a) the nimiber of new licences so 
far issued by the Air Transport 
Licensing Board during the year1950-51; ^ d

(b) the expenditure incurred by 
Government for facilitating the 
smootti flying of planes along the 
routes along which new licences have 
been issued, e.g. equipment of aero
dromes necessary for the new air 
services?

The Bfinister o f Cih

a: Not yet. Sit.

(Shri K idwai): (a) 13 licences have 
so far been issued by the Air Trans
port Licensing Board during 1950-51.

(b) No ej^a expenditure has so far 
been incurrra as the facilities required 
for the operation of these services had 
been provided at the aerodromes con
cerned in connection with the opera
tion of other services established 
earlier. But there are pn^>osals to 
incur expQpditure as follows:

(i) For an Aeronautical Communi
cation Station at Imphal:

Capital Expenditure— R̂s, 13,100.
Recurring (Annual) Expenditure— 

Rs. 11^00.
(ii) For a radio telejdione channel 

at Ranchi:
Capital Expenditure— N̂il.
Recurring (Annual) Expenditure— 

Rs. 5,000.
Dr. M. M, Das: May I know whether 

Government have given any assurance 
to these new licensees to the effect 
that if any loss is incurred then Gov
ernment will give a subsidy to cover 
that loss?

Shri Kidwu: No such assurance has 
been given nor was it asked for.

GROU?n)NUT K ernels and 
G roundnut Oil

•1913. Shri R. Velayudhan: (a) Will 
the Minister of Food and Agriculture
be pleased to state whether it is a fact 
that groundnut kernels and groimd- 
nut oil had a steady increased demand 
and sudden rise of price unheard of in 
the history of the Industry before?

(b) If so, what are the reasons?
(c) What steps have Ctovemment 

taken to stem the price for consumers 
in tne country?

The Minister € f Food and Agfteiil* 
tare (Shri K. Bf. M oB da): (a ) Yet.
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(b) The rise in prices Is attributable 
to such causes as the uneasy inter
national situation which has increased 
the demand for exports, rise in internal 
demand, speculative activity and to a 
short crop of groundnut in 1950-51 due 
to failure of late rains.

<c) Government have suspend^ the 
registration of overseas sales of ground
nut oil and hand-picked selected 
groundnut. The control over the prices 
of Vanaspati also operates as some In
direct check over groimdnut and 
groundnut oil prices. As the House is 
aware, there is also a proposal now 
for imposing a duty on the export of 
groundinut kernels.

SIni R. VelAjndhaii: May I know 
what is the total quantity of groxmd- 
nut oil and kernel respectively required 
for home consimiption?

Sairi K. M. Mnnshl: Unfortunately.
I have the percentage here and not 
the quajtttity. If the hon. Member will 
give me notice, I shall supply that 
formation. .

Pandtt »1  B. Bhargava: May I know 
what control is exercised by Govern
ment to curb speculative activity?

Shri K. M. Mmishi: Several State 
Governments have taken action under 
the Essential Supplies and other 
relevant Acts. Further action in the 
matter is also under consideration.

Shri Ramaswamy Naida: What is the 
quantity of groundnut cake that is 
used for agricultural manure and what 
is the quantity that is used for feeding 
cattie?

Shri IL M. Manshi: I should like to 
have notice.

Shri Badrappa: Is it the intention 
of Government to cut short the export 
this year on account of failure of crop 
or is it their intention to cut short 
future export also?

Shri K. M. Monshi: As the hon. 
Member will see from my original 
reply, registration of overseas sales 
has been stopped for the time being.

Shri Budrappa: Is it only for tnis 
year, or will it be even for the future?

Shri K. M. MubsM: We cannot say 
anything about the next year. It 
depends upon the situation prevailing 
then.

Crop Control

•1914. Shri R. Velayudhan: Will the 
Minister of Food and Agriculture be 
pleased to state whether there is any 
^heme for crop control in the integrated 

food production plan?

The Minister o f Food and Agricul- 
tore (Shri K. M. Mnnshl): No. llie 
targets of additional production set 
under the Integrated Production Plan 
(for foodgrains) are to be achieved 
mainly by intensive cultivation schemes 
which are so drawn up as to provide 
sufficient incentive to the cultivator. 
As regards the additional acreage 
planned to be put under different 
crops under the plan, except for land 
reclamation by the Central Tractor 
Organisation, it is left to the State 
Governments to bring about the desired 
cropping pattern by any appropriate 
means.

The Sowing of Crops is controlled 
to some extent by the fixation of prices 
and the legislative restrictions imposed 
by some State Governments. The 
Integrated Production Plan however 
is designed to achieve the targets of 
additional schemes by Specific Schemes 
of intensive cultivation.

Shri B. Velayudhan: May I know, 
Sir, whether any plan for crop control 
was discussed in the Agricultural 
Economic Conference at Lucknow?

Shri K. M. Munshi: I do not know 
what they did: it was a non-official 
conference.

Shri B. Yelasmdhan: May I know. 
Sir, whether the disparity in prices in 
consumer goods is because of lack of 
control of crops in the country?

Shri K, M. Munshi: I cannot answer 
a question on high economics.

Shrimati Dnrgabal: May I know 
whether the hon. Minister has got any 
information in his possession that 
some of the States— P̂art A and Part 
B—have brought about certain schemes 
with regard to crop control? If so, 
which are those States and what are 
those schemes?

Shri K. M, Munshi: In Bombay we 
have the Bombay Growth of Food 
Crops Act, which has been recently 
extended to Cutch and adopted by 
Saurashtra by ordinance. The CP. and 
Berar have got a Cultivation of Fallow 
Lands Act, in which production of 
approved crops is permitted. In East 
Punjab, there is the Utilisation of 
Lands Act. The Madras Essential 
Articles Control and Requisitioning 
Act gives power to Government to 
control the cultivation of specified 
crops and to bring under cultivation 
any waste land.

By ordinance the Government of 
India have delegated certain powers 
to some other States under the 
Essential Supplies (Temporary Powers) 
Act. Under this, the Madhya Bharat 
Crop Control Order, the Madras L<ind
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Utilisation Order nnd the Madhya 
Bharat Land Utilisation Ordinance 
have been issued.

Some State Governments have at
tempted crop regulation by indirect 
incentives.

Shri Kamath: Is it a fact, Sir, that 
the 'Grow More Food Campaign* has 
lost its separate identity and has been 
merged in the integrate food produc
tion plan?

mai K. M. Aloiislii: I do not think 
it is correct, because the ‘Grow More 
Food Campaign’ has been integrated 
not with a view that it should be 
eliminated, but in order that it may 
be strengthened.

Shrlmati Dnrgabai: May I know, 
Sir, what is the total extent of the 
area that has been brought under 
control as a result of these ordinances 
and legislation.  ̂ .

Shri K, M- MuBshi: I should like to 
have notice of that question.

Shri R. Velayodhaa: Is there any 
coun^, other than India, with food 
scarcity, which has legislation for 
control of crop and food production?

Shri K. M. Munshi: I must make 
enquiries far and wide.

Shri T. N. Singh: The hon. Minister 
stated that under the inte^ated 
scheme crop control as such is not 
being done, but emphasis is being laid 
on intensive cultivation. May I know, 
Sir, whether it is not true that under 
this integrated scheme there is also a 
plan to regulate particular crops and 
their production?

Shri E. M. MimsU: With regard to 
intensive cultivation schemes the pro
posal is that they must grow a certain 
percentage of food grains before grants 
are given to them. In that way some 
control is being exercised.

M ovement of Goods

*1915. Seth Govind Das; Will the 
Minister of Railways be pleased to 
state:

(a) the number of wagon miles 
covered by goods during the year 1950; 
and

(b) how does the figure compare 
with those of the last three years?

The Minister o f State for Transport 
and Railways (Shri Santhanam):
Operating statistics of Indian Railways 
are compiled for the financial year 
only and not by calendar year. The 
information given, therefore, relates to 
the respective financial years only.

(a) in terms of four-wheelers,
2,625,420,000 on Class I Railways 
during the financial year 1949-50.

rb) 1946-47*—2,328,104,000; 1947-48— 
2,210,533,000; 1948-49—2,317,866,000.

Seth Govind Das: In this increase, 
in which line and in which State has 
the increase been uppermost.

SOiri Santhanam: The Railways do 
not act according to the States: this 
is all on the Indian Railways.

Seth Goyind Das: My question wm 
in reference to the lines; not alcme m 
regard to States.

Shri Santhanam: I have not got 
separate figures for each railway 
administration.

Export of Cows
♦1916. Seth Govind Das: Will the 

Minister of Food and Agricoltnrc be
pleased to state:

(a) the number of cows or oxen ex
ported out of India during 1949-50 and 
during the first six months of 1950-51; 
and

(b) whether it is proposed to ban 
completely the export of cows etc., in 
view of the great scarcity of milk and 
milk products?

The Blinister o f Food and Agricul
ture (Shri K. M. M onshi): (a) Nil.

(b) Export of cattle outside India is 
prohibited except in very special cases 
where the cattle asked for by a foreign 
country are small in number and are 
required for experimental or breeding 
purposes only,

3Tt^ WT ^  ■*?V '1^4%

[Seth Govind Das: Whether the 
Government are contemplating to 
impose any restrictions on the move
ment of cows from one State to another 
apart from their export to the foreign 
countries?]

Shri K. M. Munshi: I do not know 
exactly. But my impression is—I am 
speaking subject to correction—some 
States have put some kind of ban.

: WT JTmtsr
^  ^  STf TRT MIWH f  ^

sTRft 13 tk  ^

♦Excludes B.A. and N.W. Railways.
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^  ^  fe n  T̂RIT f »
W  W  ^  «F^

^  ^  I  ?
[Seth GoTind Das: Whether tbe hon. 

Minister is aware of the fact that 
many cows are exported from Punjab 
to Bombay and Calcutta and they are 
slaughtered as soon as they go dry 
and whether the Government are con
templating to stop such exports?]

Sliri K. M. Mmislii: This relates to 
inter-provincial movement I should 
like to have notice of that question.

Roads in V indhya Pradesh 
(Construction)

*1917. Shri Dwhredi: (a) Will the 
Minister of Transport be pleased to 
state how many new roads have been 
imdertaken to be built by the Vind^a 
Pradesh Government since 1948 and in 
what parts of the country?

(b) Have any of them been com
pleted so far?

(c) When was the work on Chandla- 
Laundi Road started and how many 
miles of road has been completed so 
far’

(d) How long is it likely to take to 
complete this work?

The lIKiiiister o f State for Transport 
and Railways (Shri Saathanam):
(a) Sixteen, out of which ten lie in 

Baghelkhand Division and six in 
the Bundelkhand Division.

(b) One work has been completed 
and another is expected to be com
pleted by March, 1951.

(c) November, 1950. Road metal has 
been collected in two miles.

(d) It is hoped the work will be 
completed in the year 1951-52.

Shri Dwivedi: May I know whether 
any amount had been earmarked for 
the construction of roads for each 
State?

Shri Santhanam; Yes, Sir. For each 
Part C State a certain sum of money 
is set apart and it is shown in the 
Budget.

Sfaii Dwivedi: What is that amount?
The total IsShri

Rs. 22-36 lakhs.
Shri Dwivedi: May I know what is 

the share which Madhya Bharat, 
Vindhya Pradesh and Bhopal got out 
of this amount?

Shil Santhaiim: This amount is lor 
V k i ^ a  Pradeeb.

Sliri Dwivedi: May 1 know if there 
is any programme for the coming year 
for the construction of new roads and 
the betterment of existing ones?

Sliri Santhanam: The roads which 
have not been completed will be taken 
up and completed progressively.

Political Sufterers in 
V indhya Pradesh

*1918. Shri Dwivedi: Will the Mhiis- 
ter of ^ t e s  be pleased to state:

(a) the number of the political sufif* 
erers who have been given some kind 
of moneitary aid in Vindliya Pradesh;

(b) whether any of such persons had 
any certificates of their sufferings from 
any authoritative sources; and

(c) whether any political party or 
organisation was consulted before giv
ing such aid?

The Minister o f States, Transport 
and Railways (Shri Gopalaswami): (a) 
Five.

(b) and (c). The Ministry of the 
time is  ̂reported to have made the 
selection. There is no record of the 
basis on which this selection was 
made.

Shri Dwivedi: May I know the total 
number of applications received in 
this connection, and how many of 
them were sanctioned?

Shri Gopalaswami: I know of five 
cases in which sanction was given.

Shri Dwivedi: Is it a fact that the 
Chief Commissioner sanctions these 
applications at his own sweet will and 
there is nobody to advise him in this 
matter?

Shri Gopalaswami: On the other 
hand I find that in most of the five 
cases the grants were first given by 
the Ministers—some of them of the 
Vindhya Pradesh Government, others 
of the individual State Governments— 
and they were subsequently ratified by 
the Chief Commissioner.

Shri Deshhandhu Gupta; What is 
the amount given, may I know?

Shri Gopalaswami: In one case it 
was Rs. 30 per mensem, in the second 
case Rs. 5 per mensem, in the third 
ca^ Rs. 5 again, in the fourth case 
Rs. 25 per mensem and in the last 
case Rs. 30 per mensem.

Shri Dwivedi: May I know the 
names of all the recipients?

mui 
was ^

The first 
o f ^  late Shri ~
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Das Khare, a political worker of Tikam- 
garh, the second case was a daughter 
of the same person, the th^d case 
was the mother of the late Shri Madho 
Prasad Gupta, the fourth case was the 
widow of the late Shri B̂ alka Prasad 
and the fifth case was Shri Gayasilal 
Gupta.

im

Shri Deshbs 1 Gnuta: What is the
idea of giving Rs. 5 a month?

Mr. S peaks: He could foUow it if 
he had followed the answer. The re
cipient of the five rupees is the 
daughter of the motiier who is given 
tliirty rupees.

A gricultural Indebtedness

•1920. Shri Klshorimohan Tripathi:
(a) WiU the Minister of Food and Agri
culture be pleased to state the time 
when the last enquiry into Agricultural 
indebtedness on an all-India basis was 
held?

(b) Is there any proposal before 
Government to hold a fresh enquiry 
into the matter and if so, when?

The Minister o f Food and A grioil- 
ture (Shri K. M. Munshi): (a) In 1930. 
by the Indian Central Banking Enquiry 
Committee.

(b) No.
Shri Kishorlmohaa Tripaflii: May 1

know the total volume of debt as 
established by that Enquiry?

Shri K. M. Mimshi; I would like to 
have notice of that question.

Shri Kishorimohan Tripathi: May I
know what steps the Government are 
taking, particularly in Part C States, 
to relieve the agriculturist classes of 
this indebtedness?

Shri K. M, Munshi: I do not think 
any particular steps are being taken, 
but I am not sure about it.

Shri Kishorimohan Tripathi: Is
there any information with CJovern- 
ment as to the extent of land that is 
being gradually transferred from the 
agriculturist classes to non-agricui- 
turist classes as a result of this in
debtedness?

Shri K. M. Munshi: I have not got 
the information.

Shrimatl Dnrgabal: May I know 
whether the Rural Banking Enquinr 
Committee headed by Prof. D. R. 
Gadgil appointed by the Central Gov
ernment has studied this questicm of 
indebtedness before they made their 
reconunendations?

Shri K. M. Mimshi: As a matter of 
fact the Rural Banking Enquiry Com  ̂
mittee has held that there is a strong 
and widespread feeling, expressed both . 
in the replies addressed to the Com* 
mittee and elsewhere, that as a result 
of the post-war developments tbere  ̂
has been a substantial reduction ot 
rural indebtedness.

Shri T. N. Singh: Is it proposed that 
with the assistance of the Reserve 
Bank steps may be tak^ to provide 
credit facilities in the rural areas in
stead of holding an enquiry just at 
present?

Shri K. M. Mnnshi: The Report of 
the Reserve Bank is imder considera
tion.

Ch, R a n l^  Singh: What steps do- 
Government prc^se to take so that 
agricultural land may not pass into 
the hands of non-agriculturists?

Shri K. M. Mnnshi: There are law& 
designed to prevent this taking plnce.

Deep-Sea Fishing

*1921. Shri Kishorimohan T rip a^ *
(a) wm the Minister of Food and Agri
culture be pleased to state what pro
gress has so far been made in execut-_ 
ing CJovemment’s plan for deep-sea 
fishing?

(b) What has been the average 
quantity of catch per day in experi
ments carried out so far?

The Deputy Minister o f Food and 
Agricnltore (Shri Tltlrmnala Rao):
(a) The progress made in executing 
Government’s plan for deep-sea fishing: 
was indicated in replies to Starred 
Questions Nos. 1281 and 260 by 
Shri V. C. Kesava Rao and 
Shri Upendranath Barman on the 22nd 
of March, 1949 and the 16th of Feb
ruary, 1950, respectively. Besides 
surveying and charting of fishing 
grounds within a radius of 200 to 250 
miles North West of Bombay Harbour 
during different seasons and collecting 
other data necessary for commercial 
fishing around the Bombay Coast, the 
fishing vessels attached to the Deep- 
Sea Fishing Station, Bombay have 
brought upto the end of January, 1951 
13.088 mds. and 25 seers of fish, which 
fetched a sum of Rs. 2,77.011-7-0 gross. 
In addition, training is imparted to 
suitable candidates in deep-sea fishlog; 
methods. ^

With financial assistance from the 
Centre, the Government of West Bengal 
have also started deep-sea fishing in 
the Bay of Bengal. Two Danish vessels 
purchased for this purpose have 
recently started operations, but these 
are stiU In the lijlual stages.
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(b) The average catch per fishing 

day by each trawler up-to-date is
21 liiaunds- The average catch by each 
of the smaller vessels (commonly 
known as Reekie Boats) during 1949
50 season was 10 maunds, but figures 
for 1950-51 season are not yet avail
able.

Shri Kishorimoluui Tripaflii: May I
know the total number of vessels that 
were engaged in 1949 and that are 
engaged now in 1951 for these opera-

ThimmaU Rao: I want notice 
of that question.

©r. Deshmiikli: May I know if there 
was recently a Conference in Madras 
on this question and if there are any 
specific recommendations which the 
Government propose to implCToent?

Shri Thimniala Rao: There was a 
Conference held last month in Madras 
and after the Conference met for more 
than about a week they have made 
ce^ in  recommendations which are 
being considered by Government

Shri Kis----- ™ ™ « io h a n  Tripafld: May I
know if Government are extending 
these operations to inland lakes like 
the Chilka lake?

Shri Thinunala Rao: Yes, the State 
Governments are carrying on experi
ments with regard to fish develop
ment in inland lakes like Chilka lake, 
especially in Orissa, Madras and Uttar 
Pradesh.

Shri T. N. Singh: May I know what 
proportion of this fishing is done by 
private enterprise, what by State-aided 
private enterprise and what directly 
by the State?

Shri Thinunala Rao: Some of the 
State Governments are taking active 
interest in these matters and there is 
very little of private enterprise in 
this.

Shri Kishorimohan Tripathi: May I
know if there is any documentary film 
on this deep-sea fishing, produced by 
Government and also if any has been 
sent out to any foreign countries?

Shri Thinunala Rao: I am not aware 
of it.

Shri Kamath: From reports avail
able is deep-sea fishing more profit- 

 ̂ able than f̂ishing in troubled waters 
nearer the shore?

Shri Thinunala Rao: Sir, fishing in 
troubled waters is the habit of politi
cians like my hon. friend.

Shri Kamath: I protest. My question 
has not been answered.

Mr. Speaker: By referring to
‘troubled waters’ the hon. Member 
himself invited that comment.

Shri Kamath: But what about the 
question itself?

Shri V. J. Gupta: Is it a fact that 
the official reports of the Fisheries 
Department promise very good catch 
of deep-sea fish at Vizagapatam and, if 
so, may I know what steps are taken 
by Government to organize an up-to- 
date fishing industry there?

Shri n m m a la  Rao: In the beginning 
the Vizag port offered a very good 
prospect of deep-sea fishing, but from 
the recent reports it is found that the 
fish have migrated to other areas and 
our catdies were less too.

Shri Kamatii: Is it due to Ministers 
rather than politicians fishing in 
troubled waters?

Mr. Speaker: Next question.
L icences for W ireless Sets

♦1922. Shri M. V. Rama Rao: Will the 
Minister of Communications be pleased 
to state:

(a) the number of licences issued for 
the possession of wireless receiving sets 
during the year 1950;

(b) the amount realised by way of 
fees;

(c) the amount realised by way of 
penalties levied for not taking out 
licences in time;

(d) the number of licences issued 
during the month of January 1951;

(e) the amount realised by way of 
fees;

(f) the amount realised by way of 
penalties; and

(g> the number of licences issued for 
”communit5 '̂ sets in 1950 and in 1951?

The Minister o f Communicatiovs 
(Shri Kidwai):

(a) Radio Licenses................ 5,44,250
Dealers' Licenses..................8,157

Total. 5,52,407
(b) About Rs. 59-96 lakhs.
(c) About Rs. 3-21 lakhs.
(d) to (f). Government have not 

been able to collect the data required; 
it will be laid on the Table of the 
House when received.

3^60 
1,128

Shri M. V. Rama Rao: May I know 
the highest amount recovered in a 
single case?

(g) 1950
1951 January
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Shri Kidwai: The highest amount 
prescribed was Rs. 50.

Shri M. V. Rama Rao: May I know 
whether licences are still being re
newed after the close of the month of 
January or have all the licences been 
renewed in the month of January?

Shri Kidwai: Up to now the practice 
has been that the licences were to be 
renewed a year from the date it has 
been obtained. Under our new rules 
all the licences issued are renewed 
only up to the end of the current year, 
so that from next year all the licences 
will be renewable in January.

Shri M. V. Rama Rao: Is it not a
fact that all the licences that were 
issued during the year 1950 were issued 
so as to expire on the 31st of 
December?

Shri Kidwai: Not all the licences 
but since the decision was taken, that 
is, in the middle of the year, the 
licences are being renewed only up to 
the end of December.

Starimati Dnrgabai: May I know 
whether any applications from holders 
of community sets have been received 
for concessions and if so, whether any 
concessions are granted to them?

Shri Kidwai: I am not aware of any 
such applications.

Shri A. C. Guha: How many com
munity sets have been licenced in all 
the States? Is it allowed in all the 
States? ■

Shri Kidwai: I think there is no dis
crimination between States and States.

Sbri A. C. Guha: May I ask whether 
the facility exists in all the States?

Shri Kidwai: I hope so.
Shri Deshbandhn Guiita: Would the 

hon. Minister give figures for the num
ber of licences issued for Delhi?

Shri Kidwai: No separate figures 
are available.

Shri M. y . Rama Rao: May I know 
whether the Ministry of Communica
tions maintains any contact with the 
Ministry of Commerce in order to find 
out the total number of wireless seta 
imported into this country? .

Shri Kidwai: No.
Sardar Sochet Singh: Are there any

monthly* ouartf'rlv or half-yearly rates 
of licence fee in the case of those who 
apply during the course of the year?

Shri Kidwai: As I said, we have 
recently introduced it, so that we may 
bring all the licences frtsn January 
to December.

Mr. Speaker: The point is that, sup
posing a man applies in July, will he 
be charged for the entire year?

Shri Kidwai: Up to now it used to- 
be the entire year, but for this year 
we have introduced it, so that we may 
end the licences in December.

Shri Dwivedi: Is there a change of 
procedure for applying for licences 
and if so, what is the cause for ttus 
change?

Shri Kidwai: I have replied to that 
and the reason is that no reminders 
need be sent. Eveo'one will know 
that they will have to renew their 
licences in January. .

ManlTi W ajed Ali: Will the hon. 
Minister kindly collect the information 
of licences issued State by State an<t 
lay it on the Table of the House?

Shri Kidwai: If the hon. Member 
puts down a question, the information 
will be collect^.

Shri M. V. Rama Rao: May I know 
what is the method employed by the 
Ministry of Communications to check 
up whether all the sets that have been 
imported in this country by private 
owners are duly registered by taking 
out licences?

Shri Kidwai: The dealers are not 
allowed to sell any set without assuring 
themselves that the private owner ot 
the set has duly taken a licence.

A ssam Railway A dministration

*1923. Shri J. N. Haiarika: (a)
Will the Minister of RaOwairs be 
pleased to state why the administra
tion of Assam Railway has incurred 
loss, if any, during the last few years?

(b) What is the extent of loss in
curred during the ^st four years?

(c) What measures of remedy, if 
any, have been adopted by Grovem* 
ment?

H ie Minister o f State for Transport 
and Railways (Shri Santhanam): <a)
The loss incurred was due to relatively 
low earnings and comparatively higĥ  
expenditure,

(b) Losses during the years for 
which actuals are available were as 
follows:

1947-48
<15-8-47 to 31-3-48) ... Rs, 121 lakhs,
1948-49 ........... Rs, 349 lakhs.
1949-50 ........ Rs. 494 lakhs.
(c) Steps have been taken to reduce

Working Expenses by effecting econo
mies in cost of fuel and establishment
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eiq>eiiditure and postpoziing works of 
less urgency. Similarly measures 
have been taken to improve earnings 
by better utilisation of wagons and 
^iforcing stricter check on ticketless 
travel.

Shii J. N. Hazarika: Has the Gov
ernment made any attempt during the 
last few years to find out the most 
■chronic causes and what steps have 
been taken to remove them?

Shii Saitthanam: The chronic cause 
is the nature of the country through 
which the Railway passes.

Shillong-A gartala Road

*1924. Shri J. N. Hazarika: WiU the 
Minister of Transport be pleased to 
^ t e :

(a) the progress of the construction 
of the Shillong-Agartala Road;

(b) when it would be completed; 
Bnd

(c) the percentage of expenditure 
to be borne by the Government of 
Assam?

The Minister o f State for TraiuHMrt 
and Railways (Shri Santhaaani): (a)
The hon. Member presumably refers 
to the Shillong-Jowai-Badarpur-Low- 
airpowa-Churaibari-Agartala road. 
This road is motorable up to Passi, a 
little beyond Jowai and from near 
Badarpur along existing roads to the 
Tripura border. About 30 miles 
within Tripura are also motorable 
with fUfficulty but there are large gaps 
between the motorable sections. Con
struction from Pas5?i to the Lubha river 
on the Passi-Badarpur section is 
«cpected to commence shortly. Work 
on the Churaibari-Agartala road is in 
progress and it is hoped this portion 
of the road will be ready for fair- 
weather light traffic before the rains.

(b) The total work will be complet
ed so as to be fit for light traffic by 
1954 if sufficient funds can be pro
vided.

(c) An at present estimated, only 
l i  per cent, of the expenditure,

Shri X. N. Hazarika: May I know» 
Sir, what is the extent of loss if any 
due to changing the old one and mak
ing a new alignment?

Shri Sanibanam: I have got the 
estimates for the present programme 
of the roads. Regarding the loss 
incurred in the previous project, I re
member to have dealt with it in detail 
during the last Budget debates, in 
which I had some trouble.

Shri SaprawBga: May I know the 
approximate length of the road to

be constructed, and the approximate 
cost to be involved for the construc
tion?

Shri Santhanam: The Lowairpowa 
-Churaibari-Agartala Road has a 
length of about 140 miles and Passi- 
Badarpur Road about 90 miles. The 
approximate ^ost of construction of 
the former is Rs, 235 lakhs *md that 
of the latter Rs. 100 lakhs.

Shri Saprawnga: May I know what 
makes it necessary to build the roads 
at such a cost?

Shri Santhanam: The need for com
munications and defence,

Shri Saprawnga: Is there any other 
place in Assam similarly situated as 
Agartala for purposes of defence and 
communications?

Shri Santhanam: There may be, Sir, 
but we have to connect Tripura with 
Assam as it is entirely segregated 
from India at present.

Shri A, C. Goha: May I know what 
is the amount so far spent and whe
ther Government is satisfied that the 
amount spent has been rightly spent 
and whether the work is progressing 
according to time schedule?

Shri Santhanam: At present the 
work is progressing vety well and we 
have a tight control over the expen
diture.

Shri A, C. CSnha: What other means 
of communications have the people 
of Agartala with other parts of India?

Shri Santhanam: There is the air
lift, I think.

Shri A. C. Goha: Except that, there 
is nothing.

Shri Santhanam: There is the usual 
track road for miles and cart tracks.

Mr. Speaker: I think the Question 
Hour is over.

Shri Raj Bahadur: There is one 
minute. The next question is rather 
important.

Mr. Speaker: Then I will call the 
next question.

D iking Cars on Railways

M925. Giani G. S. Mnsaflr: (a)
Will the Minister of Railways be 
pleased to state whether it is a fact 
that the service of the dining cars, 
attached with certain trains, in 
certain cases, is reserved for higher 
classes of passengers only?

<b) If so, what is the reason for 
such distinction when a passenger of
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lown* €lass is ready to pay lor that 
service?

The Minister o f State for Transport 
and Raihvays (Shri Santhanam): (a )
and (bV Although dining cars are 
intended primarily for the use of 
First and Second Class passengers, the 
service is available to all classes of 
passengers inasmuch as Inter and 
Third Class passengers also can avail 
of it on payment of the difference t>et- 
ween the Second Class fare and the 
fares already paid by them for the 
distance travelled in the dining car. 
On some Railways, Third and Inter 
Class passengers are also supplied 
meals and refreshments in their com
partments from dining cars.

Short Notice Questkms and Answers
Locust M enace

Sardar R  S. Man: Will the Minister 
of Food and Agricultiire be pleased to 
state:

(a) whether a large scale locust 
menace is n^w threatening the country
side;

(b) if so, the area affected: and
(c) the arrangements made to com

bat the menace?
The Minister o f Food and A^rfcnl- 

tare (ShH K. M. Mnnshi): (a) Yes.
(b) During the Summer of 1950. 

foreign swarms from across our 
western borders had penetrated into 
the country as far as Bihar in the 
east, and Madhya Pradesh and Bom
bay in the south, and there was a 
large scale breeding over an area of
60,000 sq. miles, mostly in the per
manent desert breeding tracts of 
Rajasthan. The Summer-monsoan 
breeding was successfully controlled, 
but about two dozen swarms of late 

, immigrants again invaded the country 
between September and November. 
1950, visiting Rajasthan, Madhya 
Bharat Cutch. Saurashtra and parts of 
the Bombay State. Breeding this 
time was confined largely to the culti
vated areas, which could not be con
trolled very successfully owing to 
religious susceptibilities of the people. 
About half a dozen swarms, which had 
developed as a result of this breeding 
are now roaming in the Punjab. Uttar 
Pradesh, Madhya Bharat and Hima
chal Pradesh, etc. I recently leam 
that two swarms have come in the 
third week of February from Western 
Pakistan, one via Amritsar and the 
other via Ferozepur District.

(c) Since 1939, the Government of 
India are maintaining a permanent
I.,ocust Warning Organisation for intel
ligence work, which was considerably 
expanded in 1950, and a control wing

was added to it for organising anti
locust work in the desert bre«ii^  
areas, fully equipped with motor 
vehicles, power-operated dusters, syn
thetic insecticides, etc. The vulnerable 
States have also set up parallel 
organisations for undertaking control 
in cultivated areas within their 
respective jurisdictions.

Safdar B. S. Man: When was the 
threat of invasion and the presence of 
locust swarms first brought to the 
notice of the Government?

Shri K. M. Munshi: First of all, in
1949, Government of India was warn
ed that a fresh locust cycle had co:n- 
menced in all the countries situated 
in the desert local belt extending from 
India to Pakistan, Middle East Coun
tries up to West Africa.

Sardar R  S. Man: Is it a fact that 
this locust cycle in India began to 
breed in Ferozpur and certain parts 
of Rajasthan, and that ^ e  swarms 
which had come from the Persian 
Gulf and other Middle East countries 
were breeding all the time in certain 
parts of Rajasthan and in Ferozepur 
and in certain other parts of Punjab 
and may I know why effective steps 
were not taken to kill these locusts e\'en 
at the hopper stage?

Shri K. M, Mnnshi: I have mention
ed already in my reply that they were 
breedLng over an area of 80,000 square 
miles and prompt steps were taken to 
kill them. A few swarms escaped 
because it was not possible to kill all 
of them, as I pointed out, on account 
of religious susceptibilities. Thesa 
swarms grew and are flying over the 
Punjab besides the two new swarms 
which are coming as an advance guard 
of the anticipated invasion in summer.

Sardar B. S. Man: I am not asking 
about the swarms which have subse
quently come over from the western 
borders or from the Middle East 
countries. I am asking, when the 
fact of this threat was brought to the 
notice of the Government as early 
as one year ago, why steps were not 
taken to kill them effectively at the 
hopper stage when they are unable 
to fly,

Mr. Speaker: That is exactly what 
he has replied.

Sardar B. S, Man: What I say Is 
that they are now flying. I am jiot 
referring to the locusts that have 
recently come.

Mr. Speaker*: The hon. Member h5»s 
not caught the first part of the 
answer. The answer was that it cover
ed a wide area of 80,000 square miles*
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that all possible steps were taken and 
still it was not possible to reach parti
cular areas effectively.

Sardar B. S. Maji: Arising out of 
part (b)» what has been the approxi
mate loss caused to the crops so far?

Shri K, M. Mimslii: The figures 
vary. In the Punjab it is placed 
somewhere between 10,000 and 15,000 
tons; I think on certain grounds it is 
a bit exaggerated. It is very diffi
cult to estimate the loss at this stage 
accurately.

Sardar B. S. Man: How much 
money does Government receive from 
the International Locust Fund, and how 

much has the Central Government 
spent from its own funds?

Sbri K. M. MaBshi: I should like 
to have notice: I am not sure as to 
what amount was received from 
foreign countries. There is a budget 
of 18 lakhs so far as locusts are 
concerned.

Kanwar Jaswant Singh: May I
know in what places the reli^ous 
susceptibilities stood in the way of 
the destruction of these locusts?

Shri K. M. Munshi: I do not want 
to mention the places; I have men
tioned them on more than one occasion. 
It offends the susceptibilities of Mem

bers from those parts.
Shri Deshbandhu Gupta: May I

know whether the Government have 
the co-operation of Pakistan in com
bating this menace?

Shri K. M. Munshi: Oh yes. At 
the International Locust Conferen<?e 
Pakistan also was represented, and I 
think, therefore, that they co-operate.

Thakor Lai Singh: Bhopal has not 
been mentioned. Am I to assume 
that this locust menace has not 
touched Bhopal?

Shri K. M. Monadii: It has.
Sardar B. S. Man: Has any arrange

ment been made for the provision of 
mobile units at the disposal of Central 
Locust Organisation here at the Cen
tre or in the States?

Shri K. M. Mnnshi: The Central 
Organisation has a unit and several 
land rovers, power operating dusters. 
Some of them were immediately 
placed at the disposal of the Punjab 
Government as soon as intimati(<n 
was received.

Mr. Speaker: I think we have taken 
a su£&ciently long time over this. 
Let us go to the next question.

E so a -Pb  o f  a  p r o s e c u t io n  w t t n b s s  i n
THE CASE AGAINST M iB L a IK  ALI 

OF H y d e r a b a d .

Shri Kamath: Will the Minister of 
States be pleased to state:

(a) whether it is a fact that one
Colonel Hassan, an important prose

' cution witness in the case against
Mir Laik Ali, formerly of Hyderabad, 
has escaped to Pakistan;

(b) whether it is a fact that he
took his permit to visit Pakistan
under the assumed name of “Pinto” , 
the same as that of the President of 
the Special Tribunal;

(c) the date and the circumstances 
in which he escaped to Pakistan; and

(d) whether any enquiry is being 
held in the matter?

The Minister of States, Transport 
and Bailwaya (Shri GopalaswamI): (a) 
Yes,

(b) Yes.
(c) and (d). Colonel Hassan. who 

is a witness in the ex-Ministers' Ca.se, 
was bound over to appear as a wit
ness when called upon to do so, by 
an order of Special Tribunal IV. His 
personal bond for Rs. 10,000 was 
accepted in view of the fact that he 
owTied a house in Hyderabad valued 
at Rs. 45.000. On 16-9-50 he applied 
to the Special Tribunal for permi.ssicn 
to go to Bombay for medical treat
ment and permission was granted. 
He left Hyderabad on 2-11-50 without 
notifying the Police who came to 
know of it only on 7th November,
1950 and immediately alerted the 
Bombay Police. An Officer of the 
Hyderabad Police was deputed to 
Bombay on 11th November, 1950 and 
enquiries made by him revealed that , 
Colonel Hassan and his wife left by 
air for Karachi on 3rd November,
1950 under the assumed name of Mr. 
and Mrs. L. L. Pinto. The Custodian 
of the Evacuee Property has Deen 
notified of the Colonel's departure to 
Pakistan and the Army authorities 
have been requested to withhold his 
pension and gratuity pending further 
orders.

Shri Kamath: Sir, may I know 
whether the property belonging to 
C<̂ . Hassan at Hyderabad has been 
forfeited?

Shri Gopalaa_ d: That has been
declared to be evacuee property. The 
question of forfeiture can arise only 
after summons is issued to him for 
appearance as witness and he fails to 
do so.
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SilfI idemi-
ty cheek at =tJjo airport m ^

has any report come to Govern  ̂
ment to that effect? *

Slizi Goiml^waiiU: Win^ there 
was a check, or not, hi5 sueceaaiuUy 
passed through to Pakistan. ;

Sbri Is it a fact tjaafc Col.
Hassan used to be invited to O^veri^ 
meht functions and receptions in 
Hyderabad and was considered a 
favourite ot Goveisnment?

Shri tiopala^JUBi: I do not knoiv 
whether was a favourite with ihe 
Government or not; but . 1 iiTiagise 
that, being an army officer of riuikv 
he should have been invited to a lot 
of important functions in Hyderabad.

SM  Kamath: Sir, how jc^ny rwit- 
nesses or accused this Mk Laik 
AU case have so far escaped from 
Hyderabad?

Qopalaswaniii As far,...,a« I
know only Mlî  La& All has e&caped, 
amongst the accused.

Pandit M. Bl. Bhan^va:' May I know 
Sir, whether the an^mnt of the :swrtf|y 
lias been recovered from the sureties?

S p ^ t r  N^ h is W pi^sonal
bond.

Dr. Ram Subliss JSlagtê
the number of police offlcersr w*ho 
have been sacked for their assii^it^ 
complicity in the escape of Mir Laik 
Ali?

Mr, Speyer; I am afraid that is 
going into the details of the admlnJG- 
tration in Hyderabad. :

Shri ioachim Alva: Sir. in view of 
the great feelinĝ  ,prevaiUnfi. ia this 
House last March artshJî L̂ cjUt/of M 
Laik All’s escape* did 'tS g ^ t r e  iasiik 
any directive to the State in i-egaM 
to these accused. and wltoes^es to say 
that if therê  ̂ls any negligence or la î* 
ty, stringent measures be taken?

Shri Gopa^wami: Mir Laik Ali 
was an accused person in that case. 
He was in custody ahd he Scaped 
from that custody. Col. Hassan *was 
only a w itn ^ , in that W ^t
the prosecutiw' was , intei^^4!?>M 
to secure his appearance wfeen' wanted 
for the purposies of the case. They 
took a bond from himL, Origin^ly, I 
think a ban , was placed upon his 
moving outside Hyderabad, vuider the 
Public Safefe Reguliition pf tHe 
State, That Heguiatioh subs^qxl^ntfe 
was hel4 to be tUtrd vites by

High (?p|irt of Hyderabad. 
thing ̂ t^ t  r qo>vî  be done-.was to, 
a bphd from ;him» and' tliat waft 
t^en.. ..V

Kdnuiri Pitdmaja Nalda: WiU ^
hon. Ministei  ̂be ^^sed^ tQ s^t«J 
many such escapes there iiave To 
either from , jail or hospitals or 
High Court or frmi he«»^u^an«gts. 
during: the last two years? ^

Speaker: Does t̂ Je fedii. 
ber mean escapes in Hyderabad? ^

K ^ a r i Padmajai Siff ^
Mr. Speaker: I am afraid it is 

again going into..details about Hyde
rabad . adm îtstratl îu > r ’ 7 r

Kumari PaAn^ia Nstkla: Is it a fact 
Sic, th#  ̂-du^iQg>vto la«t ftnyâ r jeair» 
the . ĵEpfia t̂nre m  tbe  ̂ fisa
increased from Rs. 71 lakKs to Ks. 5 
crores ia ^yder-sO^^

.... •: r:

Kumaifi- fbdocs^a NaidiKvDGes the 
hoh. Mifilster pr6po86^ tb. ia i^ I stefw Wr 
incroase  ̂ the efBqiwicy pi tbie? Police 
ti»ere? ; ^

S ^  Gapalaswami:  ̂̂ p s ’ are 
take* id itf<afea$* the efSidency- of fb^ 
PbUce. . -J

Dr. M. C. Reddy: Sir, from the
nufl9J»  ̂/Of #rftae»«B ttor 
tion in lh«T fî pealled̂  , Mir̂  
case, how y«ars> doeft '.^^ ; lu ^
Minister think tlusxtrial wiU tal^ anc| 
whea does he the case • to. be
finally disposed ofT; , 1 ^

beiieye, bias jiist tak^i un
the ccurt which has b^n designated
for that purpo^ . . .VI ,

Mr. npeOsxnh I tiiiifkk a »  gqii^
intt̂  the deteiis of Iftrd^ab^ "ad
ministration. We shall Stop hare.

Shrl. Kama^: Only , one more ques- 
Uon. ^r* • v^v

Mr. Speaker. And tiiat will |)e the 
last.

Shri Kamath: Have Government 
received V reports  ̂  ̂th»t fermeir c #ifih 
ranking officers joi rthe Niaam a 
nisteatidn* sudi as Msjv*̂
EdrOos and others are ithM^ng^ 
certain plans for Bwaping i«em 
Hyderabad  ̂ and h?ve Qowrmnent 
takm anyon them as well as those-cdimecUM 
with the Mir AU, caseS

is stm to;
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the police will look after him &nd 
others If they are preparing to go to 
Paldstan. I cannot say whether any 
gpecial restrictions have been put on 
Mm.

Shri 7eaeUm  Alra: Sir. 1 would
Uke to...

Bfr. Speaker: Order, order.
Shri Joarhtm Ahra: Sir, I had also 

given notice € i .......
t : Order, order. I go to

W ftl'lTEN ANSWEE8 TO 
QUESTIONS

PHOViMniT m  PofSBm Fdhm o f 
DnPLAdD R a ilw a y  Euplotbis

n m .  Shri m^svrn: (a ) Wffl the 
Itinlster o l Ba&wftyi be pleased to 
rtate the number o f Railway em
ployees who have come from  Pakistan 
and whose Provident Funds and 
Pension Funds have not yet been paid?

(b ) How many p m on s , since their 
arrival in India from  Pakistan, have 
been paid these funds?

<c) What efforts have been made to 
e x c i t e  payment o f these funds to 
these Railway employees?

The BOnlster ef State for Tnaupwrt 
and SaOways (Shrl Saathanam): (a)
The number o f railway employees 
who have come from Pakistan and 
iH^ose Provident Funds and Pension 
Funds have not yet been paid is 
1,348. This figure does not include 
those persons who had opted for 
Pakistan but have migrated to India.

Xb> 2,428 persons have been paid 
their Provident Fund amounts and 
p erson s since their arrival in India 
from Pakistan.

(c) A  statem «it is laid on the 
Table o f the House. [See Appendix
XIV, annexure No. 12.1

Toxm iSTS T r a f fic

n m ,  Shrl Sldhva: (a) W m  the 
Minister o f Traaapoti be pleased to 
state how many tourists arrived in 
India during the year 1950 from 
foreign cotmtries?

(b ) What was the dollar gain by 
Gk>vemm^^ therebsr?

(c ) How many offices for tourists* 
convenience have been opened in India 
and what is the total expenditure 
incurred on these < ^ cfs?

The Minister of State for Transport 
and Railways (Shri Santhaaam): (a)̂  
Arrangements have been made for 
the collection of tourist statistics at 
all customs ports from January. 1981- 
Complete statistics for 1950 regarding 
foreign tourists to India are not 
available. The returns for the period 
September, 1950 to December, 1950 
for all ports except Bombay show that 
2048 foreign tourists visited India 
during this period.

(b ) The Reserve Bank are working 
out the details of a scheme by which 
reliable estimates for income from 
tourist traffic can be obtained. Mean
while it is not possible to estimate the 
income from this source.

(c) Government have opened regional 
tourist offices at Bombay, Delhi, 
Calcutta and Madras. The expendi
ture incurred on these offices during 
the current financial y ^ r  Is Rs.
1,25,000.

^  ft?; 

fiprr ^
^ iprrf arrt 

(kt) ^  % Pnrf®r

A e r o d r o m ]^  a t  R a ip u r  anb  B il a s pu r

[*1919. StTi Jaagde: Will the Minis
ter of Comniinilcalioiis be pleased to
state:

(a) whether Government have con
structed aerodromes at Raipur and 
Bilaspur as was promised In the last 
Budget Session; and

(b) how long will it take to com
plete the construction o f these aero
dromes?!

The Minister of Commaniciitlons 
(Shri Kidwal): (a) and (b ). There 
are serviceable aerodromes at Raipur 
and Bilaspur which were constructed 
during the war by the late War De
partment and which have since been 
taken over by the Civil Aviatiorw 
Department and provided with cer
tain essential facilities required for 
Civil air transport operations.



1&51 Written Answers 5 MAKCH 1951 Wntten Answer$ 1952

Prototype Coaches

*1926. Sltri S. N. Das: wm the
Minister of Railways be pleased to 
state: •

(a) whether the prototype coaches 
of the new design for which order 
was placed on Schlieren in Switzer
land have been received: and

(b) If the answer to part (a) above 
be in the affirmative, whether these 
have undergone the required test 
under traffic conditions and if so, with 
what results?

The Minister of States, Traasport 
and RaUways (Shrl Go^Uswaml);
(a) The two prototype coaches 
ordered on Messrs. Schlieren in 
Switzerland will be delivered ex
works by the end of March, 19S1. 
They are expected to reach India in 
May or June, 1951.

<b) The question does not arise.
Catering Contracts

*1927. Shri S. C. Samaata: Will the 
Minister of Railways be pleased to 
state:

(a) the number of cases in which 
Railway catering contractors, both big 
^ d  small, were found fault with for 
(1) bad food-stulT, (ii) bad sendee and 
(Hi) sub-letting in tiie year 1948-49 
and 1949-50 (year and contractor- wise); and

(b) in how many cases the contrac
tors were displaced?

. The Minister of State for Transport 
rad Railways (Shri Santhanam): (a)
A detailed statement of the Informa
tion required by the hon. Member is 
placed on the Table of the House. 
[See Appendix XIV. annexure No. 13.] 
It has b^n prepared for the calendar 
years 1949 and 1950, for which informa
tion is readily available.

(b) Thirty.

M ilk

i Kanwar: Wni theMinister of Food and Agricoltore be
pleased to state:

(a) the names of Centres in Delhi 
and New Delhi where retail sale of 
good quality pasteurised milk is 
effected by the Delhi Milk Supply 
Committee under the auspices of the 
Indian Council of Agricultural Research?
 ̂ (b) the retail price of such milk 
per seer;
Mi ‘ .

(c) the maximum dally quantity ot 
mUk available for sale at each of these 
Centres;

(d) the maximum quantity of milk 
permitted to be sold at these Centres 
to any individual customer; and

(e) the names of the Dairy Farms 
from which such milk is brought into 
the Centres referred to in part â) 
above?

The BOnlster oi Food and Agricnl* 
tore (fiOiri K. M. Bfonsld): (a)
Centres for retail sale of milk have 
not so far been opened but it is pro
posed to begin with two centres from 
the 8th March, 1951.

(b) The retail price of milk has 
been ilxed at elev^ and half annas 
per seer ex-sales depot for the 
present

(c) The maximum quantity has not 
been fixed as it will vary according 
to requirements of customers and 
total availabUity of milk.

(d) Not fixed; but it is proposed to 
regulate it in relation to sapply and 
demand after the sales depots have 
functioned for some time.
* (e) The supply of mUk has been 
arranged from villages in the Delhi 
State and a co-operative milk union 
in Uttar Pradesh under a schene 
financed by the Indian Council of 
Agricultural Research.

Food Situation in  Madras

Skri Rathnaswamy: Will the 
Minister of Food and AgrieBltee be
pleased to state:

(a) whether the attention of Gov- 
e m r ^ t  has been drawn to the state
ment made by the Food Minister of

^  Madras Assembly on 
13to February 1951 regarding the 
serious situation, the Madras Govem- 

^  when the harvested stocks were exhausted; and
(b) what arrangements Government 

propose to take to enable the Bfadras 
C^vernment to face the serious food 
situation which would become inevit
able on the exhaustion of the harvested stocks?

The Minister of Food and Acricul 
ture (Shri K. M. Miinshl)?(a) ^

(b) Government of India have in
creased the import quota.-'of Madras
?   ̂ to 5 lakhtons. The Government of India are 
clo^ly watching the food situation In 
Madras ^ d  will take all suitable

I
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Food , PHoqJiuraqwT m w  Issue P rices
♦ im  M. L. Giiifta: (al WiU 

the Minister of Food and A g ru s iill^  
be pleiased to state whether it has 
b t e  ciscertained as to how th& B oo^ay 
Government manage to maintain a 
d ifle r^ ce  o f Re. 1 only In their pro- 
ctif^nent ahd issue prices whea  ̂ other 
Staties cffe b&ving difference o f Hs. 8 
to  Rs. 10 per maimd?

(b ) Can the same procedure be 
adi^pM for o & ^  States m  that -^e 
ctwaplawl ot?cultiv«tors is reduced?

(c ) What action do Govermm nt 
prqpose to take on the Tepresentation 
made by Ihe States to allow  them 
more power and lib e i^ t  to reviise the 
procurement prices and control the 
mcn^&ca^i food grates?

The M inister;of Food and AgriosI 
tore (Shri K. AL Munshi): (a) ana
(b). The Government cf Bombay 
maintain a differtoce of only seven 
per cent, over the procuremeirt pfice 
up to tJie rto ij stage in respf^ of the 
locally procur^ food grains. This 
is a theoretical figure noV related to 
actual cost and is justified fey the 
Govemment. of Bombay on two 
grounds (i) although. procurOTeat is 
done by the revenue department at 
the, purchasi£« centres where grain, 
is d^v«red in clpan ronditifm in 
government godown^ the cost of pro
curement is debited not to the Civil 
Supplies-Departmeot, but to the re
venue Department; Cii> the * intensive 
system of procurement and rationing 
in force m Bombay involves .distribu
tion of locally procured grains gene
rally withî ik ̂ the, same f̂ district which 
r^uc^S pf . transport, shortage* 

TO(e* differetice between the pi*o- 
curement price and the retail issue 
price cannot be uoiform in aill the 
Staftes owing to basic diiferences in 
condidons of procurement,' ttahspOrt, 
and distribution tip to xeiall stage 
The difference between pro-
curemei^t- »td  retail Issiie rates 
allowed aft present is Rs. 4/9/- jjer 
maimd in case Of TOjitiirB where cost 
of tjraa^rt is very hi^.

(c ) Govsfernmeilt o f  India have the 
respoi0 ibili1̂  fo t  the co-ordination o f 
controls 4md prices in the" different 
States attd fo r  maintainihg the price 
leveL Though in practice they do 
their utmost to meet the v/lshes o f the 

tSovetiin^nt^ they caiiHot ©  ve 
the States U b e ^  l o  do dk th^y like, 
as action by a State may adversely 
affect Its peii^bours.

>LAG ;$TAWNS on S. I; RAILWAYS
•wn. Sfcrl 

W ffl th e
„  B.
M inister Of Katt#a>« be

irtetoH  state w hetlier flag jrtatiohs

on the S.I. Railway were abolished during war tinSe?
(b) If so, how man^ sucifir stations 

wfere abolished?  ̂ ^

(c) What was the income derived 
per year tnxa such stations?

(d) How many of theni were re
started aftCT the war?

Hie Mî isiftr ô  $Ute to  Tian^rt 
and Raihi^s^ (Shri SanOtan^): (a)
and (b)., l4 flag statibiis were cldscd 
during the war.

(c) Rs. 45,934 in all per year or 
on an average of nearly Rs. 3,280 
per year p^  statioh.

(d) All the 14 have since been 
restored. ,

Cereal REQutREMENTS for Rajasthan 
Rationing

*1932. Shri Swrdar .
Minister of Food and 
pleased to state:

<a) whether it is a fact that the 
cereal reql̂ lreiheltits for i^orilrig in 
Raja^Jiaa for 1951 is 2,40,000 tons 
and the procurement target is only
1.80.000 tons, leaving a deficiency of
60.000 tons; and

<b) if the ana^f to i>ait (a) above 
be in the afflrthatiw, whaf steps 
GovermnWit propose to tedte' io meet 
the deficiency?

The Minister of Food and Agricnl- 
tare (Shri K. M. MansUl): (a)
Though Rajasthan had accepted the 
position, that it was suK-sufflc4ent-the 
latest estimate ^ven by the ^jasthan 
Govenimeht is that their deficit in 
1951 wll be 70,000 tons.

(b) Government of fndfe, while of 
the view that this deficit can be con
siderably brought down by intensi
fying procurement in Rajasthan, have 
nevertheless made allotments totalling
11,500 tons during the first three 
months of the year and will render 
all possible help within their power 
as occasion requires during the com
ing . months.

SupPLt ^  icx AKfr Akraw® ^ ater on 
Railways

w2»&'*ssjryra™ .“ t ;
pleased to state:

(a) Whether the atttotion o f C»6v- 
ettun^ht has been drat^ to ah iprUble 
by Mr, G. H. I^twn, General Maaagier, 
Thos. Cook and Sons. Limited, , in the 
Puja Number of the East Indian Bati- 
way Magazine regardixig supply of
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ice and Aeratad Waters tc the 
iing public on Railways; and-

(b) if the reply to part (a) above
be in the affirmative, the steps taken 
to remove the allegations levelled in 
that article, and if no steps have be&i 
taken, the reasons therefor?

The Minister of State for Xranspart 
suut Kaiiways (Shri SauUiaoam):
Yes.

(b> tee and aerated waters of good 
quality can now be obtained in many 
areas and it is no longer considered
necessary to allow the free carriage 
of these commodities for long distan
ces to ensure the purity of supplies 
to passengers. Local supplies are
however, permitted only from facto 
ries which have been certified by a 
Public Health Authority. In conse
quence of some complaints of un&atis' 
factory service, the question of
whether some relaxation of the bsn 
on free carria^ is neccssary, is
under examination.

Production of Sugar

12§. Dr. M. M. Das: Will the Minis
ter of Food and Agricultiire be
pleased to state:

(a) by what per cent, the sugar con
tent of sugar-cane has declined since 
1945-48;

(b) the causes of the decline; and

(c) the steps taken by Government 
if any, to restore the deficit?

The Minister of Food and Agricul
ture (Shri &. M. JHoBsfai): (a) By
one-fourth per cent.— f̂rom 1013 per 
cent, in 1945-46 to 9’88 per cent, in 
1949-50.

(b) The causes of the fall in re
covery are:

(i) deterioration in the quality of
cane supplied to sugar facto
ries; and

(ii) slight fall in the technical 
efficiency of sugar factories.

The sugar in cane and the overall
recovery of sugar from cane in 
1945-46 were 12 50 per cent, and 
80*88 per cent respectively as against
12-24 per cent, and 80-07 per cent, 
respectively in 1949-50.

(c) A 5-year Sugarcane Develop
ment Scheme has been put into opera  ̂
tion since 1948-49 ha moSv important 
sugarcane-^owing States of the 
Indian Union for improving both ihe
yield and the quali^ of sugarcane:
With the improvement in the quality 
of cane the sugar recovery should 
increase.

Advice and assistance are given to 
the sugar factories by the Indian 
Institute of Sugar Technology for im
proving technical efficiency.

M  PM.
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PARLIAMENT OF INDIA 
Monday, 5th March, 1951

The House met at a Quarter to Eleven 
of the Colck.

[M r . S p ea k er  in the Chair'\
QUESTIONS A m )  ANSWHIS

(See Part D

12 N oon

PAPERS LAID ON THE TABLE
T h ir d  R e po r t  of  the 

Co m m it t e e
E st im a t e s

Shri M. A. Ayyangar (M adras): Sir, 
as authorised by the Estimates Com
mittee, I beg to lay on the Table 
of the House a copy of the Third 
Report of the Estimates Committee on 
the Ministry of Commerce. The 
following Departments of that Ministry 
are dealt with in the report:
* * ^ e  Secretariat, the Food Control 
Organisation, the Administrative 
Intelligence, the Export Control Organi
sation, Office of the Economic Adviser 
to the Government of India, Depart
ment of Commercial Intelligence and 
Statistics, Trade Commissioners and 
tea.

This Report does not cover the 
entire field of activity of the Com
merce Ministry, but contains recom
mendations on the organisations I have 
referred to and which the C om m itt^  
could examine within the time at their 
disposal, so far.

[Placed in Library. See No. IV. O. 1 
(97).]
R eso lu tio n  adopted by  the  Knesseth 

re. R ea r m a m e n t  of  G e r m a n y

Shri M. A. Ayyangar: Sir, I lay on 
the Table a copy of the Resolution con
cerning the re-armament of Germany, 
adopted by the Knesseth— t̂he Parlia
ment of Israel—on the 10th January, 
349 P S D
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1951 which has been received from the  
President of the Knesseth with the 
request that it be commimicated to our 
Parliam ent:

RESOLUTION
1. The first knesseth  of the State o f

Israel expresses the anguish of the 
Jewish people in the m atter of the 
attem pt to readm it Germany into the 
family of nations, this same G eim any 
which has exterminated, in coid bloody 
according to a pre-m editated plan, and 
with diabolical cruelty, 6 millions o f 
our brethren, w ithout any regrets d r 
remorse, and without having in any' 
way whatsoever shown any change in 
its attitude or in its m entality even u p  
to the present day. :

2. ITie Knesseth protests vigorously"
against the renewed rearm am ent o f  
Eastern and W estern Germany, and in  
particular, against the tendency, grow
ing more and more evident, of forming: 
particular German m ilitary units.

3. The Knesseth appeals to all th e
countries of the world, and first of a ll 
to those who wei*e victims of Germ an 
atrocities, committed in our time, and 
invites them to fulfil their obligations 
towards humanity and towards the  
Jewish people by bringing about th e  
complete demilitarisation of Germany, 
by executing the chastisement of the 
Nazi war criminals, and by preventing 
the delivery of arms and of other 
engines of war into the hands of the 
West Grermans as well as the E ast 
Grermans. We are profoundly con
vinced that these arms would be of a 
nature to imperil the future peace of 
the world as they were in the past.

4. The Knesseth has decided to
forward this appeal to the United 
Nations Organisation and to all the 
Parliaments of the world.

THIS RESOLUTION WAS ADOPT
ED BY THE KNESSETH AT ITS 
SESSION ON WEDNESDAY, January  
10th 1951 (3 Shewath 5711) IN JERU
SALEM.

(Sd.) MOSHE ROSETTI, 
Secretary of the Knesseth.
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INDIAN STANDARDS INSTITUTION 
(CERTIFICATION MARKS) BILL
The Minister of Commerce and 

Indostry (Shri MahtalO: I beg to
introduce the Bill to provide for the 
standardisation and m arking of goods.

•CODES OF CIVIL AND CBIMINAL
PROCEDURE (AMENDMENT) BILL

The Minister of State for Parlia
mentary Affairs (Shri Satya Narayan 
^Sinha): I beg to move for leave to 
introduce a Bill further to amend the 
Code of Civil Procedure, 1908, and the 
Code of Criminal Procedure, 1898.

Mr. Speaker: The question is:
“That leave be granted to intro

duce a Bill further to amend the 
Code of Civil Procedure, 1908, and 
the Code of Criminal Procedure, 
1898.”

The motion was adopted.
Shri Satya Narayan Sinha: Sir, I 

Introduce the Bill

DELHI AND AJMER-MERWARA 
RENT CONTROL (AMENDMENT) 

BILL

The Minister for Works, Production 
jmd Supply (Shri Gadgil): I beg to 
move for leave to introduce a Bill 
further to amend the Delhi and Ajmer- 
-Merwara Rent Control Act, 1947.

Mr. Speaker: The question is:
“That leave be granted to intro

duce a Bill further to amend the 
Delhi and Ajmer-Merwara Rent 
^Control Act, 1947.”

The motion was adopted.
Shri Gadgil: Sir, I introduce the Bill.

MOTION FOR ADJOURNMENT
A cute S carcfty o p  Cloth

Dr. Deshmukh (Madhya Pradesh): 
S ir , there is my Motion.

Mr. Speaker: Yes. I have received 
notice of an Adjournment Motion from 
the hon. Member Dr. Deshmukh for the 
purpose of discussing a definite m atter 
of urgent public importance—according 
4o him of course—namely;

“the situation created in the 
country by the acute scarcity of 
cloth and especially dhotiea in ‘ 
most parts of India.”

I need not give elaborate reasons 
why this is not at all an urgent m atter 
a n d ...........

Dr. Deshmukh: That is more impor
tant even than food. Sir.

Mr. Speaker: The hon. Member's 
object is, to invite pointed attention of 
the House and the hon. Minister to the 
scarcity now prevailing; and that is 
why I thought I should read it out 
instead of disallowing it in chamber.

Shri Hanumanthaiya (Mysore): Sir, 
th e ........

Mr. Speaker: Order, order. I have 
said so many times that when the 
Speaker is on his legs, it is not in 
order to interfere in the midst of his 
remarks, a n d .......... ,

Shri Hanumanthaiya: But, S i r ----

Mr. Speaker: Order, order. What
ever that be, he will be given a chance.

Now, I have said it often, and I 
would like to repeat it here again, that 
an adjournm ent motion is tabled when 
there is something new, something 
which is very emergent and som ethii^ 
which has arisen very suddenly. This 
m atter has been discussed through 
questions and answers. With refer
ence to scarcity of cloth hon. Members 
are going to have an opportunity 
during the Budget discussion to speak 
on the matter. The situation is not a 
m atter of sudden creation. It is 
certainly deteriorating. It may be 
important and the situation may be 
acute but it cannot be said to be 
urgent in the sense in which urgency is 
understood in relation to adjournment 
motions. Therefore I do not think it is 
possible for me to give my consent to 
the motion.

The Minister of Commerce and 
Industry (Shri Mahtab): Sir, since 
several hon. Members seem to be 
*anxious to know about the situation
regarding cloth, may I with your per
mission, Sir, make a statement here 
and now, apart from the adjournment 
motion?

Mr. Speaker: He can make a state
ment if he likes and I may permit him. 
But any statement on the merits will 
not be permissible at this stage. For 
that matter, he can make a statement 
tomorrow, the day after or at any time 
during the course of the discussions in 
the House. If I were to permit the 
hon. Minister now to make a statement, 
it will involve a practice of allowing a 
discussion on merits also after the 
adjournment motion has been dis
allowed.
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Shri Mahtab: I always come pre
pared  whatever may be the questions 
raised in the House, even though they 
may be for purposes of propaganda
(Interruption).

Mr. Speaker: If the hon. Minister 
had notified to me before I would have 
•given him an opportunity earlier.

Shri Kamath (Madhya Pradesh): 
Will the statem ent bring us c lo th ........

Shri Hanumanthaiya: Sir, if you
have come to a decision that the 
adjournment motion is out of order I 
-would not be in order to speak but if 
you keep your mind still open, I would 
like to make a few observations.

Mr. Speaker: My ruling is already 
there and I gave that ruling because 
•obviously, on the face of it, the motion 
does not come within the rules or 
within the practice relating to adjourn
ment motions.

Dr. Deshmukh: May I say one
s e n t e n c e ?

Mr. Speaker: Not now. That chapter 
is closed.

RAILWAY BUDGET—LIST OF 
DEMANDS

Mr. Speaker: Now the House will 
tak e  up Demand No. 4. According to 
■the agreement Demand No. 1 was dis- 
*cussed till 5 p .m . at the last s ittin g -----

Shri M. A. Ayyangar (Madras): Sir, 
may I submit that in view of the 
speeches overlapping and also Members 
not being able to confine themselves to 
particular points relating to cut motions 
alone, it was felt necessary by the 
House that discussion on all the cut 
motions may proceed and once for all 
you may put all the motions together 
on the last day. On that vmderstand- 
ing hon. Members have proceeded so 
tar. If it is not inconvenient to the 
Chair we may pursue the same course.

Mr. Speaker: It is not a question of 
•convenience or otherwise. I do not 
see any difference in the suggestion 
now made and what we were doing on 
the last occasion. In fact hon. Mem
bers will see that I placed Demand 
No. 1, because practically all Members 
of the House had suggested cut motions 
and such of them as were sought to be 
moved were allowed to be moved. All 
these were discussed together. There 
was one small change which was subse
quently made. Instead of restricting 
the speeches only to the cut motions 
the speeches covered the whole field of 
liie Demand and the cut motions. So 
far as the priority that is given by me

to the taking up of the various 
Demands is concerned, I believe that 
stands. The first Demand, Demand No. 
1 was discussed for the whole of the 
last sitting and according to the agree
ment then arrived at, it was decided 
that the other Demands should be 
carried on up to- 2-30 p j h . day-after- 
tomorrow and thereafter the un
attached Members will come in.

The Minister of State for Transport 
and Railways (Shri Santhanam): In
fact. Sir, under the Deputy-Speaker, the 
other day, that has been modified, so 
as to cover all the cut motions on all 
the Demands. Though the other 
Demands have not been moved for
mally the House had proceeded on the 
basis that aU the cut motions had been 
moved on all the Demands and that we 
are to reply only on the last day and 
that we are not asked to reply on 
Demand No. 1 alone.

Mr. Speaker: I am not referring to 
the replies. They may be given on the 
last day. But each Demand on which 
cut motions have been moved, has to 
be taken separately. If all the 
Demands are put together today along 
with all the cut motions, it will be 
nothing more than a general discussion.

Shri Santhanam: Exactly that is 
what has happened.

Shri M. A. Ayyangar: Barring that, 
the hon. Members were not inclined to 
go beyond the cut motions. In excep
tional cases a general discussion on all 
the Demands on which cut motions 
have been moved is permitted. The 
discussion here is a narrower one. The 
Members confine themselves to the cut 
motions but they do not make any 
distinction between one cut motion and 
another. Those Demands on which cut 
motions have been tabled and which 
you have noted, have been generally 
debated upon in the House. I t  has 
been a smaller general discussion.

Shri Nazimddin Ahmad (West
Bengal): There is one aspect of the 
matter, Sir, which I want to bring to 
your notice. I had only barely moved 
one cut motion relating to Demand 
No. 1 but unfortunately I could not get 
an opportimity to explain. The result 
was that the point which I desired to 
make in my motion was not placed 
before the House at all and the debate 
was not confined to Demand No. 1 
only. That is why we have travelled 
on a wider field. I request that one 
opportunity be given to me to speak on 
my cut motion at any stage. We have 
been debating all the cut motions in 
the manner of a second general discus
sion and I thought that exception may 
be made in my case.
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Mr. S p e i^ r :  It is not quite d ear. Is 
it suggested that all the Demands were 
placed before the H ouse?___

Some Hon. Members: Yes, Sir.
3pme Hon. M em ters: No, Sir.
Mr. Speaker: Order, order. Let me 

be clear on the point. So far as all the 
cut motions are concerned on a p a ^ -  
cular Demand, I can understand a 
general discussion in respect of that 
demand. But if it is m eant that all the 
Demands and all the cut motions were 
taken u p ........

Some Hon. Members: Yes, Sir.

Mr. Speaker: It is a very curious 
procedure to which I would not like to 
be a party. It would be setting up a 
very different and ultimately, in the 
long run, a bad precedent in the House. 
The idea of having a general disoission 
is to have a discussion on all the 
points generally. Then we come to 
specific points and the idea behind cut 
motions is to draw the attention of the 
House to specific issues and confine 
the discussion to such issues. If it  is 
now the idea to take up all the 
I>emands together, it practically comes 
to having a general discussion de 
novo. If that is the wish of the 
H ouse........

Shri M. A. Asryangar: With your per
mission, Sir, may I say that it is not a 
general discussion on all the Demands 
but it was restricted only to those 
Demands on which cut motions had 
been tabled. Instead of hon. Members 
being given an opportunity on ead i 
cut motion to speak they were allowed 
to speak on all those Demands with 
respect to which cut motions had been 
tabled. They are not allowed to go 
beyond the cut motions and beyond 
the Demand with respect to which cut 
motions had been given.

Dr. Deshmukh (Madhya Pradesh): 
No Member is able to speak more 
than once.

Mr. Speaker: Let us not be guided 
or swayed by the exigencies of the 
moment. We are trying to regulate 
our.procedure and let us see which is 
the best course. When one Demand is 
taken up and all cuts are spoken to at 
the same time, that also defeats 
materially the object of moving cut 
motions. But still, if the House is so 
desirous, as I found it was, I thought it 
would be all right to some extent, 
though with much unwillingness on the 
part of the Chair. But to take up all 
these Demands together is a different 
thing. I understand that it is not pro
posed to take up all the Demands but

only those in respect of which cuts aim 
moved. That to me does not appeai^ 
to be a very proper procedure ttt 
follow. But if the House is keen a n d  
wants to follow it I m ust make it clear 
that I do not feel bound to foUow such, 
a procedure as th at and in the in te rest 
of better debate let us take eacb^ 
Demand separately—1, 4, 9A, 15, 16- 
and 18. I am told they were not placed 
before the House.

Shri M. A. Ayyangar: They have- 
been taken as moved.

Mr. Speaker: They were intended to  ̂
be treated in that m anner but have 
not yet been treated in that manner. 
That will crea te , another difficulty. 
That is, apart from the discussion, 
getting very general, Members will not 
get more than one chance for mention
ing such points as they have in respect 
of these Demands. I  think it is but 
fair that those who have tabled cut 
motions on several Demands should 
have a chance to speak on each of 
such Demand.

Hon. Members, in their anxiety to* 
address the House, will have to care
fully weigh the pros and cons before 
they decide upon these things. I do* 
not feel like being rushed into ac
ceptance of that kind of a procedure. 
In case hon. Members want to follow, 
as an exception for this year, what 
they have done till now, then I am- 
riot quite sure that the time-limit of 
fifteen minutes is a proper time-limit 
looking to the pace of the dis
cussion....................

Shri M. A. Ayyangan That has been 
flexible. Sir.

Mr. Speaker: Well, I do not know. 
W hatever is done, I have a feeling in 
my mind that some people will have to 
be crowded out. It is not possible to 
give a chance to every Member. If the 
idea of the arrangement is to give a 
chance to all people...........

Dr. Deshmukh: Everybody will get 
fifteen minutes under the arrangement.

Mr. Speaker: Looking through the 
list of forty that is before me—not to 
talk of others who might want to speak 
subsequently—it is not possible to 
reach them all.

Shri M. A. Ayyangar: Some hon. 
Members have taken only ten minutes, 
some have taken five or seven 
minutes. . ‘

Mr. Speaker:. I have no desire on. 
my part to curtail or extend the 
debate. But before this House adopts 
a procedure of that type I think It my-
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■duty to convey to the IVfembers the 
practical difficulties and also how such 
a procedure as this would be looked 
a t by other legislatures in India, not 
to speak of legislatures outside.

Dr. Deshmukh: Because we do not 
-want to carry any cut motions.

Mlf. Speaker: May be, that is a 
^different m atter. That does not mean 
th a t the ordinary and proper proce
dure should be set aside.

Now I shall put Demand No. 4 and 
th e  cut motions tabled on it. The only 
point will be that the hon. Minister 
-will reply to all this tomorrow.

The Minister of States, Transport 
racnd Railways (Shri Gopalaswami): So
l a r  as I am concerned, I am entirely in 
your hands and in the hands of the 
House. If you ask me to reply at once 
to  all the cut motions I am prepared to 
do so. If on the other hand you want 
■me to reply at the end of the debate 
to  all that has been said in the House, 
I  shall do so.

Mr. Speaker: What I meant was that 
to  the discussion on the cut motions, 
■he may reply at the end. What time 
is he likely to take?

Shri Gopalaswami: So far as I am
xioncerned I do not think I shall take 
more than half an hour because a 
great deal is being repeated. I have 
dealt with a good deal during my reply 
to  the general discussion. To this 
extended general discussion also I shall 
reply but within a more limited space 
of time. *

Mr. Speaker: What time will the hon. 
M inister of State take?

Shri Santhanam: If you will give 
another half an hour for me, I shall 
try  to cover the ground that is not 
covered.

Mr. Speaker: That means one hour. 
It  also means that we shall be able to 
carry on up to 12 o’clock day after to
morrow.

Now, do I imderstand from Pandit 
Kunzru that the arrangement about 
reserving time for them from 2-30 to 5 
PJtf. does not stand now?

Pandit Kunzru (U ttar Pradesh): 
Since this has been treated as a general 
discussion and every Member has been 
allowed an opportunity of stating his 
point of view. I do not think that we 
need adhere to the proposal originally 
made by the Minister lor Parliament
ary Affairs.

Mr. Speaker: Let me clear this
ground first. So, do I take it that the 
unattached Members do not propose 
to move any of the cuts tabled by 
them to any of the Demands other 
than Nos. 1, 4, 9A, 15 or 16?

F juiW  Kanzm : What I meant to say 
was that a chance will be given to the 
unattached Members during the rest 
of the debate as it has been given to 
them so far, and consequently it is not 
necessary to reserve any particular 
period of time for unattached Members.

Mr. Speaker: My point was that they 
will be able to speak only on these 
specific Demands. It is possible that 
ajdy of them m i ^ t  wish to speak or 
move his cut motion in respect of some 
Demand not included in the agreed list.

Shti Frank Anthony (Madhya 
Fradesh). I do not know with whom 
the hon. Minister for Parliam entary 
Affairs came to an arrangement—he 
did not certainly consult me or Mr. 
Massey. Both of us have specific cuts 
put down; mine is under Demand No. 6. 
I do not mind, Sir, if because of the 
agreement reached among Members of 
the Congress Party, Demands Nos. 1, 4, 
5 and 9A are taken, but in the time 
allowed to unattached Members we 
should be allowed to move our specific 
cut motions. The only difficulty I 
envisage is that if Demand No. 4 is 
taken and then No. 5 is taken, after 
that Demand No. 6 is excluded and you 
go on to No. 9. can the House come 
back to Demand No. 6?

Mr. Speaker: No. I think the better 
course will be that he may move his 
cut motion to Demand No. 6 now and 
let the whole thing be under discussion- 
I shall place all those Demands before 
the House, of course, after having 
registered—I will not say my protest— 
but my difference on this procedure. 
So I shall place Demands Nos. 4, 6, 7, 
9A, 15, 16 and 18 and the cut motions 
tabled on them. Any other Demands 
which unattached Members want me 
to place before the House?

Shri Bim a (Bihar): Demand No. 1.
Mr. Speaker: Demand No. 1 has 

already been placed.
Shri Bima: We have not been given 

time.
D em and  N o. 4— O r d in a r y  W o r k in g  

E x p e n s e s — A d m in is t r a t io n .

D em and  N o . 6— O r d in a r y  W o r k in g  
Ex p e n s e s — O p e r a t in g  S ta ff .

D em and  N o . 7— O r d in a r y  W o r k in g  
E x p e n s e s — O pe r a tio n  (F u e l ).

D em and  N o . 9A—O r d in a r y  W o r k in g  
E x p e n s e s — L abo ur  W elfare .
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D e m a n d  N o . 15—Co n st r u c t io n  of  N e w
L in e s — C apita l  and  D e p r ec ia tio n  

F u n d .

D em and  N o . 16—O p e n  L in e  W o r k s—  
A d d it io n s .

D em and  N o . 18—O p e n  L in e  W o r k s—  
D ev e l o p m e n t  F u n d .

Mr. Speaker: Now these Demands 
are before the House and the House 
will sta rt discussion on them.

Shri Nazimddin Ahmad: My diffi
culty is that on the previous occasion 
we were proceeding on the basis that 
we were having a second general dis
cussion of the Budget. My cut motion 
is on Demand No. 1 and I could not 
get an opportunity to speak on that 
occasion. If the procedure is revised 
today I shall be put to a disadvantage. 
All that I desire is to say a few words 
on Demand No. 1.

Mr. Speaker: He may do that.
Shri Naziruddin Ahmad: Just now?
Mr. Speaker: Yes.
Dr. Deshmukh: Is not the hon.

Member misappropriating the opportu
nity?

Mr. Speaker: He is appropriating it 
to the best use. *

Shri Naziruddin Ahmad: Sir, I shall 
coniine my remarks to Cut Motion No. 
87. I have only a few comments to 
oiler. This Cut Motion is to raise a 
discussion about the retrenchment of 
Staff in the Jodhpur Railway. Consi
derable hardship has been caused by 
some order passed upon 350 Muslim 
and 6 Christian employees. There 
was some trouble in the Sind section 
of the Jodhpur Railway in September 
1947 during the general disturbances 
on account of the proposed Partition. 
As a result of this, about 650 men 
came away from the Sind Section of 
the Railway, and the working of many 
Stations became impossible and some 
of them had to be completely closed 
down. The Jodhpur Government 
thought that they should give notice 
to those men who had come away and 
ask them to go back to their original 
jobs. By a general notification, they 
gave notice to the 650 employees who 
had come away. They informed them 
that they had “deserted” their posts 
when there was no real danger and 
there was only panic. They were 
asked to report themselves for duty 
by the 6th December 1947 and if they 
did not join duty by that date, the 
General Manager was directed to 
remove them from service. These

people did not join in accordance with, 
the notification and the General 
M anager discharged them  on the 7th 
December 1947. Then the Railway 
Authorities transferred all their 
Muslim staff, who were working in  
the Jodhpur Section to the Sind Sec
tion and were capable of undertakings 
line duty. They all went and traffic 
was partially resumed. But their 
number was too small to run the Sec
tion. So, the Jodhpur Railway Autho
rities issued a questionnaire to their' 
employees asking them whether they 
were prepared to work in the Sind 
Section or in the Jodhpur Section or 
they were wiUihg to work in any- 
Section in which they may be posted.. 
All the 350 Muslim employees and 6 
Christian employees said, “Yes” to
both. By this, they expressed their 
readiness to serve in the Sind Section 
or in the Jodhpur Section in which 
they may be posted. In fact, this
was really a patriotic desire on their 
part to place their services entirely in 
the hands of the authorities.

[ M r . D e p u t y - S p e a k e r  in the Chair]

It was understood according to the 
questionnaire that those who said
“Yes” to both Sections must be pre
pared to work in any Section to which 
they may be “posted.” It so happened 
that these 356 men belonged to a staff 
which was not suited for line duty and 
the Sind Section. They belonged to 
the office staff and workshop staff 
mainly. The Jodhpur Railway 
Authorities considered their cases 
and found that it was impossible
to post or transfer them to the 
Sind Section- because that Section 
at the time did not need their service* 
at aU. So, they were never “posted” 
to the Sind Section. In the meantime, 
on account of the happy occasion of 
the birth of a son to the Ruling Prince, 
the 650 employees who had come away 
from the Sind Section were reinstated 
in their jobs, thus creating a consider
able amount of overcrowding in the 
Jodhpur Section, while the Sind 
Section remained considerably under
staffed. Then, there were rumours 
and misgivings about retrenchment. 
The Jodhpur Government declared 
certain “principles” to be followed in  
the m atter of retrenchment which was 
one. These principles were embodied 
in a Jodhpur Government Council Re
solution dated the 18th March, 1948. I t 
was stated that retrenchment should 
proceed on principles and there should 
be no favouritism. In accordance 
with this decision, the GJeneral Mana
ger issued a statement containing th# 
“principle and procedure to be followed 
in regard to retrenchment”. This wa» 
on the 21st April. He stated that io
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determining who should be retrenched 
“seniority” should be taken into con
sideration, which I suppose, means 
only those who were comparatively 
junior should be retrenched. Retrench
m ent was thus to proceed from the 
bottom and not from the top. In this 
declaration of the General Manager, 
there is one important passage which 
would throw considerable light on the 
subject. This is the passage which 
stated that “such of the staff as had 
opted for both Jodhpur and Sind 
Sections would not be retrenched.” They 
would be kept on, although they might 
noc necessarily be placed in the same 
grade. I respectfully draw the attention 
of the hon. Minister to this passage. 
This is to be found on page 14 of the 
printed pamphlet which I understand 
has been submitted to him. So, it 
comes to this, that these 356 members 
of the staff who had opted for both 
the Sections and thus placed their 
services at the entire disposal of 
Government were not to be retrenched, 
although it was understood that they 
might not necessarily be kept in the 
same grade. Meanwhile, the General 
Manager in implementation of his 
declaration issued actual notices and 
persons who were at the bottom were 
selected for retrenchment and notices 
were served on them. In the meantime, 
the partition of the Railways took 
place and the Sind Section went to 
Pakistan. Consequently the time of 
the notice was extended in all cases. 
Meanwhile, another General Manager 
came. It was, I think, Mr. C. L. Kumar, 
who, for reasons best known to him 
and apparently without any reference 
to Government, entered into a different 
arrangement altogether. He withdrew 
all the notices of retrenchment that 
were given. He then selected these 
three hundred and fifty-six men for 
retrenchment and gave them notice 
accordingly. As I have already ex
plained, it was assured by Government 
that the misgivings of these people 
were absolutely unfounded, and as 
they had exercised their option with 
regard to both the places, they would 
not be retrenched. But these were the 
very persons who were specially 
selected by Mr. Kumar for retrench
ment and they have been retrenched.

I understand that at that time a 
distinguished Member of this House. 
Mr. Jainarain Vyas, was the Prime 
Minister of Jodhpur. He was a party  
to this assurance given that these 
people would not be retrenched, which 
was conveyed to them by the General 
Manager. So far as I could understand, 
there was no change of Government 
policy. The change in that policy was 
eff^ ted  by Mr. C. L. Kumar alone 
without apparently any fresh authority.

I am told that these retrenched offi
cers came to Mr. H arihar Nath Shastrir 
a  Member of this House, who wrote a 
letter to the hon. Minister of State. 
Shri Santhanam. That letter is in  
the printed booklet. Mr. Santhanam 
gave a reply to this letter which 
appears at page 21. Mr. Santhanam*.
I should submit, made a mistake in 
saying th at these people were retren
ched in accordance with correct deci
sion, namely th at those who had  
“opted” for Pakistan section were liable 
to be “transferred” to Pakistan. I 
have no doubt that the proper m aterials 
were not placed before Mr. Santhanamr 
for fair-minded and just as he is, he 
would not have expressed this opinion^ 
The whole case depends upon the word 
‘transfer’. Mr. Santhanam was of the 
opinion that they were really transfer
red to the Pakistan Section and, there
fore, their discharge was not unjust. 
As I have already shown, they were  
never transferred at all. As a m atter 
of fact they were all along in Jodhpur 
Section and were all along in service. 
Therefore, their discharge is not justi
fied on merits. They were not to be 
given any notice of retrenchment; I 
do not know by what process or princi
ple they were retrenched.

Then, Sir, there is a further condi
tion that if these people at all were to 
be retrenched, they should be re tre n - . 
ched, due regard being given to 
seniority. As a m atter of fact, these 
people were not retrenched on the 
ground that they were juniors, but 
merely because they belonged to a 
particular group. I, therefore, submit 
that their retrenchment was first of all 
not justified, in view of the assurance 
given, and secondly if at aU they were 
to be retrenched, they should have 
been selected from the bottom. As a  
m atter of fact, this rule was never 
observed in practice.

Again, the retrenched hands wer#
clearly told that they would be absorb
ed in new vacancies. I understand 
that the Jodhpur Section of the Railway 
is expanding: the workshop is expand
ing, and that about four hundred men 
are going to be taken in. I see no 
reason why the cases of these retren
ched hands should not be taken into 
consideration in fiUing these vacancies.

So the points on which I rely are: 
first that according to express imder-^ 
standing and subsequent clarification, 
these people were not liable to be  
retrenched at all. Secondly, if at all 
they were to be retrenched, they should 
have been selected from the bottom- 
Thirdly, they are eligible at any ra te  
for consideration in regard to re^ 
appointment. The Railway is going 
to appoint a large number of men and
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[Shri Naziniddin Ahmad]
I  submit that the cases of these people 
;shpuld be taken into consideration in 
m aking these appointments.

The hoD. M inister and the Ministetr 
«of Sta te  who preside over the d e s tin i^  
of railway people are eflnentially jua* 

a n d  fair. I do not wish to pursue 
m y  cut motions. I have every con
fidence th a t they wiU consider these 
cases and do what is necessary for 

Tighting these wrongs.

Shri Jainarain  Vyas (Rajasthan): 
May I make a personal clarification?

About persons who were transferred 
•to the Sind section of the RaHway I 
have something to say. The whole 
thing happened during the period when 
I  was not Chief Minister of Jodhpur 
4State—someone else was. Unfortu
nately, the word used was “transfer”, in 
place of the word ‘opting’ for Pakistan 
-or India. From the record I found 
that the men in the workshop were 

told that those who opted for India 
would be given first preference in tfail 
m atter of service and those who opted 
for Pakistan would not be employed 
here. Then, those who had opted for 
India and Pakistan would have second 
preference. As a m atter of fact at 
th a t time people were very p a n ic ^  
and the employees who opted for Pakis
tan  were mostly Mohammadans. There 
were, of course, a couple of Hindus as 
well. The word ‘transfer’ was un
happy and the report of the foreman 
in the workshop says that the workmen 
were informed that those who had 
agreed to transfer for Sind section 
would not have any right to come back 
to the Indian section and those who 
had opted for both the sections would 
be given second preference. According 
to  this more than two hundred men 
who did not actually go to Pakistan 
bu t who had opted for both, in the 
words of the Foreman, were re
employed in the workshop and the 
Jodhpur Railway asked the Govern
ment of India to treat them as surplus 
and absorb them. That is the actual 

position.

Shri Frank Anthony: 1 have in my 
cut motion sought to focuss attention 
on the disabilities of railway staff. I 
see that my hon. friend the Minister 
for Railways has a ra ther sardonic 
smile on his face, probably anticipat
ing a broad-sided attack from me. 
But allow me to assure him and the 
House that it has been my fortunate 
experience that more than any of his 
predecessors he has sought steadily 
to eliminate the disabilities of railway 
staff. W hat.I propose to ask him in 
the few minutes at my disposal is to 

continue that goodwill. I want to

assure my hon. friend the hon. Shri 
Gopalaswami Ayyangar that what I 
am asking for is the elimination of 
real disabilities. I am  asking for that 
not as a m atter of concession or a 
m atter of privilege but what I regard 
as a m atter of right.

The first m ajor grievance which I  
would bring to his attention is the 
classification and treatm ent of old 
staff. I  regret to say that certain 
rules brought into effect fairly  recent
ly are being applied retrospectively to 
penalise old staff irrespective of their 
date of recruitm ent or the conditions 
prevailing at the time of their recruit
ment. For instance, fairly recently 
a Railway Board order was issued— 
think it was about 1948—where certam  
educational qualifications were pre
scribed. The Senior Cambridge or 
Matriculation was prescribed as the 
equivalent of the S. S. L. C. I have 
no particular grievance with that. 
But my grievance is this that as fa r 
back as 1943, the then basis of 
recruitment was the Middle School— 
what was then known as the Anglo- 
Indian or European School—certi
ficate. Staff recruited then with the 
Middle School certificate, which was 
then considered equivalent to ^he  
S.S.L.C., were appointed to posts* of 
A Grade Firemen and they were given 
certain channels of promotion. But 
because of this new rule of 1948 these 
unfortunate men recruited as far back 
as 1943 are retrospectively penalised, 
their channels of promotion are taken 
away and they are classified as semi
literate or illiterate staff. I feel the 
hon. Minister with his vast experience 
of administrative m atters will appreci
ate that this attempted application of 
these rules and this attempt retrospec
tively to penalise staff recruited as far 
back as 1943 is misconceived and un
tenable.

My next point is this. I feel—and 
I would earnestly request the hon. 
Minister to give this m atter his 
sympathetic consideration—I feel that 
the Railways should initiate some \mi- 
f^rm policy in the m atter of suspend
ing an employee. For instance the 
present general practice is that as 
soon as a complaint is received against 
an employee, almost immediately he 
is suspended. As soon as the police 
begin an investigation, he is imme
diately suspended. Personally I do 
not think that this is fair. Sometimes 
the police take as long as a year or 
two years to investigate a case. And 
at the end of two years they do not 
proceed with the case because there 
is not sufficient evidence forthcoming.
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My own submission in this m atter is 
th at some uniform priniciple should be 

.adopted. I feel that it is only after a 
m an has been convicted by the first 
court that he should be suspended. 
Then there is a prima facie case for 
suspending the man. The hon. 
Minister may say that there is no 
real grievance or h£u*dship because if 
he is suspended and if after one year’s 

investigation  the case is d ro p p ^  he 
gets his back pay or arrears. But it 
iS‘ poor satisfaction to a person who 
has been suspended for a year and 
who has been tried for a period of 
two years and at the end of three 

.Tears is exonerated, for the adminis
tration  to say “WeU, you get three 
years’ a rrears”. The grievance is 
this that during the period of suspen
sion he gets only a quarter of his 
salary: he is prevented not only from 
living but, what in my opinion is 

:iHore important, from prosecuting his 
defence. As regards this question of 
when a man should be suspended I 
have said I feel that he should be sus
pended when he is convicted, because 
then there is a prima facie case for 
suspending him. I also feel that a 
man should not be removed from 
service immediately he is convicted 
in the first court. My own feeling 
is that he should be removed from 
service only after his appeal has been 
dismissed. In reply to that the hon. 
Minister may say, “Why, there is a 
revision stiU pending”. I say “No”. 
Once a man has exhausted his right 
of appeal, if it has been rejected by 
the appellate court, there is a good 
prima facie case to remove him from 
service. For instance there is a case 
which I have brought to the notice of 
the hon. Minister for Railways. It 
is the case of an Assistant Night Fire
man. What happened? The court 
^ a s  seized of his case. A chalan was 
put up. It may have been an in
complete chalan, but the court was 
seized of his case. After the court 
was seized of the case a departm ental 
enquiry was initiated. While the 
court case was pending the man was 
removed from service without even 
the findings of the enquiry being made 
known to him. Then he was acquit
ted by a competent court. I 
represented the m atter to the General 
Manager of the E. I. Railway. I 
received a peremptory, and T am 
sorry to say the not very intelligent 
reply where he said that although he 
had been acquitted of the charge of 
negligence, the court of enquiry had 
before it certain other charges. I 
say that is not correct. To begin 
with, the results of the findings were 
never made known to him, and with
out any reasons being assigned he 
was removed. He was charged be

fore it with negtigehce of which 
charge he was completely exonerated 
by a competent court.

I suggest that three principles arise 
for the consideration of the hon. 
Minister.

Is it fair—

when a m an’s case is before a 
court, to initiate a depart
m ental enquiry;

while a case is sub judice in the 
court, for him to be removed 
as a result of the findings of 
a departm ental enquiry—^whicb 
are not made known to him;

afterwards, when he is completely 
exonerated of the charge of 
negligence by a competent 
court, for the General Manager 
to come and say th at the de
partm ental enquiry had other 
charges before it—^which I 
submit is not correct—?

The tremendous* hardship that a r is ^  
out of this practice is exemplified in 
the case of an ex-P.W.I. employee, 
Bhattachariya. What happend in 
B hattachariya’s case? As soon as the 
investigation started he was suspended. 
After his investigation and his trial, 
lasting another year or two, he was 
convicted. He was immediately dis
missed. On appeal he was completely 
exonerated. Now, what is going to 
happen to Bhattachariya? He was 
completely exonerated by the court. 
How can the administration make 
amends to this man? As soon as the 
investigation started they suspended 
him. Although his appeal was pend
ing before the Sessions Judge, he was 
removed from service. I ask what 
amends can be made to this man? I 
will read only two sentences from the 
judgment of the Sessions Judge:

“The absurdity of the prosecution 
story is further obvious from the
following circumstances............ It
is thus obvious that the prosecution 
had utterly failed to prove that 
Bubulal did not work as a gang 
coolie during the relevant periods. 
...The prosecution story about the 
conspiracy is absurd and rests on 
the testimony of unreliable wit
nesses. Bubulal himself is an ac
complice whose testimony cannot 
be accepted without sufficient cor
roboration. He has revealed him
self as a liar at every step and his 
witnesses are no better than him. 
The prosecution case is e n t i re ly  
false and fabricated.”
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[Shri Frank Anthony]
How, following the present practice, 

can you make amends to Bhatta- 
chariya? This is not an exceptional 
case—it is a m atter of principle. I 
earnestly appeal to the M inister not to 
suspend a m an merely because a com
plaint is received or the police b e ^  
an investigation. If he has been con
victed, then suspend him. Then, after 
his appeal and after that appeal has 
been rejected, at that stage the hon. 
Minister would be perfectly justified 
in removing him or dismissing him.

Another point which I wish to bring 
to the notice of the hon. Minister is 
the treatm ent of staff involved in 
accidents. Do not let me give the 
impression for one moment that I am 
asking you to be lenient with negligent 
staff. By all means be ruthless with 
regard to negligent staff. At the same 
time I do enter this plea, do not make 
scape-goats of your staff, do not 
sacrifice them a t the altar of uninform
ed clamour by the public or maybe 
even by Members of this House. This 
is what happened in a particular case. 
Here is a man, Butler, who has not 
only an excellent record of service but 
an ultra-exemplary record with a 
service of thirty  years. Up till recent
ly he used to be hand-picked in order 
to take specials out for either the 
Prim e Minister or the President. 
What happened? Merely because 
there was an accident, merely be
cause some bogies telescoped and 
there was an unfortunate loss of life 
this man has been penalised. In two 
lines his whole appeal has been dis
missed. There was a prescribed speed 
limit of 10 miles. There was a speed 
indicator. The Guards journal shows 
that the man was travelling at a lower 
limit. A test was made but at the 
other end, as the rails had been up
rooted. The rail pound pressure was 
different at the place of the test. 
During the test only the engine was 
used without any coaches being attach
ed as when the accident occurred. At 
the time of the accident there was a 
cyclone and there was rain. The 
ballast, I believe, was not the same. 
Merely because there was loss of life, 
the man’s whole career has been 
destroyed; he has been dismissed from 
service. I would ask the Minister to 
look into this case with the sympathy 
that it deserves.

Shri Gopalaswami: What is the name 
that the hon. Member mentioned?

Shri Frank Anthony: Butler.

Then. Sir. I am going to make an 
appeal and I am certain that it will 
not fall on barren ground. I appeal

to the sense of chivalry of the hon. 
M inister for Railways. I am optim ist 
enough to believe that since he belong* 
to an older generation, unlike m yself 
and the Member for Staff in th e  
Railway Board, Shri Neelakantan, h e  
cannot remain unresponsive to m y 
plea; my plea is on behalf—I feel there  
is a well grounded case for a conces
sion—of women teachers.

Sir, I had approached Shri - 
Santhanam  and although we had 
brushes in this House, I have always 
found him very helpful and very under
standing. As a result of that approach, 
the nurses on the Railways were given . 
special pass concessions. I am now 
making a special plea for women 
teachers. I approached Shri Neelakan
tan—I suppose he was dealing with it 
essentially with the attitude of an 
official untouched by any sense of 
chivalry: he said: How can we extend 
it to women teachers? In the case of 
nurses the plea can be taken that they 
are rendering humane service. On the 
same analogy can it not be said th a t 
women teachers—I am not pleading 
for any particular community, but for 
all women teachers—can it not be 
argued on their behalf that they are 
also rendering exceptional, humane 
service to the community? Then there 
is this argument also: One of the con
ditions of service of many of these 
teachers, when they joined the Railway 
schools, was that they would be en
titled to second class travel. The 
Railway Minister may say: If you ex
tend it now to teachers, how can we 
deny it to other women employees 
getting the same scale of pay? I have 
already said it should be on the same 
basis as' was extended to nurses, th a t 
is, for rendering exceptional service. 
It was a condition of their terms of 
service v/hen they joined the schools. 
Last but not least and I say by and 
large, it can be said that the teachers 
irrespective of their salary are drawn 
from—I say it without any offence— 
a higher stratum  of society than the 
average women employees of the 
Railways. Most of them are double
degree holders, all of them have to be 
Matriculates or Senior Cambridge 
certificate holders. They come from a 
genteel stratum  of society. Merely 
because they belong to the worst-paid 
profession in the country, I say, that 
is no reason for denying them th is 
concession which has been given to 
the nurses and compelling them to 
travel under conditions which essen
tially must be repugnant to them.

Sir, I want to say a word about 
recruitment. I note with regret th a t 
the paper qualifications in respect of
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some cadres have been raised. I say 
this without any sense of resentm ent or 
without pointing a finger a t any one. 
There is a widespread feeling among 
Anglo-Indians th at these paper qualifi
cations have been raised in order to 
exclude the further recruitm ent of 
Anglo-Indians. Before these paper 
qualifications were raised, the middle 
school certificate was quite sufficient 
for the position of an A grade fireman. 
Today the Railways require the Senior 
Cambridge certificate. Is it fair? A 
Senior Cambridge certificate is requir
ed for a lad who wishes to be an officer 
in the Army, a lad who is responsible 
for the lives of battalions, of divisions 
of army corps and yet the Railway 
Administration is now requiring the 
same qualification from a man in order 
to shovel coal. And can it be said 
that the middle school examination 
standards, which were sufficient to es
tablish efficiency, that those standards 
are now too low? The Ministers them
selves admitted that those standards 
were pre-war standards, which they 
have not been able to recapture. 
Those standards were set by men with 
middle school certificates from Anglo- 
Indian schools.

I will say the last word about confir
mation. The hon. Minister of State 
said that there is no real grievance 
with regard to confirmation. All I v/ish 
to emphasize in the short time at my 
disposal is that with regard to Class
II, this is not correct. I am not going 
to flay the Minister of State. I have 
figures here with which I could make 
his position embarrassihg. Although 
he may be older in age, with regard 
to Railway m atters I consider him to 
be my younger brother. With regard 
to Class II officers the average number 
of officers unconfirmed is over 70%. 
I have got the figures. On the E. P. 
Railway out of 10 sanctioned posts 7 
officers with more than two years 
service are unconfirmed, representing 
a percentage of unconfirmed officers 
of 77.7. And 1 believe that is the posi
tion generally prevailing in almost all 
the Railways.

Shri Joachim Alva (Bombay): May 
I raise a point for clarification? We are 
much indebted to the hon. Member for 
his constructive criticism in regard to 
the Railway servants who are dismiss
ed or suspended. I want a clarifi
cation from the hon. Minister that the 
employees and officers of the Railways 
ought to be dismissed or suspended 
only after the High Court confirms 
their conviction. This is an important 
point that Mr. Anthony has raised. 
It is not merely moral birt a legal 
point. I would therefore like the hon.

Minister to confirm or clarify this point,, 
namely, th at the railway officers need 
be dismissed only after filing the pro
nouncement of the High Court con
firming their conviction from the lower 
court.

Mr. Depaty-Speaker: I t is One
O’clock. The House will now stand ad
journed to  2-30 P.M.

The House then adjourned for Lunch 
till Half Past Two of the Clocfc.

The House re-assembled after Lunch 
at Half Past Two of the Clock.

[M r . D e p u t y -S pea k er  in the Chair]
Shri Rathnaswamy (M adras): I have 

moved a num ber of cut motions and 
I therefore take this opportunity to 
say a few words on those cut motions.

I should warmly congratulate the 
hon. Minister for Transport...........

Mr. Deputy-Speaker: Hon. Members 
spend away a minute or two in con- 
p^tu lations, and then there is no time

Shri Rathnaswamy: ...for the effici
ent and profitable management of this 
great national concern and great pub
lic utility service. Although I say so 
much in congratulating the hon. Minis
ter, still, I am constrained to say a 
few words about the way in which 
the hon. Minister for Railways has 
come out with his proposals for enhanc
ing the psissenger fares. The hon. 
Minister, in his speech, said that the 
proposals brought out by the Govern- 
meni would administer only a mild 
shock to the people here and to the 
people outside. But, I may tell you. 
Sir, that it has not administered only 
a mild shock, but certainly a very vio
lent and terrible shock to the people, 
poorer classes in particular and the 
middle class in general. I do not know 
by what mysterious process the hon. 
Minister has formed his conclusion 
that the enhancement of the passenger 
fares will not in any way aft'ect the 
inflationary forces that are at play in 
this country. I may tell you. Sir, that 
this is going to play a very vital 
part in worsening the economic situ
ation in the country, particularly a t 
a time when the prices of commodities 
are heading towards Himalayan heights, 
when to the poorer classes living has 
become indeed a nightmare and when 
the people are so much hard put to 
make both ends meet. When the peo
ple are finding it so difficult to balance 
their meagre budgets, I do not under
stand what justification Government 
can have to say that these passenger 
fares can be enhanced. When once th e
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fares are increased, it is a notorious 
fact that Government seldom revise 
them. I should like the hon. Minister 
to  give a categorical assurance to the 
people th at these fares are going to 
be there only as a tem porary measure 
and will bje revised as soon as the 
economic position of the Raiways be- 
<:omes better.

Then, Sir, I was very much pained 
to hear that a sufficient number of 
-scheduled caste candidates were not 
forthcoming for the different categori
es of service in the Railway depart
ment. My information is that a num
ber of applications of scheduled caste 
candidates are being rejected under 
some plea or other. I should like to 
suggest for the consideration of the hon. 
Minister that it is enough if the 
scheduled caste candidates possess the 
minimum educational qualifications.
I am sure that a number of people 
have applied to the Railway De
partm ent; but somehow they have not 
found favour with the Railway Com
mission. I would like therefore to 
take this opportunity of appealing to 
-both the  hon. Ministers, deeply interest
ed as they are in Harijan uplift, and 
particularly to Mr. Santhanam who 
has evinced an abiding and very great 
affection to the Scheduled castes. I 
should like to make a personal appeal 
to the hon. Minister to see whether a 
good proportion of the appointments 
cannot be given to the scheduled caste 
candidates who have applied to the 
various services.

Incidentally, I would like to draw the 
attention of the hon. Minister to the 
change of the time of departure from 
Madras of the Grand Trunk Express. 
Formerly, it was running at a very 
convenient hour in the morning. Now, 
that train leaves Madras very early in 
the morning and those that start from 
M adras are put to considerable incon
venience. I therefore request the hon. 
Minister to see whether it would not 
be possible for him to change the hour 
of departure of the Grand Trunk Ex
press from Madras.

I would also like to ’say a few 
words about these social guides. I am 
afraid that these appointments look 
like sinecure appointments. I wonder 
what useful purpose is being served 
by these social guides. Since I feel 
that there is not much work for these 
social guides, I should venture to sug
gest to the hon. Minister that their ser
vices can be better utilised in propa
gating to the travelling public to ob
serve rules of sanitation and hygiene, 
as still it is a notorious fact that most 
<rf the railway compartments are very 
dirty , not excluding even the first

- «lass and second class compartments.

Sir, a word about re-grouping of the 
Railways. I am sure the whole House 

welcome this measure. But, at 
the same time, I should Uke to take 
this opportunity to sound a friendly 
warning to the hon. Minister that we 
should not get into the same difficulty 
as we did before, so that this scheme 
of regrouping  may not result like the 
classification of passenger traffic into 
four classes, which later necessitated 
the reversion to the old order. The best 
policy in the present circumstances 
would be. to adopt the slow policy, as 
the public is legitimately apprehen
sive of the ultim ate success of .schemes 
undertaken by the Government, as 
many of the schemes undertaken by 
the Government in former times have 
resulted in colossal failure.

A word about Railway labour and 
I have done. Railway labour has un
doubtedly been granted quite a good 
measure of liberal terms of employ
ment in comparison with employees 
of commercial undertakings. There is 
a move to resort to strike and there
by retard  the efficient management of 
the Railway Department. May I take 
this opportunity to appeal to those 
labourers that they should not resort 
to such unconstitutional methods as 
this, but that they should adopt consti
tutional means of getting their de
mands met by Government, especially 
at a time when the Country is passing 
through very difficult times.

As far as the catering service in the 
Railways is concerned, I would suggest 
to the consideration of the hon. Minis
ter to see whether or not the consump
tion of supplementary food articles may 
be encouraged among the travelling 
public. It is very painful to find that 
the dining cars in the Railways are 
not kept very neat or in a hygienic 
condition. The quality of the food 
served there is not up to the mark. 
The prices are also exorbitant. I 
would therefore suggest to the Railway 
department to undertake this catering 
service by the department itself and 
I am sure it will introduce efficiency 
and economy.

I do not want to say anything more 
except to conclude by saying that it 
would be more appropriate and more 
humane on the part of the railway ad
ministration to revise the orders in re
gard to the raising of passenger fares, 
particularly for the third class passen
gers as the raising of fares would very 
much hit the poorer classes of the 
public, and I am even afraid that ulti
mately these measures would extermi
nate the middle classes.

As regards the electrification of sub
u rban  trains is concerned, may I sug
gest for the consideration of the hon. 
Minister that the electrification and
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extension ot the line between Tamba- 
ram  and Chingleput, once taken up 
and later shelved for certain financial 
reasons, should be pushed ahead as 
early as possible. I m ay also add that 
if electrification of all suburban t r ain*; 
is brought about, that would go a long 
way to help the small traders and the 
business community in general.

Frof. K. K- Bhattacharya (U ttar P ra
desh): F irst of aU let me in my first 
few words congratulate the hon. Minis
ter of Railways tor introducing punctu
ality in the running of our trains.

Shri Hussain Imam (B ihar): And
not for the Budget he has presented?

Prof, K. K. Bhattacharya: Just a 
minute, I am coming to that. With re
gard to certain other matters, I am 
afraid I wiU have to say something 
which may not be quite palatable to 
tJie railway administration.

Shri Sondhi (Punjat)): The Railway 
Ministry or the railway administration?

Prof. K. HL Bhattacharya: I said
railway administration.

Well, Sir, first of all, let me tell the 
hon. Minister that this suggested in
crease in fares is looked down upon 
by the people a t large, for the simple 
reason that this is looked upon as the 
last straw  on the camel’s back, and it 
is felt that there will necessarily be 
cm increase of about 25 per cent in the 
general cost of living if along with 
this other provisions of the General 
Budget are passed. Now, if the Minis
try  teels that this increase is inevita
ble as was stated by the Railway 
Minister, I m ust strongly advocate 
that he should see to it that over
crowding in the trains is stopped im
mediately. I had to travel in a train— 
the Janata  Express— on the 24th Janu
ary, 1950 to Delhi and believe me, Sir, 
if there had not been three or four 
students with me in the same compart
ment I could not have managed to get 
into the train  at all, or I would have 
died of suffocation. I was at that time 
travelling in the third class in the 
much advertised Janata Express. I 
had the desire to travel always by the 
III class in the Janata Express, but the 
over-crowding is terrible and in spite 
of my generous impulses I had to give 
up this desire. This over-crowdmg 
m ust be stopped so as to do away with 
the inherent difficulties of the situa- 
^ n .

Sir, I would like also to tell the Rail
way Minister that he should immedi
ately introduce concessions and other 
facilities specially for students to tra 
vel. As the saying goes, “Home-keep
ing youths have homely wits”. The 
youth of our land m ust travel and 
leave oflf little homely traditions and

provincial ideas and broaden their out
look on life. They m ust travel and  
toavel m ust be made easy and cheao 
for them. If they travel in a body..

Shri Saothanam: The bon. Member 
may know that students’ concessions 
have been restored from the 1st of 
April last.

Prof. K, K. Bhattacharya: Yes, if 
toey travel in bands probably, of say 
four or five or eight. But I say even 
when a student travels single with a 
bona fide certificate from an institu
tion, he should be allbwed to travel 
on tiie lower charge or rate. In Eng- 

 ̂ spent two years 
of the best part of my life there— 
have such a lot of concessions. They 
have concessions during holidays to  
go to certain places. They have sea
sonal tickets. Even in our country we- 
had WMk-end tickets and retum- 
tickets, but these have been abolished 

the free Repub- 
of Railways should see 

to it that these concessions are im m e- 
d i^e ly  made avaUable and the existing 
^ c u l t i e s  mitigated, if not c o m p lin  
ly removed, so as to make travel easy 
and cheap.

India is the epitome of the world and 
here we can a ttract a considerable 
num ber of tourists. But the over- 
crowdmg in our trains, the bad food 

served at the railway station 
stalls, these would stink in the nos
trils of the tourists. If these are set 
right, I am quite certain that a much 
greater num ber of tourists would visit 

increase the wealth 
of the land by spending the money 
of foreig^ lands in India. Let me 
narrate just one of my m any experi
ences m railway trains. I was coming 
from Kanpur on the 22nd January  
last and on that day I had to taste the 
worst food possible, though it was 
served by The BaUabh Das and 
Company. When it was brought to 
the notice of the servers that I was a 
Member of Parliam ent, the dish was 
immediately changed. Sir, how many 
of our travelling public are Members 
of Parliam ent who can have their dish 
changed like this? If I had not been 
a Member of Parliament, I would have 
been told summarily. “No, this is the 
food which you are required to eat.*  ̂
Generally third class food is served 
and first class price is charged. This 
is just one instance of the many I 
have.

Let me cite another to show the 
general vigilance of the railway staff. 
On the 28th February last I was tra 
velling in the first class with a lecturer 
of our university—^Dr. Satya Prakash. 
That gentleman had to get down at the
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Tundla Station which is touched at 
about 1 o’clock at night. And so he 
had requested the guard of the train  
to wake him up about that time so 
th at he might get down. Most fortu
nately for him, he himself woke up in 
time. No guard was anywhere in 
sight. And even when the train  was 
starting off the station I could not 
catch the sight of the guard. Sir, I 
had occasion to take the assistance of 
th e  guard under similar circumstances 
once in 1945 when I was travelling on 
the Assam Railway and I had to alight 
at a way-side station. The guard did 
wake me up at the previous station 
and came to remind me again at the 
alighting station.

These things have to be improved. 
If we make better food available, and 
if we can get the railway staff to be 
more courteous and vigilant, I am sure 
travel conditions will certainly im
prove.

There is another factor which I 
would like to bring to the notice of 
tire hon. Minister and it is this. There 
should be classless travel in our coun
try. There should not be any such 
distinctions like second class and inter
class. There should be only the third 

-class and the first class. In England 
which is really the most democratic 
country in the world, there are only 
two classes, the third and the first. 
Those who can afford it, they go by 
the first class, and let me tell you, Sir, 
that the great majority of the pubhc 
in England travel third. And if I were 
to compare the amenities they have 
there in their third class with those 
of our trains, it will be seen there is no 
comparison at all. Now that the fares 
have been increased, I m ust impress on 
the hon. Minister that the over-crowd
ing in the trains m ust stop immediate
ly, unconditionally and on the spot.

Sir, I would like to emphasise one 
two other points. At Allahabad 

even in the main station or at Prayag 
there are no proper third class wait
ing rooms, nor on the O. T. Railway 
station at Allahabad. Pilgrims come 
in their milUons and they live like 
cattle at the stations. I t  is a weU- 
known fact that on account of the 
Magh Mela a large congregation of pil
grims takes place there to have their 
bath and it lasts for a whole month. 
Yet there is no proper accommodation 
there at railway stations for receiv
ing them and keeping them for even 
two hours at the station. I want this 
state of affairs to cease.

I hail from Bengal and eyen there 
conditions are miserable. There are 
places of pilgrimage like Nabadwlp to

which people come from all over India 
and yet the stations are overcrowded 
and there is no waiting room accommo
dation. These have to be attended to 
immediately.

I want to mention one or two things 
before I conclude. Mr. Santhanam 
went to Allahabad and there I drew 
his pointed attention to the fact that 
there was a prime necessity that the 
clerks should be upgraded. They were 
not ordinary clerks doing routine work. 
They were helping in issuing adminis
trative orders. But Mr. Santhanam 
said that I had no locus standi being 
the President of the Ministerial Staff 
Association, which was not a recogni
sed body. I want to impress upon him 
the fact that I am perfectly satisfied 
that the class from which these people 
come is not at all th ird  class: that
they are not doing routine work but 
pass orders on files, which sometimes 
may or may not be approved of by the 
officers. Also there should be proper 
amenities for the clerks. The hospital 
at Allahabad should be improved. The 
Railway hospital at Allahabad is not 
as well equipped as it should be.

Of late one hears several complaints 
regarding the hospital and probably 
Mr. Santhanam m ust be in, the know 
of the situation. Therefore I ask him 
to see that greater amenities are pro
vided to all classes of railway servants 
so that they may be able to give their 
best to the railway administration and 
make it as successful as possible. I 
want to see that our people should 
render as good an account of them
selves as they could to lift up the 
name of our country in the eyes of the 
world. For that much depends upon 
the Railway administration and I hope 
the Railway Ministers wiU be able to 
succeed in the great mission before 
them.

Shri Birua: I fully associate myself 
with the remarks of the previous 
speaker. I would however like to 
make a few observations regarding the 
fares, especially of third and inter 
classes.

The ?Ion. Minister said in his budget 
speech:

“The number of passengers 
carried was higher than at any 
time previously even as compared 
with the larger railway system of
the pre-partition period.......These
upward trends have since been 
more than maintained during the 
current year, and the year 1951-52 
promises to be a year of steady 
progress and D rosi)eritT  **
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Further on he says:
“On the financial front the posi

tion is not only sound but com
fortably so. Our earnings will 
touch new heights. Control over 
expenditure has shown considera
ble improvement. We have con
sciously and effectively prevented 
an undue inflation of the capital 
at charge of the undertaking. The 
surpluses realised will be hand
some. Our Reserve Funds are 
well stocked.”
In this background I want to make 

:%a few remarks. The Budget is a surplus 
-one. The hon. Minister called the en- 
.iancem ent of fares a mild shock but 
it  is really a hard blow to the travel
ing public, especially the third and 
in ter class passengers. The increment 
in the first and second class fares is 
no increment at all. The first and 
.second class fares were 30 and 16 pies 
respectively during the pre-classifica
tion period and they are 27 and 16 
pies respectively now. In the first 
class it is still less by three pies. 
Whereas the inter class fares increas- 

‘Cd from 5 pies to 8^ and 10^ pies and 
it is now nearly double than what it 
was. In the third class ijt increased 
from three to five pies and six pies 
and so it is now nearly double. Tlie 
respective increases are unfair and un
ju st and I appeal to the hon. Minister 
to consider this and increase the fares 
proportionately.

Shri A. C. Guha (West Bengal): 1
have given notice of certain cut mo
tions but I have been called upon to

• Speak particularly on Demand No. 4, 
which relates to Ordinary Working 
Expenses—^Administration. Speak

in g  about the administration, the first 
thing to mention is efficiency which 
also includes honesty, freedom from 
xiorruption. I can say that the rail
way administration has improved since 
the advent of independence. When 
the British withdrew from India they 
left every thing in a chaotic state— 
almost as a scrap. There has been 
considerable improvement—^but there 

is  scope for further improvement yet. 
When the Minister of State for Rail
ways says that corruption has been 
brought down almost to an irreduci
ble minimum, there I would like to dis
agree with him. This is a very danger
ous complacent attitude on the part of 
th e  administration to say that corrup
tion has been brought down to the 
level of irreducible minimum. From 
the  revelations made on the floor of 
the House by a Member only a few 
days ago, it would be apparent to the 
House that there is corruption even in 
the higher levels and on a major scale.

The Minister of State for Railways 
•has stated that the Railways are a

commercial concern and there also I 
disagree with him. The Railways 
should be considered prim arily as a 
public utility service. I do not minf^ 
if it gives revenue. One of the pre
vious speakers said that in almost all 
the European countries the Railways 
do not yield any revenue to the State. 
But if our railways give any revenue, 
I have nothing to be ashamed of. But 
the Railways should be considered 
primarily from the point of view of a 
public utility service and not as a com
mercial venture.

The working expenses of the Rail
ways have of late been increasing.

[M r . S pea k er  in the Chair]

The figures given in the budget 
papers will show that the gross 
earning in 1939-40 was 107.77 crores 
and in 1949-50 it has increased to 252.63 
crores, an increase of 132 per cent. The 
operating expenses have increased 
from 69 crores to 201 crores, that is 
an increase of 187 per cent. So the 
operating expenses have gone far be
yond the proportionate ratio to gross 
earnings. The operating ratio or per
centage of working expenses to gross 
earnings in 1939 was 64 per cent, and 
in 1949 it was 80 per cent. In 1942-43 
it went down to 51 per cent, and it has 
been since rising. There have not been 
any signs of increase in efficiency and 
yet the working expenses have been 
increasing inordinately. Almost in 
every other item under working ex
penses there has been an abnormal in
crease every year.

Then coming to the proposed 
increase in fares, I do not mind 
this increase, if I had been satisfied 
that efficiency has been increasing 
and amenities to the public were 
increasing proportionately. It has been 
stated that this increase would be utili
sed for strengthening the general 
revenues of the country. That I do not 
mind— ît has a good aspect also. It is 
known that the financial position of our 
country is not quite sound; our cash 
balances have b ^ n  going down. So, 
if by having some increase in railway 
fares we can consolidate the financial 
position of the country, well I do not 
mind it, though it may be somewhat 
unconventional and unorthodox. What 
is worrying me is whether with this 
increase in railway fares you are going 
to give some return to the travelling 
public, ' to give them some 
comfort and amenities for lack 
of which they have been suffering now 
for so many years. But there I have 
my misgivings. The expenses have 
been rising inordinately. The in
crease in fares is bound to yield a re-
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venue; but can the Railway Minister 
give us an assurance th at it wiU not 
be spent again to meet the running 
^xpehiSes of the railways? There lie 
the difficulties and suspicions of most 
of the Members.
3 P.M.

I have some particular points to 
mention about the railway collieries. 
Out of the eleven railway collieries 
eight are running a t  a loss totalling 
about Rs. 1.25 crores. I do not un
derstand why they are running these 
collieries if they cannot do it efficient
ly. There are other anomalies about 
these collieries too. The expenses on 
the perm anent staff on the productive 
side are budgetted in railway accounts, 
but the expenses on the tem porary 
r>taff In the production side and on 
the distribution wing were being 
shown under Industry and Supply 
Ministry—now probably under the 
Ministry of N atural Resources and 
Scientific Research. When these 
collieries belong to the Railways I 
cannot understand why their accounts 
are bifurcated and these are placed 
imder the management of another 
Ministry. Again, this loss on collie
ries has recently been enhanced by the 
fact that coal from these collieries is 
taken to the different railways not by 
rail but by steamer and other forms 
of transport. When I was a member 
of the Railway Advisory Coimcil and 
also of the Railway Standing Finance 
Committee, this point was discussed 
several times. It was the opinion of 
both the Committees that coal from 
the railway collieries should be carri
ed entirely by rail and that no extra 
expenses should be incurred on it. To 
come back to the collieries, I would 
like to point out that the average cost 
of raising one ton of coal in private 
collieries varies from Rs. 10 to Rs. 14, 
but in the case of railway collieries 
particularly for these eight losing colli
eries, the average cost works out to 
Rs. 23 per ton. So you can understand 
under what sort of a management 
those collieries are being worked. I 
would like to impress upon the Gov
ernment and upon the House that 
such a scandalous thing should be nut 
a stop to immediately and that if 1he 
Railway Deparmtent or any other 
Ministry cannot run these collieries 
economically then they should either be 
closed down or given to some private 
management on contract or lease. 
There is no sense in incurring every 
year a huge loss on their working 
particularly so when it is preventa-

Then I come to some problems of 
my State. Due to oartition, the ra il
way system in West Bengal and also

practically goi 
^ located . The northern districts of 
West ^ n g a l, that is Dinajpur, Jalpai- 

and Cooch-pehar 
connection with other

 ̂rU 5 ^  takes a good^ a l  of time to reach those Dlaces 
^ e n  articles of daily necessity a re  
not available a t those places at rea- 
^ n a b le  rates. It is three years or~ 
more sm w  we have achieved indepen- 

have agreed U> 
the partition of Bengal. By now the 
Government ought to have been able 
to do something to relieve the dis
tress of the people there by providing 
proper railway facilities. Near aboiit
r f ih t  R the Barasat-Bashirhat
ISf Minister of State about
tois R ^ w a y  for the last two years,
So, they-have decided to abolish this whole 
system of light railway and to leave

traffic. T^is is a frontier region ju st 
The House m ay 

remember that only about eighteen 
months ago there was a raid by th e  
communists in four or five places in 

1  suspected that th e  
raiders then fled to East Bengal. Such 
an area which is almost of strategic^ 
mipor^tance should not be left open 

absurd that
there should not be any railway con
nection. Besides, Calcutta has been 
receiving quite a good quantity of its
n t w  vegetables andother articles from these areas. I f  
that railway line is run properly it 
would give a good revenue. But even 
If the question of revenue be not 
considered, it is a question of ameni-

• public, it is a question of 
strategic necessity and from the point 
of view of refugees who have gather
ed around Calcutta, particularly in 
the Barasat sub-division, it is a ques
tion of rehabilitation also. Fu rther 

u® the congestion in Calcutta 
? railway connection 

between Calcutta and all the sub-divi
sions of 24-Parganas. I would request 
the hon. Mmister to consider th is 
question of this light railway again.

Lastlj^ I have been pressing in th is 
House that as a measure of rehabilita
tion the East Bengal refugees should 
be taken in proner numbers in the 
p i lw a y  Department: but I have not 
been able to pet any satisfactory re
ply or saticfactory information. On 
many occasions I was told that in- 
J> ^ a tio n  was not avaUable or was 
^ in g  coUected. I have not got it. I  
do not know why, for instance, the
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C hittaranjan locomotive factory should 
not practically be earm arked for the 
East Bengal refugees. I know there 
was a proposal in this direction some 
time ago but I do not know why it 
was not implemented. Till now only 
a very small num ber of the East 
Bengal refugees have been taken 
there. According to the adjudica
tor’s award 15,000 refugees were to 
be taken in the Railway Department; 
but I have been told during the last 
session that only 2,800 or something 
like that number was taken, and that 
too I think mostly in class IV. I have 
not been able to get figures as to how 
many are in class III or in class II 
service. I have my own misgivings 
that hardly any of them would be in 
classes II and III. This is going 
against the decision of the Govern
ment that all facilities of new posts 
should be utilised for providing re
lie/ and rehabilitation to the refugees. 
In the last session I also put a ques
tion asking how many of these refu
gees have been given catering con
tracts on the eastern side of the Indian 
Railways. There also I could not get 
a reply. My information is that not 
a single East Bengal refugee has been 
given any catering contract on that 
side.

0»ie more point and I have done. 
That is about re-grouping. 1 will not 
take long, Sir.

Mr. Speaker: I am afraid he has 
taken 14 minutes.

Shri A. C. Guha: I will take just 
one minute more.

As a m atter of general policy I 
support the principle of re-grouping 
but what is rather worrying me is 
the proposal of abolishing the divi
sional system and introducing the dis
trict and- above that the regional sys
tem. I ^m afraid it will not give 
economy by abolishing the division 
and introducing the district and the 
region as separate units.

Shri Massey (West Bengal): When 
I moved this Cut Motion during the 
last Budget Session, I pointed out that 
we had a loss of Rs. 4 crores on 
account of fuel. At that time the 
hon Minister of State stated that he 
had no very clear knowledge as to 
how things were being done and 
therefore was not competent to make 
any pronouncement as to what should 
or, should not be done. I was hop- 
mg that this year there would be no 
loophole in the Railway Budget in re
gard to fuel, but on carefully analys
ing the figures I find that we are now 
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losing almost Rs. 6 crores on account 
of fuel. Fuel economy is not quite 
a new thing, but I do not think it is 
being taken seriously. Fuel as a 
single item of expenditure is one of 
the largest in any Budget and it is 
certainly a very large one in ours. I t  
is over Rs. 30 crores.

In  this connection, I would like to 
compare the 1944-45 figures and the 
1949-50 figures. In my last speech I
pointed out the various details of the
working of the Railway and stated 
that our locomotives were in a much 
better condition in 1950 than in 1949 
and therefore there was no reason 
why there should not be better econo
my in fuel. We have reached new 
heights, as the Railway Minister stated, 
in regard to traflfic, but I do not think 
that we have moved as much traffic 
in partitioned India as we did in 1944
45 in unpartitioned India. Under ttie 
heading of proportion of mixed, we 
have very nearly 35 million gross ton 
miles in 1944-45 as against only 32 
million miles in 1949-50, which 
means that we moved 3 million more 
miles in 1944-45. In the case of goods,
we had 60 miUion gross ton miles in
1944-45 as against 55 million miles in 
1949-50. Here again, we moved more 
traffic in 1944-45 than in 1949-50.

Now, let us take the actual coal con
sumption during the two periods. Ir
respective of the ra te  of consumption, 
the total coal consumption in 1949
50 on the passenger service was 230 
thousand tons more than was the case 
in 1944-45. In regard to goods, the fi
gure is slightly less. But if we take 
the ra te  of consumption which is more 
importemt, we find that in 1949-50 we 
have used 713 thousand tons more on 
our passenger service and 213 thousand 
tons more on the goods service. The 
next item for consideration is the de
partm ental mileage. According t o . 
the volume II Statistics, there has been 
no increase in the departmental mile
age, and yet we have the colossal fi
gure of 148 thousand tons more of 
coal used. In undivided India w ith 
more railway lines we had more pump 
houses and we moved more traffic; bu t 
here again we find that in 1949-50 we 
have used 44 thousand tons more of 
coal on our pumps with few er‘num ber 
of pumps than we had in the whole 
of undivided India before partition. 
In regard to electric generating sta- 
fions, I do not know whether there 
have been any new stations opened. 
Perhaps there may be a few, if any. 
But under this head, we seem to have 
gone up by about 50% of the oon- 
sumption for the whole of India. The 
figure is 116 thousand tons in excess 
of the 1944-45 figure.
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[Shri Massey]
As far as Class I Railways are con

cerned, the above is the position. In 
regard to Class II Railways we have 
not got very many statistics, but taken 
as a whole there has been no improve
ment. There has been a drop of about
10 thousand net ton miles, but the coal 
consumption has increased by 29,987 
tons. On Class III Railways, there 
has been a slight increase of 15% in 
the traffic, but the coal consump
tion has increased by 50% and 
we b:ave used 13 thousand tons more 
ot coal. This means that our total 
coal consumption on Indian Railways 
is very nearly 1 million and 190 tons 
more now than was the case in 1944
45.

When the hon. Minister was referr
ing to coal consumption, he was rather 
pleased that our figures of coal con
sumption are slightly better, as he 
thought, than 1948-49. There is no 
doubt that in the lbs. per 1,000 gross 
ton mile there has been a very 
slight improvement, but as one 
who has had to deal a lot with 
fuel statistics and has found the 
ways and means by which these 
are produced to suit various individu
als, I would like to explain the figures 
of consumption to the House. For ex
ample, under miscellaneous locomo
tive service we have 7 thousand tons 
more. Under departmental service 
we have 40 thousand tons more. Under 
pumps we have 10 thousand tons more. 
Under pump houses we have 50 thou
sand tons more. And under miscel
laneous other than loco requirements 
we have 35 thousand tons more. All 
this makes a total of 205 thousand 
tons more than 1948-49. On my re
cent visit to certain Railway Stations, 
1 found that in order to please the Rail
way Board and bring the actual con
sumption to a reasonable figure— b̂e
cause this is always criticised in Par
liament and outside— t̂he consumption 
h-as been shifted to other heads. I 
will not go into the details as to how 
this has been done, but it is possible, 
if you will see it carefully, to so 
arrange the increase under other heads 
that probably there would be no in
crease under the engine mile. For 
many years, when I was on the 
R. we tried to insist that all Railways 
should have a uniform practice and in 
all Railway reports the annual figures 
should include the actual tonnage on

• the ground on the first of every month 
or on the first day of the financial 
year, the total purchases during the 
year and the total issues together with 
the balance on hand. These figures 
should also be quoted in tons and 
rupees and should tally witb your 
Budget statements. Then and then 
only will you know ^ a t  you are actu-

aUy using. Today, I am not quite 
certam  whether all these figures that 
are produced in the Railway Board 
reports are correct. PYom my own 
experience, I can say that we had 
two figures: one the audited figure 
and the other the accounting or statis- 

year, there was 
a difference of 90,000 tons in the ar- 
counts on the B.N.R. alone. If that 
happened on the B.N.R., it could 
happen on any Railway, just because 
there is no coordination. You have 
not got the figures in rupees and tons 
to check up with any other figure, and 
I suggest that immediately this m atter 
might be given some consideration.

I find from Vol. I, page 65, of the 
Railway Report that the Fuel Enquiry 
Committee feel that they have not 
been adequately represented on the 
Coal Advisory Board. Railways con
sume 35% of the total coal produced 
in India and I whole-heartedly agree 
with the suggestion that they should 
be given more representation on the 
Coal Advisory Board. I feel that the 
Railways are not getting the coal that 
they should get and that is one of the 
reasons for this high consumption. 
I do not hope that my hon. friend the 
hon. Minister for Railways would have 
already taken steps for adequate re
presentation.

I will next take oil, because oil forms 
an important part of our fuel consump
tion. The oil consumed on our rail
ways has increased considerably.

To make it brief, on oils alone we 
have lost about Rs. 40 lakhs on Class 
I Railways—we have not got the fi
gures for Class II and Class III Rail
ways. In view of shortage of time, 
I will just summarise the position as 
I have given it. On passenger services 
we have lost 713,197 tons; on goods 
231,723 tons; on departmental services 
48,780 tons; on pumps 44,691 tons; on 
electrical generating stations 116,667 
tons, on Class II railways 29,987 tons 
and Class I Railways 13,298 tons, 
making a total of 1,198.352 tons. At the 
rate  of Rs. 45 per ton, which is the 
figure given in one of the books, it 
works out to Rs. 5,39,23,840. Adel to 
that Rs. 40 lakhs on oil; you get nearly 
Rs. 6 crores. To this may be added 
about Rs. 3 or Rs. 4 crores that I have 
shown as the general loss on the work
ing of railways.

Shri Lakshmanan (Travancore- 
Cochin): I should like to avail myself 
of this opportunity of bringing to the 
notice of the hon. Minister for Railways 
the step-motherly treatm ent that has 
been meted out to the Travancore sec
tion of the South Indian Railway. I
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am not unaware of the history behind 
that treatm ent. The South Indian 
Railways—as it was then,—contracted 
with the Travancore Durbar to cons
truct the line in the Travancore terri
tory with a right to exploit the line to 
the fullest extent for a particular 
period of time. That being the case, it 
is no wonder that they did not pay 
much attention to the comforts and 
convenience of the travelling public in 
those stations. But that is no justifi
cation for the continuance of that dis
crim inatory treatm ent under the 
present set-up of things.

Anyone who travels that side of the 
line cannot fail to notice the rather 
woeful condition of the railway stations 
in those areas. All the stations are 
old, cramped and dingy. There is 
little or no provision for the passengers 
to wait for the trains. With the excep
tion of one or two, none of the stations 
a re  electrified. Travancore is a place 
where we get cheap electricity, but 
that is not being availed of by the rail
way authorities. With regard to the 
provision of drinking water also, there 
used to be provision for supply of 
w ater in two or three stations. A few 
months ago, I was travellirfg along that 
line and at a station called W arkalai 
which is mid-way between Trivandrum 
and Quilon, where there was previ
ously facility for supply of drinking 
water, I found there was none. On 
enquiry I found that the arrangement 
had recently been stopped. W arkalai 
is quite an important station due to its 
proximity to the famous temple of 
Janardhan which attracts tens of 
thousands of pilgrims from the upper 
and the other parts of India every year. 
If that is the state of affairs in a 
-Station like Warkalai, one could as 
well imagine the condition of the other 
railw ay stations.

Looking at the open line works pro
gramme for the budget year, one would 
Jind that there are several works now 
in progress and several others are to be 
undertaken this year. I strained my 
eyes through the Budget papers to find 
out whether there is any single item 
of work to be undertaken in any one 
of the railway stations in the Travan
core section. I am sorry to say that 
I was not able to find any. I do not 
know whether the hon. Minister for 
Railways had ever the occasion to 
travel along that line before or after 
he accepted office. If he had, I am 
su re  he would not allow such a state 
of affairs to continue in that part of 
the country.

Even last year, when I was speaking 
on the Railway Budget, I took the 
‘Opportunity of pointing out to the hon. 
^Minister for Railways that his claim

that the Indian Railways are reaching 
out to the utterm ost corners of this 
vast sub-continent, cannot be justified, 
unless railway lines are extended to 
Cape Comorin. Cape Comorin is 
famous all the world over for its 
enchanting scenic beauties and 
exhilarating climate. From the point 
of view of pilgrims as well, the temple 
of Kanya Kumari offers very great 
attraction. Looking at it from the 
financial aspect, it would be advisable 
for that line to be taken up. It is quite 
easy also to connect the Cape with 
Tinnevelli for the lie of the land is 
also a plane one and quite suitable for 
easy and expeditious undertaking.

This takes me on to another request 
that we made in this House last year 
during. Budget discussions, namely the 
connecting of Quilon with Ernaculam. 
I take this opportunity of offering my 
sincere thanks to the hon. Minister for 
Railways for responding to that request 
and ordering a survey immediately. 
But mere survey is not going to make 
m atters very much better, and unless 
work is taken up in the immediate 
future, nothing very good is going to 
happen. I would urge upon the hon. 
Minister the necessity of giving first 
priority to that line.

Coming to the last point, namely 
increase of third class fares, I am one 
of those who whole-heartedly support 
that increase, but my complaint is that 
the distinction between mail and 
express fares on the one hand and the 
ordinary passenger fare on the other 
is not justifiable. It may be argued 
that in so far as in mail and express 
we get more speed and more comfort 
a higher rate  is caUed for. If that 
argument is accepted, dqes it not 
follow that in the metre gauge and 
narrow gauge, the charges should be 
lesser, inasmuch as you get lesser 
comfort and speed? My sincere and 
serious suggestion is that either of the 
two fares should be done away with, 
preferably the lesser fare, because it 
will bring more money to the 
exchequer.

Shri Abdus Sattar (West Bengal): I 
take this opportunity to bring to the 
notice of the railway authorities and 
the Railway Ministry the inefficiency 
of the railways in checking smuggling 
of foodgrains. Everybody knows today 
that West Bengal is a deficit Province 
and with difficulty food is procured to 
supply the rationed areas. But unfor
tunately the Railway Department 
instead of helping the Food Department 
are helping the smugglers to carry 
foodgrains, hundreds and thousands of 
maunds of them every day. Local 
trains from Burdwan on both lines 

main and chord carry rice everyday to
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[Shri Abdus Sattar] 
outside districts, and nowadays it has 
become very difficult for bona fide 
passengers to travel by local trains. I 
had the misfortune to travel by a local 
train  and I could not find a place in an 
Inter-class compartment because the 
smugglers had put down maunds and 
maunds of rice therein. You will be 
surprised to hear, Sir, that the railway 
guards open the doors of the first-class 
compartments to aUow the smugglers 
to carry their rice. Unfortunately our 
railwajnnen are not within the jurisdic
tion of the provincial authority. 
Whenever they are questioned they 
bluntly say “Do you know that Delhi 
is far away from Calcutta? We belong 
to the Delhi Gk>vernment” and even our 
Food M inister in West Bengal says 
helplessly “What can we do? The 
Railway Department is not ours’". Sir,
I do not like to take much time. I 
simply wanted to bring this m atter to 
the notice of the railway authorities 
and the Railway Minister and I hope 
that he will not merely reply but take 
effective measures to check this sort of 
smuggling and black-marketing. These 
anti-social habits are creating a danger 
to the society. At one station, namely 
Pandua in the district of Hooghly, 
whenever local trains come, hundreds 
of men and women, all smugglers, with 
bags full of rice and paddy simply raid 
the railway compartments with the 
result that bona fide passengers find it 
very difficult to travel. On top of it 
they are all ticketless travellers. I 
personally asked the ticket checkers to 
take steps to stop smuggling of food 
grains but I was told that it is not their 
duty. I said “It may not be your duty 
to check this smuggling, but is it not 
your duty to check ticketless travel? 
Further I was told “You need not mind 
about our duties”. Of course I did not 
disclose that I was a Member of Parlia
ment and I did not discuss the m atter 
further. But I would earnestly appeal 
to the Railway Minister to take 
effective measures so that smuggling 

' may be checked and efficiency may be 
brought in railway administration.

One word more. Prior to the 
establishment of the Chittaranjan fac
tory the whole place was not deserted. 
There were villagers living there and 
they had to move over. When the 
lands were acquired it was promised 
by the authorities that as a result of 
the establishment of the factory the 
children of the soil would get jobs. 
But I wish to bring to the notice of 

. the hon. Minister that unfortunately 
the local people who have been turned 
Into displaced persons due to requisi
tion of their lands are not getting any 
jobs in the Chittaranjan factory.

Shri Krishnanand Rai (U ttar 
Pradesh): Before coming to my main, 
topic I would like to have some infor
m ation from the hon. M inister on an. 
item under the head ‘Pay of Officers’.
It is mentioned that the pay of the Eco-  ̂
nomic Adviser has been increased, 
from Rs. 1,300 per month to Rs. 1,800 
per month and the budget of last year 
of Rs. 16,000 has been increased tO’
Rs. 22,000. I could not get any in
formation as to how there had been 
this abrupt increase of Rs. 500 p e r 
month in this post.

Secondly, as far as I gather from
the speech of the hon. Minister, he
said that after the abolition of the post 
of Chief Commissioner the Secretaries 
will do correspondence work with the 
railway bosses and co-ordinate their 
work. From the details under ‘Pay o f  
Officers’ I find that the railway bosses 
are getting pays like Rs. 4,000 and 
Rs. 3,000 per month while the Deputy 
Secretaries attached to the Railway 
Board are so low-paid officials as 
getting Rs. 600 or Rs. 1,000 per month.
I do not know how much co-ordination 
they will be able to do in relation to 
the high paid officers of the Railway 
Board.

Then, Sir, I would like to draw the 
attention of the hon. Minister to the 
railway which passes through my 
region, I mean the O. T. Railway. It 
is not a branch railway but a main 
line which covers half of U.P., the- 
whole of Bihar and half of West 
Bengal. In the days of the company 
its fares were less than those of the 
E.I. and other better Railways. But 
if the hon. Minister wiU not wholly 
depend upon the reports of his own 
officials and will believe me a bit, I  
must say that not much progress or 
rather the least progress has been 
made in this Railway from the time 
it was managed by the company. 
When I see that along with other 
Railways the fare in  O.T. Railway has 
also increased I feel that it is very 
unjust on the part of the Railway 
Administration. Take the case o f  
wagon position in the O.T. Railway. 
Five years have elapsed after the war, 
but the O.T. Railway is stiU not in a 
position to supply wagons for consign
ing coal and cement and even cloth 
and other food articles to the different 
regions. I had talks with rationing 
officials in my district in Eastern U.P. 
and they say that they are not able 
to supply even rationed commodities 
for the first three or four days to those 
to whom they give rations because 
they do not get wagons. The U P . 
Government promised to give fifty per 
cent, to those agriculturists who would' 
prepare wells and coal was given to*
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-them to make bricks, but the railways 
could not provide the wagons and I 
m ust say that all those regions through 
which this Railway is passing are 
starving of all development pro
grammes due to lack of these wagons.

As far as passenger coaches are 
•concerned I have got a t least one 
dozen experiences. You buy a ticket 
of second or inter-class or any class, 
but you will never be sure of getting 
that compartment in the train. The 
railway official will say “You have 
the option either to go by the higher 
class or the lower class”. If you 
choose to go by the lower class the 
guard will say “Now that you are 
travelling by the lower class I will give 
you a slip and you m ust write to the 
railway authorities for a refund of 
the balance of fare”. Eight or nine 
times this has happend to me but I 
have never written for the refund, for 
this reason that there is one special 
feature with the Railway Adm inistra
tion that it never believes in giving 
answers to the correspondence that you 
en ter into with it.

There is a station on the E. I. Rail
way which is called Badora which is 
•on the border of U. P. and Bihar. All 
the trade between the two Provinces 
passes through this station. It is a 
local market. There have been
requests from that locality to make a 
railway shed there out of which the 
Railway Administration also could
have got money for the bags. I wrote 
even to the Minister, to the D. T. S., 
the General Manager, the Traffic
Manager, the Station Master etc. Of 
course certain lower officers replied to 
me saying that the m atter is under con
sideration. But I must appreciate the 
democratic spirit of the Railway Minis
te r  that he did not even think it fit to 
say  that it was under consideration. 
The greatest defect in the railway ad
ministration. as far as I have been able 
to gather, is that all the higher bosses 
of the railways are just responsible on 
a functional basis, they are not respon
sible on a regional basis.

I see that in the suburbs of Bombay 
electric trains are going to be started. 
When I see in my part of the country 
■•bullock-cart’ trains running there and 
when I see in Bombay and other places 
there are electric trains and I know 
th at the people there are going to pay 
the same fare as I have to pay in my 
local train  in the O.T. Railway, I feel 
very much disgusted. I can assure 
the hon. Minister that when I get down 
in Benares and change to my O.T. 
Railway to go down to Ghazipore 
District, all those who enter the com
partm ent will abuse me for having

increased the railway fare on this 
rotten train.

I have nothing more to say bu t I 
hope the hon. M inister will pay greater 
attention to all these Railways. I m ust 
admit they have not been looked after 
very well.

Shri Ethirajnlu Naidu (Mysore): The 
hon. M inister for Railways said that he 
was administering us a mild shock by 
increase in fares. W hatever the 
intensity of the shock may be, I wish 
that he had provided us with some 
shock absorbers in the way of some 
more connecting links in Railways and 
also some more passenger amenities. 
In my part of the country, there is one 
railway link which is very badly 
wanted and which would be benefici^ 
to as m any as three States, the Madras 
State, the Mysore State and the 
Bombay State. As I have been 
repeatedly urging, the metre gauge 
starting South from Poona runs nearly 
800 miles to Cham rajanagar and after 
a gap of about 100 miles, the South 
Indian Railway’s network of metre 
gauge starts. The proposal for connec
ting this gap and making it a continu
ous line from Poona down to the 
southern-most part of India has been 
under consideration for 5 or 6 decades, 
but still it has not been connected.

There is another aspect which comes 
to my mind and that is the strategic 
importance of this Railway which I 
have once before impressed upon the 
hon. the Railway Minister and it is 
that it will provide an alternative 
metre gauge to the broad gauge that 
now exists. If it was of strategic 
importance last year, I am justified in 
saying that its strategic importance 
is all the greater today, when the inter
national situation is definitely worsen
ing. The importance of this link, I 
would impress upon the House from 
another stand-point also. Hon. Mem
bers may remember that when the 
Railway Minister was giving his reply 
to the general discussion on the Budget, 
my hon. , friend, Mr. Subramaniam 
asked him as the last question “What 
about the Chamrajnagar-Satya- 
mangalam link. I point to this as 
affecting the Madras State also?” 
When I made this request to the Rail
way Minister last year, he stated as 
follows—I do not propose to read the 
whole speech but I will just read the 
relevant portion:

“I happen to know the lay of the 
land there and also that this sec
tion will serve the area which will 
come under the Lower Bhawani 
Project, and so I thought th a t the 
estimate I had received rather 
under-estimated the financial pros
pects of the line.”
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[Shri Ethirejulu Naidu]
In his own opinion, it was a good 

investment.
“It has been decided practically 

that we should take up this line as 
soon as possible. The surveys 
have been completed. The actual 
survey report is being compiled 
and as soon as it is received we 
shall take further steps. I will 
only promise that I shall expedite 
this m atter as much as possible 
before I cease to have anjrthing to 
do with these m atters. I should 
like some beginning to be made on 
this line.”

An year has passed an4 another 
budget has been presented to us in 
which unfortunately I see that no 
provision has been made for this line.
I wish that the Railway Minister when 
he makes his reply to this Qut motion 
will yet revise his view and realize the 
importance of this line. I want to hold . 
him  to his budget promises of last year.

Then, coming to the second shock 
absorber, I do not want to labour that 
point any further. Hon. Members on 
the general discussion of the Budget 
and on individual grants have stressed 
the point enough, namely, the amenities 
which ought to be given to the third- 
class passengers. They now pay over 
Rs. 73 crores by way of railway fare 
and will soon be paying about 17 crores 
more and yet in the list that I propose 
to place before the hon. Railway 
Minister by way of amenities called 
for, I shall be modest. The following 
are the grievances that need redress:

The first is the terrible overcrowding 
.which calls for extra coaches. Hon. 
Members who have already spoken 
have given statistics that one ticket 
fetches a passenger only -25 seat. 
Secondly, waiting rooms may at least 
be provided with such furniture as 
benches and stools. Even these are 
lacking there. Thirdly, necessary 
arrangements are to be mad§ for provi
ding the passengers with good food at 
reasonable rates. Fourthly, a large 
part of the country has many hot 
months, and adequate provision should 
be made for fans in railway carriages 
as well as in waiting rooms. Fifthly, I 
would say theiae should be better sani
tary  arrangements in third-claes 
compartments in particular and also 
adequate supply of watex. Sixthly, 
there m ust be provision for easy pur
chase of tickets without forming end
less queues. Finally, I would like the 
hon. Minister to clear one point, over 
which there is some confusion and this 
is about the concessions that would

be given to season-ticket holders. F irst 
of all, it was said that it will be con
fined to suburban Railways. Later on 
in clarification, it was said that all 
those whp are holding season tickets 
will contmue to get the advantage of 
the existing fares. I would like to 
know whether it is proposed to extend 
the same advantage to those who pro
pose to buy the season tickets here
after. If it is not, I would very 
strongly urge upon the Railway Minis
ter that it should be extended to them 
also. Suppose a man gets into employ
ment in Bombay or in some other place 
and buys a ticket now. Why should 
this facility be denied to him? This 
facility was offered on the ground that 
it is included in a m an’s cost of living. 
If that is so, I wonder why it should be 
denied to the man who gets into some 
kind of service or occupation which 
takes him into a particular place by 
train  every day. Further a boy may 
enter a high school and in that m anner 
begin to use the Railway. I do not see 
why that advantage or facility should 
be denied to him.
4 p m .

% 3TOT ^  jpifir 

^  ^  I ^  ^

3nr ^

^  ^  ^  f  \ 

'sTRfT ^  I f̂ RT

«To ^  ^

^  5TTI

^  «nro  anq*
3^7 I 3TW

f  ft: iTTPft
 ̂ ^  1 1 (staff)
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q r  ^  ^  ^  t  ^  

^  g«n: Tfr t  i r r

T̂ ' ^  ^
arnr ^  ^  i t o  ^

ftPFRRT % 3ftr ^  ^  ?r|f r̂fN> ^  
f  ^  ftRTJRT I

3f\r ^  t  ^
& 3Trr 3ftr

c T T ^  ^  T | f , ^  ^ f

^ T | t ,  qf ^

^ ^  t, ^  o

5fto 1̂  Îfo 3TTfO 3fTt ^   ̂ T| f  I 
^  ^  ^  3H  ̂ %
=^^di g 4to ^ o  ^ fo  srrfo

sffV r̂sr (Broad gauge) aftr 
f̂ter w  (metre gauge) ar^ st̂  

f  f̂ipT ^  » n f ^

5? STT'T ^  sftr

3riT^ t' I 31̂
[̂̂ R-r =qrf 3frr ?ftsT ^  sftr

iTT̂ ^  ^  ar^ ar^ qr
^  ^  t |  f ■ ^  ?Tff ^FT

+̂'̂ r I ^ 3TT̂ ^ ̂  3rtf «hV̂ii ft>
3f̂  3Trr % qro i

3ftT cTKf % STRT̂ 3n  ̂^  3T5y«T 
T ^  ^  ^  I

^  arrr  ̂ î?rrr
^  ^  ftraRT 

% ŵ rrf  ̂ 3TN ^*f 
^  3T?y?T « r  ^  ^

^  ^  t  • fT̂ 3fH(re-
pairs) t, ^  t»

(amenities) f??r ̂  'R ft»̂ r 
firara TC f  I T̂TfTT

f t j ^  ĤT?) ^H+"l ^
^ 1  ftfT fiRT ?yiTT ^  ftK R t a r m ^

ĤTT) STTT ^  2?  ̂̂ ^'Tf

%  f¥^iT ^  ^ M^Id ^

t, srrr ^

5̂TS»T ^ 1  ^  Tf ifPT^

i  %  3rrr ^ o  «jto ^  ^ o  arrfo

ftr^ % 57^ ^  W T  ^  f  I 

^  STR^PTf % ^

%■ STT’R ^  f  ^Pr*!

9RT ^r '̂«i Iw 3Tidi. ^ ^  ^  H

€m\  m t  • ^  ^  ?

4‘ ^TT^ ^ ^  ^

W IT  ^  3rrr 

^  f  3fhC ^  3TTT ^

^  ^  f l  ir?T 3T^3R^n^

t  T̂ro ^ o  1^ ant®

^  ^ a f t r ^ ^

3TPK«fl >fl ^  ^  ?t
^̂ TT̂ r ^ I v3T̂  »T̂

^^PT ^  5T^ STPIT aTR ^

^Ptsm  ^  % f e t r ^  ^

t  f r  TO spt ^
?  jn rfw  ^  ^  *rf ^ t^h

^  ^  t |  f  I q ?  ^ n r  ?T^ 11  
^T3T^ ^fo ^ o  ^  ^ o  arrfo

iH" % (m?9̂  ^  ^

ŝTTcf) f  »rf ^i'^jff ^ f

3TT^^^?^r ^ I TO % ^nr *r^ 

l^zrr ^TTT11 ^  ^  ^  ^  5 ^  
^  ^  ^  «TTi

atra” ^  ^ i ^  ^^rr

arm  ^^y^rnrr ^

3 m r^  w  ^  ^TTPm JT̂ f

^ n f^  «n I ^  ^  31^  ^  ferr 

?ft ^  ^  ^  ^  ^

jarr I ŝ srTV f  ̂  % ft» arrr ^hrr-

‘T»|€W| ^

^  fip ^  ^T?5T



1982 Railway Budget—  5 MARCH 1951 List of Demands 3988

aiKo ^MFWrF̂ T]

v?*rT ^  ^  ^

^1^*1 vn%  I

^  ^  ^  «rrr % ^tprt

ft[» T f  ^

3rTR ^  irsrf f^q r i ^  ^
^ I *̂11̂  ^

?ft I ^  ^

^  ^  ^  ^  <3rrtt ̂  ^

q<»ii ĵRFT̂  ^  ^  3rrr^

^rrft ^  I

q-' ^  g, ^o arrfo 

3TTT0 3TTft ^  ^  ^9)T ^

*?’n; ^  ^  3 T W ^  % ^rnr ^
^  f¥  ^  ^ T R  fRRT ^ o  

^to  ^  ^ o  3TT̂ o ^

<s<<N ^(Wa f«T»̂ fl 

^  ^ I 5Tf^ W
^  sftr

^  ar^yrr 3T̂ <T B[t I ^
W5$T<r ^  ^  ^

^  t  ^  ^

^  3 fk  W
^ ^  ^

grraft 13r^ ^

^  ^  t |  t  STTT %
*Ftf 3r?y»r ^ ? r r  = ^rf^  i

^r m K  arrr ^
^  ^  ^ T ^ ^  ftTTT f% ^

W27TT <^ar ^ I ^1% STffTJ

arMY f̂ TT ^  ^

 ̂  ̂ *p̂  I 5̂f%̂
«ftft ̂  « r f^  ^ « a i  t i  ’n f t  T̂5ft
ŝcRft f , ir r^  T^ ^  f  I

a m ^  ^T T ^ anrfro
^  ^ R  ^  v n f t  ^

^  3ftr i

f̂ RT % % fe*T OT eft
Pfi^y^ ^  5rft ^ 1r ^  3i ^  3T55̂t
«ptf^ I waiting rooms)
^  ^  ^I^9T ^TT^ 5 ^f+ ’̂

^  t  I %fê T ^  F ^ n m r
^  ^  ^  
^  5T̂ T̂ t 3ft^  (open
shod)  ̂ 3ftr

^  5̂1̂
 ̂f̂ Ht 3î T %

fe q  ^  %flr?T ^  ^

^Tf̂  t ‘ ̂  w  f  ■ I w

^  ^nn ^  ^
t  I 3n^^ 3fk qx ̂«T2TT

fiRT
'TT f̂ ^TT ’T̂ T t  ^

^ P T  ^x^ii

?tT I O TR  ^

^  ^ T  arrf o

3TR#  ̂Tt# T^ t  I JT#
rH^ffd^ ^ r r ^  ^  ^ ^ n r r  «tt 3T5r t  

'HI ^  d K

% 'TRT ^  ^  ^  T̂T I, 
qr 3mr w  ^  >ft ?r̂  11 

^  fiytT qjT >ft 3T# ftrqr 

«IT 3 fk  ^  5Err̂  ^  f ^ j  

5? ^  ^  I ^  3TTTT
^ T  ^  ^  ^rr^ ^  ^

t |  I ^  tT^ 3pt ^nrr^ 
?T̂  f, ^o ^ o  ^  ^o arrf ̂  ftT3R5t

^  ft> ^  ^ o  3rrfo

^  arrr̂  fr  ^rn# f̂ 'ft# w t 11 
^ ^ s T R T ^ t  i ^ 3 n R 3 r n r ^ ^

f  I 3TTT ^  3R
ftr̂ ft qr ^  ftr ^  iî r 
«ft^ ^T^*r(overorowding)fi?^
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f  I %Pf»5T an ft ?r > ^

^  ^  fip̂ n* I ^Tff ^

ft? a r m  ^  ŝrctt̂

iC ^  MI^Hl ^  *ft,

^  t  t
Pf» 3TPH ^  t r ^  *TT^

^ K t  ^  11 3rr3T ^^5^<rFT ^  ^
^  ^  TT ^

'5rrar l̂ ^̂ FSRT + H i

^ I ^  f ' ft) ^  5̂Tn̂  3TTR

? y m f  ^  ftrzTT I  ^

ftiT % Wt̂ r

ftT# q-m I 3nft i^ a fT o

3TRo (0 . T. Ry.) % ^
ftr  ^  W T ^  % 3TTT ^?T ^

C  ^ft^ ^  ^  ^
3Tnr ^  t |  C  l

3TT%T #  4  arrT ^
^Ft % «TT  ̂ 4  ^ T T  ■̂ I' ĉii ^  I

^  ^  5qr i

'»r^<  Tl̂ rF5TPT ^  TT3RRt ^  :| I 
%ft»^ 3Tr^ % ftrfi Tt ^

^  f  I iT^ f  3 fk  ^
^  I ^  ^  ^ n n f r ^

^srr^ «ft 3rnr# «ftf ^

^
(divert) ^  fen i w c  ^  ^

m f[  arrq*^ ^

^ i r t  +<^"t I 3 1 ^  3rrr

q r f t  ^  ^  ftRT^r ^  3 f t ^  
t  ^  ^  I

sR ’ arrr ^  ft? f<«fi^1 %

^ I^ *T  f^^TTT *Ft 3TRft t, ^  ^TZiyC % 
iTRft t ,  ^  ^HTT) ^  3 n ^  f

^  % ftw ft cRT 'THrfi f  I

^ T  m f W  ^  «FT^t I 5 ^ T

^nc5TT*Tf^^i # ‘ ^ T ^  j f t f

arrrv t g-̂ r

(double line) ŵ nrpft ̂ rf^ i

^ rr fe r  A  ^ rrr ^  *T»̂ m

^  ft> A o  flfto ^ o  a n f  o % 

^  I 'dH+l ftr^fti^T ^  
f  \ ^  f ■ I sfto i to

arrro #‘ vĵ ti^ i ^rrra’ ^  ^  ^

f̂t»5T t̂*© ^I’o ^ o  an fo  % 

^  ^  ^  i'  I 3TP7# ^

l|7f ^®i( ^«i<fl^ ^  %ft>^ W

3Tr^ 3f?if ^  5nrRi ^  i ^

R̂T% ^  ^  3Ttr ^ I

^  3TPT ^  ĵPT ^  7T^

?I% %ft)^ 53T̂  3TN ^  I ^

f  ft? arrr^ r ^  ^  w r^  
5TT ^  ^  ^  I ^rft ?rt ^
^ r  ^  ^  3TIT

^  WKi $’ 13n'T# ^ n r i f  ft> 3tt^- 

JR^(underframe)  ̂ ^  ^  T̂
arrr ^  ^  qr | ‘ i ^  o
2f) o ^  ^  o 3n f o ^  j n #  5?«#

^  ^  f  ftR  % jpr f^wr ^
^  m j 5 f̂̂ K ?TT<* ^  3T5  ̂ f  I

srrr ftr̂ fl- (work
shop)  ̂ »T̂ 5®«f «(H<IT '̂T>̂
^ 3ftr ^  ^WIX) ^

fes# ?(?r ^  t  I

(English translation of the above 
speech)

Shri R. C. Upadhyaya (Rajasthan): 
Sir, no one can deny the fact that the 
Railways of our country have made 
noteworthy progress during the last 
two or three years. Every passenger 
who travels by the trains now feels 
that our Government are really making 
efforts to provide them some amenities. 
For the last so many years no differ
ence was made between human beings 
and animals. The third class passen
gers travelled in the same conditions 
as the animals travelled in the trains.
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Dr. Deshmnkh: Even the animals had 
not to bear such hardships as the third 
class passengers had to bear.

Shri R. C. Upadhyaya: You are right. 
But now the third class passengers 
have begun to feel that in reality our 
Government is treating them as hum an 
beings. Even the behaviour of the 
railway staff is better than before. I 
have observed so, not as a Member of 
Parliam ent, but by lingering on railway 
platforms incognito and I have found 
that their behaviour is somewhat 
improving. For these improvements 
not only I but the whole country is 
congratulating you. But my grievance 
is, and it is also the grievance of the 
residents of my place, and this 
grievance is just, that as improve
ments are being made in other 
railways, and the Government are 
helping them for this purpose and 
providing more facilities to the passen
gers of those railways, they are not 
providing these facilities in the B.B.& 
C.I. in the same way. F irst of all I 
w ant to submit that the metre gauge 
and Broad gauge are two lines of the
B.B.& C.I. but as these two lines were 
owend by the same company in the 
past, therefore accounts and figures of 
the both of them were jointly main
tained, but now if I want to know as 
to what amounts of money are being 
spent in respect of metre gauge and 
broad gauge separately I cannot know 
them. I will request you to keep 
separate accounts and figures of both 
the lines as both the railway are now 
under your control.

The other thing I want to know 
from you is the principle according to 
which you divide the amount of 
expenditure among the different 
railways. What is the principle for 
distributing money for all purposes of 
repairs, new lines and amenities etc. 
I agree that you must be considering 
the income of a particular line, the 
progress made in that line and its 
len ^ h  of service. I only want to know 
the principle according to which you 
allot money to B.B. & C.I. So far as 
the income is concerned, B. B. & C. I. 
has the biggest income, but when the 
question of expenditure arises it gets 
third or fourth place. Why is it so? I 
want you to mention the principle by 
which you distribute money and 
how far you follow that principle. 
My estimate is that the B. B. & 
C. I. is the longest railway line of 
India and its income is also definitely 
more than any other line. But when 
the question of construction of new 
railway lines came, for this pur
pose the Deesa-Kundla line was 
mcluded on the plea that it is of

importance not only for us but 
also for the whole country. This 
is not just. In reality the B.B. &
C.I. passes through very undeveloped 
part of India, there is great necessity 
of constructing new lines and justice 
has not been done to this line. There 
was no means of going from one state 
to another and now there is a necessity 
of laying new lines there. The money, 
which you spent on Deesa-Kundla 
line, should not have been credited to 
the accounts of this line. If this 
account is separated then no expendi
ture has been made for this railway. 
Any other new lines a t places other 
than  the Deesa-Kundla line should 
have been laid.

After this I would like to know the 
amount that has been spent for ‘ 
starting new trains. That too is a 
very smaU amount. There was a great 
necer^ity of introducing new train  
services. In our state, some unimpor
tan t train  services might have been 
started, but no useful train  service has 
been started.

I have travelled in the South and 
also by the E.I.R. trains but I have to 
say with regret that the condition of 
no train  service is so bad as that of 
B.B. & C.I. There are few places 
where separate booking arrangements 
for Inter Class and Second Class exist. 
There are no separate booking arrange^ 
ments for the Inter Class. Now, 
when the number of Inter Class 
passengers is increasing some separate 
arrangement should be made for 
Inter Class booking. Besides this il 
you look into the booking arrangement 
for third class you will find that the 
booking continues even after the 
departure of the train. The simple 
and illiterate people do not know when 
they should purchase tickets. Booking 
starts only a few minutes before the 
arrival of the train, the train departs 
and the passengers are left behind. 
Therefore, instruction should be given 
to open booking offices much before the 
train arrives and it may be seen that 
these instructions are carried out. If 
separate arrangement for Inter Class 
booking be not possible at all the  
places, at least for the time it should 
be introduced at important places. 
The condition of waiting rooms is 
everywhere bad but in our state it is 
worst. There is no arrangement of 
waiting rooms for thjrd class passen
gers, in a way third class waiting 
rooms are open sheds, but even for the  
F irst and Second classes there are no  
such waiting rooms where the passen
gers may take rest. There are no 
waiting rooms for Inter class a t waj 
place and even il there are Inter C lan
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waiting rooms their num ber is very 
limited. I have also grievance about 
the amount spent for the waiting 
rooms. So much money has been
spent on other lines and as the money 
has been spent for the constructions of 
the waiting rooms on other railway 
lines similar amounts should be 
spent for the construction of waiting 
rooms on the lines in our state
also. I have marked that last place is 
given to B. B. & C. I. for electrifying 
the stations. I had told the Minister 
of Railways that at Alwar Station the 
electric wires pass nearby the railway
station and perhaps there is not a
difference of even one yard between 
them. Last year also I had made a 
mention of it and this year also I 
wrote a letter requesting that no delay 
should be made in this matter. I got 
a reply that the needful in this m atter 
is being done. But this m atter is not 
confined to one station only, there is 
very small number of electrified 
stations on the B. B. & C. I. line. Thus 
we find that in all respects the last 
place has been given to B. B. & C. I. 
This is not just. You will find much 
overcrowding in our line. Go to the 
Delhi Station and see how much over
crowding there is in the B. B. & C. I. 
But so far no arrangements have been 
made to lessen this overcrowding, so 
much so that not even a Jan ta  Express 
has been started for which, perhaps 
Shri Gokulbhai had requested last 
year. A train  service has been started 
from Bombay to Baroda. But these 
days it is not at all difficult to start a 
Janta  Express on the longest line of 
India. We feel that a lot has been 
done on all the places and on all the 
lines, why then the people of this 
state should be deprived of these 
improvements. As one of my friends 
concerned with the O.T.R. line has just 
now stated that amenities to the 
passengers of other railway lines are 
being provided, but where the people 
are facing hardships no facilities are 
being provided.

In the end I want to submit about 
the Delhi-Jaipur section about which 
last year Shri Gokulbhai had also said 
something. .Jaipur has become the 
capital of Rajasthan. But at present 
only two trains are running between 
Delhi and Jaipur, one is passenger 
train  and the other is Express. Previ
ously there used to rim a Mail train  
which for the saving of only a small 
quantity of coal has been diverted 
to another line. But if it not be 
possible to start the same train, 
another Mail train  should be started 
between Delhi and Jaipur, and if it be 
not possible even to do so, then a 
Jan ta  Express should be started so that 
this overcrowding may be lessened.

There is one railway line which 
connects Rewari with Hissar, the other 
connects it with Jaipur, and the third 
one connects it with Kund, but there is 
only single line from Rewari to Delhi, 
therefore the trains have to wait there  
for sufficiently long time. Therefore I  
want that double line between Rewari 
and Delhi should be laid.

My last point is that the condition 
of the coaches of the B. B. & C. I. is 
very bad, the windows and doors of the 
coaches are broken. Perhaps the 
condition of the coaches in O.T.R. m ay 
be worse, I do not know, but the condi
tion in the B. B. & C. I. is also fa r 
from satisfactory. So m any new 
coaches are being constructed bu t so 
fa r no new coaches have been added to 
the B. B. & C. I. Kindly pay attention 
to it. Last year it could not be done 
but this year you must do it. I am 
aware of your intentions but I am 
rather doubtful about their implemen
tation. If new coaches cannot be- 
provided the old ones should a t least 
be repaired so that they may be in 
working condition till the new coaches 
are provided.

It has been stated that new coaches 
could not be built for want of under 
frames. There are many such coaches 
in the B. B. & C. I. whose upper por
tions have gone out of use but their 
under frames are in good condition. 
By sending them to workshops these 
coaches can be transformed into new 
ones and some coaches for our line can : 
be provided.

^  (cut motions)
^  tp : ^  t  I ^

(line) % 
f t :  T N t ^  % JRtgT t  ^

j i s f W  aiTfft 1 1  ^

f  1 ^  ^  

^  I TO t N t  ftr% #

arrarit ^  atm flr

^  I w  ?r*ni
arnrnft

1 1



[Mb. DBPXTTy-SpBAKBR in 
the Chair]

^  a|?y ^  ^  ^

^  t̂cTT «TT I ^  ^  Wt2T ?rnT-
5T ^  ^  apiiT ^  f3rr t  I ^

I  ft» vr ^  ^  ^  if I

^  vvqf=Rff (companies) ^
^  >ft f t  TfT t  I

^  'IT ^  ^t€t ?yr^

% TO ^  ^^r*iPiq*f ^
f  I % Tt̂ TFTT t^^PrPTW  Wf
T̂?«n: % ŝTRT f  i ̂

^  11

^  I 3T  ̂ <d̂ «HTi ^  TT̂

t  aftr w  sftsT ^ n r ^  ?? o t  ^ € t  
VPT ?T^ ^  i P r ^

3wer ^  ̂

3ftr *TT̂  ^  ^  f^  ^Tff ^  ^5T^
^ r f ^  I 3TT̂  f r P r ^

^9rr^ ^  >ft ^

^  3TjTt^ f^^rr ^  Pp 
^  Wff5T p f \

^  îTiT ?T^ ^  i

^  r^<s<+'< fw w  ft?

(Railway Board) ^
^  ^  ^r f^RTT T T  TfT 11

^  ^  ^  3ft̂ T anft

^  ft5T »nn I ^
?grT^ % snf%?: ^ett^ f ^  i
* ' fip 4  ?̂5% r^rftrwc

% PT^»rr ^r^^rr j  i ^ q lf r  [̂ot
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ft» 3TPT v r t  ft^*TT ^  ^

^  ft? A 'T X ^  ^  ^  ^  t  

^  ^  ^TCTTW R̂5TT ^T^?rT 
^ I «fT̂  W5T Pi^T

f¥ f^flT »T̂4Hd ^
f  f¥ JTf ^  eft ^  3ftr
f^rf^O (military) ^ r^ t\  
TNft ^ M^5ETt r̂ (head
quarter) ft^ ft r̂ c 0  ^  ^  t̂?t 

^  r̂*rf % f  I
3pft tr̂  m ^  # ft: JTRflTT TTsrf-

^  ^  qr ftmn"

®TPT ^  f  I »TT ^

^  TTHT t, ^Fmr ^  JTt̂  t  ^  

srt I ^  T̂O)
% ^  t  ^  ^  ?T^ ^ 5 T

^5T^ q r  ^  ^2tpt ^  fe rr  

^irr^ f  I ^  ?HT5raT i  ft: 3T  ̂ R̂q» 
^  ^  a r ^  « n ^  f̂ T̂T ^3 rr^  w tft?  

^̂ F̂t ?* aftr ^r T̂:
^  TfT t  I ^tHT TT^rjT ^  ^

^  fsrr t> ^
^  t  ^  «nTTf?7ff ^  >ft ^  

^  ^  ^  ^  t  I ^
^ ? T  Tc f  ■ I ^  m?T-

TT̂ t 3ftr

3Tr^^ q ^  % ^  ^  f  I ^ ~

^t€ l ^  «i^»f +'<Hf

t  ^   ̂^  
Pp 4  ̂ ^  n̂̂ t
^ e r  t  ^  f
Wtot r̂r̂  ^  ^  
sftrPTF^tiO ^  W ’THT q r  ^
^siTR ^  I W ^  ^*IT  iV  ^^R?t

% f^5^ v n r

^  ^rrf^  I
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aftr  w  t

^  4Rnr<f (passengeiB) % ^  
^  I wjcT  ̂^  t

^RT ^  ôRRT 5T»IT̂  ?Tlff

*T?^ I ÎTT ^  5

^  g5R ^  *!^ I

^  ^  ^  ^  

*PT «n? «Twitf % 4 f^n n S  % 

V55WT

’nrnr^r afk  ^  ^  t r ^PHt

^  (tour) ^  ^
^  ^ i n ^  f ¥  m  % q ftrs rr t ^

- f e r f t  ^  t  •

5 wtTTV* ^Ntt ^
f  aftr gfpR t̂ % ^  ariRsrr #

ĵTRT Rfwr 11 ^  ^ ft?

ann: jit *frr ^
^  ^  ’r t  ^^yrer ^  ^ ftrs rr

^*?7T fiRT T^ ^  ti'fidi I

(English translation of the above 
speech)

Shri Oraon (B ihar): Sir, there are 
two cut motions in my name but I 
propose to speak only on one of them, 
viz., No. 53. I have to speak about 
that section of the Railway line 
generally known as Ranchi Railway 
which serves as a link between Puru- 
lia and Dohardaga. It is a metre 
gauge line and was constructed in 
1901. The total population of Ranchi 
district at that time was 13 lacs and 
the business community of the area 
then formed only a negligible entity. 
The population at present, however, 
has swelled to 20 lacs and the busi
ness community has increased fifty 
times.

[ M r . D e p u t y - S p e a k e r  in the Chair'l

At the time the aforesaid railway 
line was constructed, mining work 
was carried on nowhere in Chhota 
Nagpur except at Dhanbad. But now 
it is being carried on in the various 
mines in Chhota Nagpur. Because of 
its being only a m etre gauge line, it

is proving a handicap in catering to 
the needs of the public there and con
sequently also the work of m any com
panies operating in that area is sulTer>

A very short distance off the term i
nus of this line, an aluminium mine is> 
situated from where aluminium ore 
has to be transported daily to 
other places. A difficulty is being 
experienced in respect of th at work 
too. As things then stood, the 
construction of a m etre gauge line in 
that area some 40 or 45 years back 
was, no doubt, justified. But a con
siderable alround progress has been 
made since then and now a metre 
gauge line is quite inadequate to meet 
the requirements of Chhota Nagpur.
I had drawn attention to this fact 
during the last Budget session and 
had voiced a demand for the construc
tion of a broad gauge line there. I 
had also seen the non. M inister of 
Railways in this coimection and had 
pleaded with him for the construction 
of a broad gauge line in that area on 
the ground that a metre gauge line 
was proving quite inadequate to meet 
the demand of the people. To this I 
had received a w ritten reply to the 
effect th at the Railway Board itself 
was considering a proposal to con
vert that m etre gauge line into a broad 
gauge one. When, however, a year 
had gone by without anything having 
been done, I went to see him again. 
This time I aproached the Private 
Secretary to the hon. Minister and told 
him of my desire to have an inter
view with the hon. Minister. I was 
asked why and in what connection I 
wanted to see him. On that I inform
ed the Private Secretary that it was 
for eliciting some information about 
the metre gauge railway line at 
Ranchi. After that I was again com
municated a written reply stating 
that the State Government of Bihar 
as weU as the Military had also made 
a demand for converting the metre 
gauge line in question into a broad 
gauge one. Ranchi being the Area 
H eadquarters of the Army, a consider
able difficulty is generally experienced 
on that score. A short while back, 
an hon. Member Irad hinted that the 
Ministry of Railways give their 
prompt attention to aU requisitions 
of the State Governments. But in this 
case there is a triangular demand from 
the State Government, the public and 
the Army. Keeping this triangular 
demand in view, one simply fails to 
understand why even scant attention 
is not being paid towards it. I may 
hope that, a t least, now it will receive 
an immediate attention because the 
need is vital and the work is suffering.
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much. Work is in progress in the 
whole of Cnhota Nagpur and the Mili
ta ry  traffic is quite heavy. Besides 
the businessmen also have to sutler 
handicaps because of its being a 
m etre gauge Ime. Three prom ment 
towns are situated on this line. The 
.first is Jhulda in Manbhum district, 
second is Ranchi, the third being 
Dohardaga. The population of these 
three towns has much increased since 
then, making thereby the conversion 
of this metre gauge line into a broad 
gauge one extremely necessary and 
particularly  when I find a handsome 
surplus in the Railway Budget, I may 
hope that the hon. Minister will pay 
A prompt attention to this demand of 
the public, the Government and of 
the IViiiitary. I will rather like to sub
m it that the work in respect of the 
conversion of this metre gauge line 
into a broad gauge line should be under
taken without any further loss of time.

The other cut motion standing in 
my name relates to the third class 
passengers. Many an hon. Member 
has dwelt on the inconveniences ex
perienced by this class of passengers 
but mere heresay evidence carries no 
effective impression. I, therefore, sug- 
■gest that we need not dilate so much 
on this point. The hon. Minister 
should un^dertake an incognito tour 
Irom Delhi to Calcutta, from Calcutta 
to Madras and from there to Bombay 
and finally via Rajputana so that he 
may have a true picture of the in
conveniences suffered by the third 
^lass passengers. It is my frequent 
experience that those people travel 
under most oppressing conditions and 
have to suffer indignities which even 
tire animals do not deserve. I hold 
th at under the circumstances, no th ^ d  
class passenger can help falling ^ck

- after a long journey. Only a m ghts 
journey is sufficient to lay him pros- 
:trate.

Shri V. J. Gupta (M adras): Both 
th e  hon. Minister and the Minister of 
S ta te  for Railways and Transport 
xichly deserve the praise of the House 
for the substantial improvements 
effected in the Railways indicated in 
the budget for 1951-52. Both the pas
senger earnings and the goods earn
ings have been very satisfactory and 
have shown a marked increase. The 
reason for this is quite clear. The num
ber of passenger trains has been in
creased and there is also an improve
m ent in Uie wagon position. This is a 
clear index that if we increase our 
rolling stock and the number of trains, 
railway earnings also will increase 
and we shall have all the comforts 
that we aspire lor, and the Railways

wiU be able to afford better comforts 
and facilities to the people even with
out any increase m tne lares.

In the beginning when I saw the sub
stantial surplus on one side and the 
proposal to increase the pass’enger 
lares on the otner 1 was a little puzzled, 
but when I heard the very convincing 
assurances and promises of the 
hon. Minister, th at there would be ex
tensive new lines and more trains and 
amenities to the travelling public I 
was delighted. I went tnrough the 
development plans of the Ministry, 
but, sorry to say, I was disappointed— 
and sadly disappointed too. I find that 
there is not going to be any new lines 
or more amenities provided on the 
east coast, especially in the M.S.M. 
and the B. N. Railways. There is a 
very great scope in this area 
for the laying of new lines, leaving 
the question of new lines aside 
for the present, what about the old 
ones that were functioning for years 
and years before they were dismantled 
during the war? For example 
there used to be a line in the 
Vizagapatam district, a line con
necting Bobbili and Salur—just a dis
tance of about ten to fifteen miles. 
This was removed during the war. 
This is a very important link to the 
vast agency areas of the district. If 
the line is restored a lot of forest pro
duce will flow into the district and 
the Vizag port also but the line has 
not been restored. So many represen
tations have been made to the Minister. 
I am glad to say a promise was made 
a long time ago but I do not find any
thing in the programme for 1951-52.

Recently at Anakapalle station there 
was a big agitation, where the export 
trade by train is extensive and every 
month the earning of the railway 
station is not less than Rs. U lakhs 
by way of passenger fares and rail
way freight. This station was con
structed 55 years ago and ever since 
then no improvement has ever been 
made. There was a huge demonstra
tion and representation from the 
people. The Railway Minister pro
mised a few months ago that the 
whole of Anakapalle yard as well as 
the station would be remodelled on an 
extensive scale and in an eflttcient 
manner and ^ a t  3 lakhs of rupees 
have been earm arked for it. But I 
am sorry to find only a mention of 
Anakapalle station in the development 
scheme but no specific sum is noted 
there. I do not find even to this day 
any attem pt to sta rt the work and I  
do not know how long it will take.
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If  there be more lines and more 
trains the earnings of railways by 
passenger and goods traffic would be 
much higher. Even now there are the 
promises but the miserable condition 
in the third class is still there. The 
conditions in the inter class are still 
-worse. There is practically no differ
ence between the inter and third 

<;lass in the m atter of seating or other 
comforts except a thin cushion but 
the fares of interm ediate are double 
the third class. Ordinary middle 
-class people who cannot, afford to 
travel by first or second class but 
who do not like to go by third class 
naturally  prefer to travel by inter, 
with the result th at there is a lot of 
congestion. The inter class somehow 
or other has been completely neglect
ed by the railway administration. 
When they are not able to give better 
comforts, better seating or more seat
ing, why should they increase the inter 
class fares, I do not know.

In the m atter of catering, especi
a lly  on the East Coast, I find that the 
arrangements are very bad. In the 
morninfej Mr. Santhanam told us that 
food is served in the compartments 
from the railway restaurant car. It 
m ay be so on the E. I. Railway but. 
•on the M. S. M. and B. N. R. no such 
arrangement exists. Not even on the 
platforms do we get good tea, good re- 
“freshm ent or decent food. In my 
opinion especially in Andhra Desha 
on the M. S. M. and a great portion 
of the B. N. R. the catering depart
m ent m ust be completely left to South 
Indian Brahmins and to none else. 
Only they can cater to the taste of 
the passengers...........

Dr. Deshnmkh: Ayyars or Ayyan- 
5ars?

Shri V. J. Gupta: Let it be A yyar or 
Ajryangar: only a Brahmin is good for 
th a t. There are so many ready to 
take it up. If you put it to auction 
and competition I know the most un
wanted people will get into the busi- 
-ness. I request Mr. Santhanam to 
travel from Bezwada to W altair on 
any day in the morning passenger 
which leaves Bezwada at 9/30 in the 
morning and reaches W altair a t 10/30 
in the night. He will find that he can
not get either tea or any food on the 
way. I have travelled on that section 
and I have starved from morning till 
night. The timings of the trains are 
Icnown, what station a train  will reach 
at tea time or meals time. At least 
at such stations I request the Minis
te r  to arrange for meals being served 
either by contractors or facilities 
being given to other people to sell 
food on the platforms or serve food 
on the trains. That will relieve the 
situation.

My friend was speaking about rice- 
smuggling in the trains. We need not 
quarrel with smugglers. I do not 
want the Railway Minister to take ac
tion against them. They are solving 
a problem which our Food Minister 
has not been able to solve. They are 
distributing rice to the needy at great 
risk to themselves. Technically they 
are wrong but they are doing a lot 
of hum anitarian service. Our Minis
ters need not take any notice of it.

People complain about loss in tran
sit. True, nowadays the loss of goods 
in transit is unimaginable and I do 
not know what the reason is. Wagons 
after wagons are broken open and the 
contents removed. A goods train  may 
contain 40 to 60 wagons. You have 
got watch and ward people with rifles 
sitting a t one end of the train. What 
I suggest is to keep a small compart
ment for these people in the centre of 
the train. You cannot expect the 
guard to inspect the wagons from 
Engine to his van and see that the' 
seals are intact. It is impossible. They 
only see this side and that and return  
to their vans satisfied if they see no
body on either side. But the mischief 
is done on the way while the trains 
are on the move. This m ust be stoo
ped and if watch and ward staff are 
posted in the centre of the goods train  
all this mischief will be prevented,

I see that a lot of improvement is 
contemplated for tourist traffic. It is 
intended for foreign tourists in India. 
Of course this will yield money and we 
may spend any amount on this, so 
that we may give a good impression 
of our railway administration to them. 
As a businessman I ask why do you 
not increase the pilgrim trains in 
India to get more money? It is the 
most simple, harmless and straight
forward way of taking away money 
from the rich instead of resorting to 
increase in fares or taxation. Only 
those that can afford will undertake 
pilgrimages and they will not grudge 
to pay the fares. The pilgrimage 
craze is stiU there. Therefore if you 
increase the pilgrim trains you will 
get enough money for the railway 
administration and you will also be 
satisfying the needs of the people...

Dr. Deshmokh: They will also earn 
some punyam.

Shrl V. J. Gupta: True: otherwise 
we will an go to hell.

For a very long time there has been 
an agitation going on to bring Coca- 
nada on to the main line. Every time 
our Ministers pass that way they are 
pressed to do this by so m any people
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toere. Our friend Mr. Santhanam  
will not, I know, forget the demon
stration a t Cocanada for bringing that 
town on the main line, and I remember 
he has promised to see his way to 
bring it about. But even now I do 
not find any mention of it in the 
schemes which Government have 
adumbrated. Sir, if Cocanada is 
brought on the main line it will solve 
a lot of the hardship of passengers.

Then, according to the re-grouping 
and even before, fortunately or un
fortunately W altair is a t the end of 
the railway line. Every day the Cal
cutta Mail passes to Madras via Wal
ta ir but at W altair no passenger can 
hope to get a first—or second—class 
berth. They are all full even at Cal
cutta and the passengers from Wal
ta ir have to undergo a lot of trouble 
and are compelled often to travel by 
passenger trains. W hat I would sug
gest is that just as two third-class 
bogies are attached to the M.S.M. 
mail at W altair and one second-cum- 
inter-cless carriage is attached at 
Cocanada, if you can attach one second- 
cum-inter bogie at W altair it wiU 
solve the problem. Otherwise it is an 
everyday problem of getting a berth 
at Waltair. For the B. N. R. mail 
there are two bogies of first, second 
and inter-class combined attached at 
WaltEur. Sir, recently I had some 
correspondence with the Operating 
Superintendent of the M. S. M., Madras 
over this question. He complains of 
lack of coaches. He says he can give 
only one first-cum-third class combin
ed bogie. I t  will not serve our pur
pose. Only a second-cum-inter bogie 
will solve our problem.

With these few remarks I resume 
my seat. I thank the hon. Ministers 
for the patient hearing given and I 
hope they will do everything that is 
necessary to give satisfaction to the 
railway passengers.

• f f t  W m  : vTTrwT̂
(Minister) 

(coituption) iftr ^  
% ^ ^ ^

«rr i ^  wnrftir 

iHt ^  ^ WTT i  ^
 ̂ ^  afk

f t;  ^  wscHTT t ,  3rrr

T O  ^  C I  ^

ft? aftTR  #

SRTRT ft» 3RT afTT

f  f t :  ^  %

3TTT% ftrgprr

(Minis
try) ^  ^  5TPT afk ^  5̂̂  r 

I  ^  31TT ^

<iniai ^r^T^TT

|3 rr  1 1

^  ^  f  I H g  f t r

^  ^

m m  ?T

^  fq  f  I
^  am % (Over
crowding) ^  ^
% 3pR  3TR ^

?ft (Third class)

3ftr ^

t  I (Booking
clerk), +-<Ŝ B<( Ticket collec
tor), (T. T. E .),

(Parcel clerk), ^  
^  (Goods clerk) w r ^
^  f  • ^  STTT ^  ^  I

^  ^  ^  Tt̂ iTRr ^  ^

aftr ^  4d<iR| t  I

3TFT ^  f  ft> ̂

arô n: (Immediate
officers) f  ^  ^ ^
^  I t o  ^

fiT f  I 3TPT ^  q?rr ^
Wtftr 3TTT ^  ^  ^
^  3TV̂  STTT ^  ^  ^  u

^  ^  ^  ^  ^

^  ^  ^  I

%■ n̂rnr ^  srrft arNft
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% m m  ^  t  ^  ^
^  t p r  tf■ ^  3 -̂:

f  ftr 3RT ^  5';

W T^TT f?: ^  3fk ^

^  3rnx”T ^  ^

1 1 ^  (character)
?T^ ^  ^  ^

(Department) >̂, ^  4t
(Government) ^

^  ^  3 T i^  ^

^  ^  ^  qr ^  3TT^
T̂5!ft ' f̂t vi^fd *fTT I srnriT^ 

^  arrof T #  ^ft)»T TO
r̂ snq 3TT^ ^:t ^  ^

^  ^  g raP O T ^  ^  'RTT ^  

^  5 P T ^  ^  I

3 ft^^r^ r^^ i % ^rn rr
^  ̂  ^ ^ T  ®ftr ^

^  WIT ft IRT ^
f  I fITT̂  ftrf^T 

^  ^  ? 2TT ^  ^

% T̂T̂’ qr W  (Fi]-St
class) ^ ^  \ ^  f̂5TO ^ 5TT# ^

^  ^  sn ^ T  ^  I ^TFT

^  ^  f  ^ ̂  ^Kal
^  f% ^  ^  PtPt̂  f  ^

w J W i (Experiment) ark 
(Scheme) T̂TPf ^

^  ^  ^  ?T^ t  I ^
P T 3 ^  ^TK ^  ^ R f f  ^

w  «n" 3ftr TO ^

|3rT ^  ^  ^  ^ r r f^

<̂̂ 1 ? JTf ^
fWt I ^

I (Regrouping)
^  ^ 9) (Chief

3 4 9  P S D

Commissioner) ^  m i f m
(Abolish) ^  f t ^
^  3ftr fro n̂r̂  ^ TOt 
3r*T5 3TOT, y ft^HTT ^  ^
^  snrrfe^r ^  ^  ^  Pft

5T^5rf d^«lT

^  ^  TfT f  3ftr TO % f e ^  s t t t  

qsfe^ (Public) &3ftriT̂ TTfeff & 
fiFTT^IT ^  ^  W I T  ^  ^  I

a rk  TO ^  ^  ^  f ,  ^
^  3nff?rft T̂ iiT (Ordinary 
passenger) TO t  ^  ^  ^ 

f t r w  I TO ^  f v r m

^  ^  ?̂FTT 3TT 7?r t, ^  
^r w  ^  f t r r n r r  s ifT  ^

q ^  % ^  ftrf^T^ 5? f r o

^TRf f ^

errfer ^ (Total
Failure) ^  i

^  f  f¥  f ^

sftr «rfR  % <T̂ 3iw ^  ^
^  *̂t ^  ^  I

w r  «TT; 2T ^ q r  

TO ^TW ?  «i^n •fif WT

^ r r^  #  ft» ^
55T^ ^  w«i^ % B̂RTPT̂ r
<ff ^  ftn: (Restore) ft
«fP#f I W  >TTT̂  ?  ̂  f  flTO
^ ’T f^ rr Vi#3ZT q r  ^  ’VT f ¥  f * r r t

% ftrfror?: to chtr ^
^  ^  ^  «PT ^  I T O

atrnr ^frr^ i to %  ^  ^nrnr 

arPT ®PT̂, 3ftr ^
^  STT'T̂t ’JTT ^  J

*PTT f  <MN 'SRTT ftp

^  fW  p r  ^TFTiff % |t?rr
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»T̂  ^  ^  3ftr ^  ^

3Tm ^  ^  f  I
ftr^ ^  ^

PrPi^sr?:
^  tT^ 7T̂  ^

^*fl ^  3T̂ 1T ^
^  3̂̂ ^ 3ri^

«rnr^ aftr am r ^>ft

?ft sftr T̂»T % ?r̂ r i ^

^  ^  W f^ T ^  f  f jp T ^

fiwT 5 ^  ^ 3rtr
^  T ^  ^  ^TRT iiTFr
^  ^rpT^ f«Rn?T % ^  q r  ^

ô <fto (Eastern U .P ) % ^
jj fip fifT̂T ftc*i qto

V t p r A  f tfn tc ^  ^  fV’*̂ *tc:
(Neglect) Ppqr f i  
4^ ^  (Budget) ^ afk
^nRTRT3[* ^  ^  ^  ^  ?n

ft? ^nvr i ^
T̂Ry ^  ^  ^

T ft i  I P rf^w c  3nft

3TT  ̂ ^ r m  ^  q r ft? 3ttt̂

^  ^  3nF«T̂  % 3R ^
^  T  ̂i  \ WfU 3H ^  3T̂  snpRT
«TfTft«Tftr I  ft? sTTq* ^  q-
w I w r  a r m  JT̂  ^'W t t  ftr ^  

% 3 r f ^  ^  ^̂ TT3ft, ^  i f tr

^  (Grow More Food
Campaign)  ̂ ftr^  »r  ̂ frŷ

^  I ^FPT^ 3 H R  ^tPT# ?fft

^  ^^Tpt 3ftr ?r̂
f w  5>TT ?T^ 5TR& ^  1

W f T ^  ^  3TR% f

f% T̂î  fV d ^  '*1^0 ^ I 3R"
3rrT 'fit ^  ft>Tnrr

fw»T ^ 0 ^ 0  ^  ^  f¥cT«TT

^̂ T̂TT 3ftr ^
^  f< |̂i? % T̂t̂ T W[
ft?w  i', ^  T?:3Rr̂  ^

f  I î RT % fti
^  P̂TF ^  T^

 ̂ I TTJR aTT'R
'TT ^  % fetr ^qr fWT ^

ŷTTT I  I #'
=#f1 ^  t  • 5̂̂  ^
^  ft>?T f  ^

3HR ?T̂  ^  ŜTRft ^  ^Rl% Wft
T̂î  f% ^T % ^

^  fw  ^  ^  r̂oft ^  r 
ft)T % felT ^  f^ 't  q^?fr
f  I i t ,  ^«T ^  IT a r n t  ^

?W? (State Government) aftr 
^  % <h)fWf^7: (Chief Mini
ster) JrPTT̂T TO ^  ^  5rT3RT̂

^  ?ft ^  ^  qT> ?Tff ^  ^

TTR  ̂^  3TT̂  ^
IVmi I r̂f̂ RT ^  5T̂ tT
^  f̂ RRT «Dt<,

d*T» % ^  ^  ^PT 3TPT
^  ^  arrrnr ^  ^ r t i  ?TFft 3TOt 

^  ftPTT I

^  3ftT 31̂
^  v$Tl  ̂ ^ I ipT R̂|% f̂ STT

TIT̂TRy >ft ^  «n ft) ^  ITT̂  
ft?̂  t, = ^  ^  

^  ftnrjft ^  =?n̂  
%T w i\ T ^  I  I ^ J j  ^
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srnrr «tt ^

^  T?r t  < W  ^  ^
^rrau ^  ^  w ? : t o

?T^ jBTT I ^  ^

^  ^  «f1f,

"H f̂ d*lT ( traffic )
t  I ^  T̂TT̂ r rHpH^< ^TT^

% ?rnT f t f r o r r  ?tt̂

(Realize) ?r ^  i

31W ^  TO ^i^H*

5T^ 1 ^  3 fk  kT T I ^
4  -^i^dT"g SFTT 3 ? ^

m € t  sftr  p f

« rr^ , ^  ^  ^  'n*fai ^
’THT ^  ̂ ro ft «ft I ^  ^

^  ^  ^ % 'srâ  *̂t
% 3̂T1% sftr 

^  ^  ^  % 3n% 3ftT ^

'3fPT 4 1 ^  îifV '̂) % n̂r̂ T ^  
5T^  ̂^  ^  ^  t%
^  5fWf ^  ^  *̂t 'arrar i

^  3T®f̂  ^̂ 1 r + \  ^  
'SPT^ ^  ^PT5rr f̂>T ’EniT f̂ TO" fT 

1% TO ^  ^  'T ^
T̂, ^  .

m  16 T̂TTO (Delhi 
Express, 17 U p  and 18 
Down) ^  TO ^  3R^ VRRT 

3ftT v$W?T3i % %

^>ff % t> ^
(time) % qri=̂dY f ‘ i fir

^ 'T^ ?r|f ^  ^  ^rrft wTT^rwr^ ^

^r f  I

rn? vt^o ift?y #

TO ^  f  I TO

5̂̂ ^  % f̂t̂ TjT: %
f^T  ̂  ̂ TO % f ^  f>n

= ^rf^ , TO ^  ^  sfiT

q f^  ^  ^  =̂ rf̂  «tt r
t , TO 3rnr ?

■jft TO q#>5rc ^(t >̂rr r
?rr«r qto # ^  ŷrfff
3 | + « t 3 ^ T  ii-^i ^  ^  %*
TÔ T ^  ^  TO ^  € t

f*fTrr^'< ?r ^  ^

TO % fei? (Cold Sto
rage) ^  T  ̂ ferr t  ^
TOTSTRT ^  1̂T%2: (Wast&
Paper Basket) jf #VTT n̂m ^  
^  fe rr  t  aftr t o  ftri: % f
^  ^  snfl* TO 3FTqr ^  ^  

f^T  % ‘̂ >XHT, '^ (^0

3̂TTOf ^  TO55tqj t  ‘ ^  
^  f  ^  *7̂  %

T̂RTF
r̂ ^RTT f .  ^

T O ^V  t  * ̂  ̂ T R T
^T T ^J  =^rf|^ 3^T ?T1̂  3ftT
?rr^  ^Rft f , ^  ̂

t3[  ̂ ^  ^  ^ w  =^if^, 3 fk  ^*tf ^

^X9RT I

3ftT qr
fT^ (Halt Station)

qf^ t» ^  ^ I k
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[«ft
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?r«ra JTff T (f t  ^
^  ^  5 1

JiR5’r 7 ? ^  t  ft? W ^rfstt ^1 

spw sfH:
^rTI t  q 'St ^
'EfjftT ^  arm 11

(English translation of the above 
speech)

Shri Tadav (Uttar Pradesh): Sir,
our hon. Minister expressed satisfac
tion as regards corruption in the rail
ways. I want to tell the hon. 
Minister that while sitting in Delhi or 
making inspections as a Minister he 
can never know the extent to which 
corruption is prevailing in the railways. 
As my worthy friend Shri Oraon has 
said that if you really want to know 
the difficulties of the..railway passen
gers and the extent to which all of 
your officers are engrossed m corrup
tion, then you should quit the Ministry 
and make investigations. I am short 
of time, otherwise, I would have told 
you in detail the extent to which 
corruption is rampant in railways. 
At least, I have been a witness to 
eight or ten of such cases. I think 
that from the railway porter up to 
the highest officer, all of them are 
engrossed in some sort of corruption. 
If the porter charges you three annas 
for putting your luggage in the com
partment due to over-crowding he 
takes two, four or even five rupees for 
throwing a person inside the third 
class compartment. Similarly, Book
ing Clerks, Ticket Collectors, T.T.Es., 
Parcel Clerks and Goods C'lerks are all 
engrossed in corruption. Gv'> to Kanpur 
and see with your own eyes. There 
is a distribution of fifteen to twenty . 
rupees daily among the Gooas Clerks. 
You are not aware of the fact that 
there is also a share of their imme
diate officers as well. Similarly, all 
the officers are engrossed in it. You 
cannot know it because you go to 
them as a Minister and they are afraid 
of you. But they care a fig for those 
whom they are not afraid of. I have 
seen all these with my own eyes, as 
they do not know who I am. There
fore, I appeal to the hon. Minister to 
eliminate this corruption and it should 
be eliminated as character is every
thing in this world. No person, 
department or Government can make 
any progress until it possesses a good 
character. You may keep your paper

ideals with you but you cannot achieve 
your real object until and unless you 
make enquiries regarding them and do 
some solid work.

Many of our .friends have said 
enough about overcrowding and I 
think by now it must have been clear 
to everybody as to why there is so 
much overcrowding. How could our 
Minister know of it? He must travel 
by plane or in first class. He gets no 
opportunity to travel in third class. 
In fact, the important thing is this 
that this Ministry is meant only for 
doing experiments and preparing 
schemes and in reality it cannot suc
ceed. As an example you can take 
the case of introduction of four classes 
in the railways last year and the result 
thereof shows that I am correct. They 
will continue to do experiments. Some
times they will do regrouping, at 
another they will abolish the post df 
Chief Commissioner. But sometime 
afterwards they will again come to the 
old state of things and will revive 
the post of the Chief Commissioner. 
This is merely an experiment and for 
this experiment you are collecting 
money from the public by enhancing 
the fares and even for this the ordi
nary passengers of the third class will 
have to pay the highest share. Their 
fares are being increased by 25 per 
cent. It means that the experiments 
are done and the schemes are pre
pared in the Ministry at their cost by 
enhancing the fares and even these 
experiments result in total failures.

I^ h in k  instead of making experi-  ̂
mAts and preparing schemes they 
ought to have devoted their whole 
attention to this. Has the hon. 
minister ever cared to see whether 
he railway lines that were dis

mantled during war years when India 
was a slave country and was being 
ruled by the Britishers, have been 
restored. In free India the first and 
the foremost duty of our Minister of 
Railways would have been to see that 
all the dismantled lines were restored. 
You should have prepared schemes 
for other works only when you had 
restored these lines. After that you 
could have done other things and 
might have laid new lines. Then the 
full credit would have been yours. It 
is apparent from the papers distribut
ed to us that there are some 25 such 
lines which have not been restored so 
far and even in future only few lines 
are being taking up. In this connec
tion, I specially want to say that our 
Ministers possess one characteristic 
and it is that they would not even 
come to look at a starving person but



4008 Railway Budget— 5 MARCH 1951 List of Demands 4009

would provide more food to one who 
is already in possession of it. I mean 
to say that even in this scheme there 
are some areas which have been 
neglected and there are some areas 
which will always be attended to. For 
example, I put before you the case of 
Eastern U.P., which has been neglect
ed by our Ministers. During the 
last Budget session even, I had said 
that Sultanpur-Zafarabad line has 
not yet been restored. This line 
has not been restored even this year. 
Our hon. Minister has just told us 
that they are moving according to the 
economic conditions of the  country. 
Are the economic conditions so bad 
that you could not include this line in 
the Scheme? Have you ever imagined 
how much help could have been given 
to “Grow More Food” Campaign by 
restoring this hne? Perhaps, if our 
Minister would have tried to know 
it he would have known it but as he 
has not cared to know he might not 
be knowing it. But, we, who are the 
residents of that place, know the im
portance of this line. Now, by 
increasing the fares by 25 per cent 
you will collect huge amount of money 
from the millions of inhabitants of 
the Eastern U.P., while, merely for 
show, you have slightly increased the 
fares of first class and not to the 
same extent as in the case of third 
class. But what have you done for 
this important Zafarabad-Sultanpur 
line? There is a sugar factory at 
Shahganj. I think, the hon. Minister 
might be aware of the fact that the 
mill has to face great difficulties due 
to scarcity of sugar-cane. Had this 
line been restored, sugar-cane from 
different fields could have been avail
able to the miU at Shahganj. But I 
want to thank my State Government 
and its Chief Minister hon. Shri Pant

• that though they could not remove 
all those difficulties which were ex
perienced due to the absence of rail
way yet they did remove the difficulty 
at least by half per cent. They 
have made arrangements of buses so 
that persons from ten, twenty, or 
thirty miles could travel by them com
fortably. It means that only half a 
per cent .of the work has been done so 
far.

Similarly, there is the AUahabad- 
Jaunpur line. Last year also I had 
complained about its working. The 
trains stop anywhere they like and 
remain standing as long as they 
desire and the people say that the 
same old engine still continues to work 
which came there when the lines were 
first laid. The inhabitants of the 
place submitted many petitions, but 
nothing was done. Prior to the war 
there used to be two lines, Tlie

Minister might not be able to realize 
the amount of traffic between Allaha
bad and Jaunpur simply by mentioning 
the name ot Jaunpur but I am sure 
he can very well do where the name 
of Allahabad is mentioned. But the 
old two trains have not been restored 
on that routQ a s . yet. Sir, I want to 
say that if some commonsense had 
been applied and even if no other 
train  was to be introduced, still the 
demands of the local population could 
have been met. That could have 
been done like this: one train  could 
have been run twice between Jaunpur 
and Janghai and vice versa and the 
timings of the trains running between 
Janghai and Allahabad could have 
been so arranged that both the trains 
could have crossed at Janghai. But 
the Railway Department could not 
serve the public even by applying so 
little common sense on a scheme for 
which they had not to spend even a 
pie. Sir, I am really sorry for this 
state of affairs. Similarly, take the 
case cf 17 Up and 18 Down Delhi 
Expresses. It is really meant to 
provide facility to those people who 
travel between Banaras and Lucknow, 
but they reach there at odd hours. 
In addition to this they run as 
passenger tra ils  between Moradabad 
and Delhi and I do not know why that 
train  is made to run like that. It 
takes 21 hours to cover a distance of 
about 450 miles from Jaunpur to this 
place. The real advantage of this 
train  should have been given to the 
people who reside in Banaras, 
Lucknow, Faizabad and Jaunpur 
regions, by arranging the timings of 
arrival and departure at convenient 
hours. If it is an express train, it 
should not run as a passenger train  
anjrwhere. There was another line, 
between Akbarpur and Tanda in 
Eastern U.P., and that also was dis
mantled during the war years. I do 
not know the period for which that 
has been put in the cold storage by 
the hon. Minister. Perhaps, being use
less the papers relating to that line 
may have been thrown into the waste 
paper basket as the question of its 
restoration has never been raise'd. It 
is very essential to restore it because 
the public is experiencing great hard
ships. We feel sorry when we see 
that equal treatm ent is not accorded 
to all. . All the persons should be 
treated equally and there should be 
no discrimination between the trains 
running in one region or the other.

There is a halt station, Trilochan 
Mahadev, on the Jaunpur-Banaras 
line, which is far away from the 
village. There should have been a 
full fledged station there, but qothing 
is being done in this direction. My
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IShri Yadav] 
tim e is now over otherwise I w o i^  
liave shown how the Eastern U. P. 
has been neglected and to this day the 
public of that region is unaware of 
th e  fact that the trains of free Incha 
a re  now running. It seerfis that the 
w ork of the Railway Ministry consists 
in doing experiments and drawing 
schemes, which ultimately result in 
100 per cent failures.

Shri M unayalli (Bombay); It gives 
m e great pleasure to congratulate the 
hon. Minister of Railways for having 
placed before us a Budget which is 
iwund in almost all respects. How
ever, I shall be failing in my duty if 
I  do not bring to his notice certain 
ju st demands of the public whom I 
represent.

When I looked into the new cons
tructions provided for in the Budget, 
i t  was a great disappointment to me. 
I do not mean to say that the princi
ple adopted by the hon. Minister in 
having new constructions is wrong, 
bu t in opening new lines he ought to 
have given more attention to have 
these new lines opened in backward 
areas. This fact ought to have been 
taken into consideration, but as it

• appears to me it is not so. For 
exfimple, on my side people have been 
demanding the opening of a new line 
from Hubli to Karwar. In 1948, 
when Dr. John Matthai was the Rail
way Minister, he visited Hubli and 
Gadag and the people there and 
K arnatak Chamber of Commerce 
represented to him that this Hubli- 
K arwar line should be constructed. 
To that he replied that as an expert 
Committee was going into the m atter 
of ports, he would look into the m atter 
after its report. Fortunately or un
fortunately, Karwar has not been 
recommended to be a major port and 
so the m atter has been dropped. But 
in spite of this, the area to which I 
refer is so rich in natural resources 
th a t without communications it is not 
possible to tap them. We want to 
build our nation, and without develop
ing the industries in the various parts 
where natural resources are available, 
it  is impossible for us to build our 
nation and enrich the economical 
resources of our country. The forests 
of Karwar are well known for their 
richness in teak wood, fuel, sandal 
wood, bamboo wood etc. So, it will 
be only adding to the income of the 
Railways if the new line is opened. T 
hope that the hon. Minister will give 
consideration to this problem and see 
th at as early as possible the new line 
is constructed between Hubli and 
Karwar.

As regards regrouping, I m ust say 
that it is very well planned and I 
would convey to the hon. Minister 
that .the  people of K arnatak have 
very nmich appreciated this plan. 
This idea of regrouping is not a new 
one. Since the last th irty  years, this 
problem has been very much dis
cussed and so many Committees that 
were appointed every now and then 
have carefully considered this m atter 
and they have recomn^ended that 
there should be regrouping. I t is 
after such a long time and after 
having considered all the points in 
favour of it that this decision has 
been taken as it is considered to be 
economical and I hope that the hon. 
Minister will push it through with all 
courage.

As regards the Southern Zone, it 
has been said that Hubli is to be the 
headquarters of the northern region; 
but as regards the office the hon. 
Minister stated that it would tempo
rarily continue either in Mysore or in 
Bangalore. I want to press that if 
Hubli is to be the headquarters, the 
regional office also should be located 
there and I wish that the hon. 
Minister will take every step in that 
direction as early as possible.

As regards raising of the fare 
several hon. Members have spoken for 
and against it. Taking into consi
deration the rehabilitation programme, 
new constructions and providing 
amenities for third class passengers, 
if we do not support this move of 
Government, it is hardly possible for 
us to expect more amenities, more 
carriages a©d more wagons and more 
turn-over of the wagons etc. But if 
only we take unto consideration the 
amenities, comforts and facilities that 
the third class passengers are getting, 
it becomes so difficult to support ^his 
move. Sir, I am speaking mostly of 
the metre gauge and the inconvenien
ces that the people travelling on 
those lines are put to. On the 
broad gauge they, i.e., the Railway 
authorities have made certain improve
ments, but on the metre gauge it has 
not been so. They wanted to bring 
about uniformity by raising the fare 
on the metre gauge to the level of the 
fare on the broad gauge. On the 
metre gauge we have to travel at a 
very low speed; the comfort and 
amenities are. comparatively less. Still 
we are compelled to pay the same fare 
as is paid on the broad gauge. If 
there should be uniformity in fare, 
there should be uniformity all over 
as regards amenities to the travelling 
public etc. If we look to the figures 
of the past three years, we find that 
more locomotives, coaches and wagons
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have been provided for the broad 
gauge section rather than for the  metre 
gauge. Why this unjust treatm ent 
for the passengers travelling on metre 
gauge? I request the hon. Minister 
that this unjust treatm ent meted out 
to the public using metre gauge should 
not be continued hereafter at least.

Another point I want to bring to 
the notice of the hon. Minister is in 
regard to movement of goods. Last 
year the movement of goods on 
M.S.M. Railway was good and the 
merchants of Karnatak were happy. 
But I am sorry to say that this year 
it has become again awful. Mer
chants have been unable to move 
oilseeds, chillies and other goods. 
They have represented the m atter to 
the authorities concerned through 
Karnatak Chamber of Commerce 
separately, but though the m atter has 
been before the authorities for the 
last two months no reply has been 
received. The movement of goods 
has been deteriorating daj’- by day both 
on Gadag-Sholapur line and Poona- 
Bangalore line, in Hubli District. I 
would request the hon. Minister to 
take this m atter into consideration and 
ease the situation as early as possible, 
as the Mills are remaining idle with a 
heavy loss to the mill owners, the goods 
being not moved for want of wagons.

Lastly, Sir, I want to say a few 
words about the G.I.P. railway guards. 
Their grievances have been before the 
authorities for the past seven years. 
On the 1st March 1949 I had put a 
question and the reply of the Railway 
Minister was that these grievances 
were under his consideration. But 
even today they have not been mitigat
ed. When grievances are allowed to 
pile up, the hon. Minister being an 
able administrator, knows full well 
what the consequences will be. About 
two months ago, that is, on the 21st 
December 1950, they have represented 
the m atter again to the authorities and 
have requested them to allow this 
dispute to be referred to the Industrial 
Dispute Tribunal. But no reply has 
been sent to them, so far. I, there
fore, request the hon. Minister to look 
into this m atter and see that the poor 
guards who are strenuously working 
for Railways get something after due 

-consideration of their grievances.
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ĤTR I ![5f  %5TT I 3ftr
, f t r P r m ,  T<r?ŷ ii,
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^  ^  ^  «ft ftJT ^  T̂' P̂fHRTT
g STHT̂  ^  ^
W  I  I ^

^ ^  5IT̂  ̂ ^  3ft = ^  11
w ^?TT =5rr^ f  ft? ^ r  

^  ^  t  I ^ i  ^
^  ĉ d’4)IH qr ^  ^  TH) ^  
SJT̂PTT t  ? ^  ^  Tt ^
ŷrnr ^  f  ? ^̂ nxf arr̂ jft

ftrw T T  % I A' ^
^  # 3rrr % ^  ^  ?

qr, vsr̂  ^  5̂7̂
^  % 6 o , o o o

F w  ^  ^  q̂ r?3rcf %
3 ^ ^  % f^ytr ^  % fk^TR" %

FTTT »̂T«rnTI P̂TT I ^
qRt ^  (tap) ?r̂  t  ^  
^  f̂ <r5« ^̂ nr  ̂ I ^

>d̂ %  ̂I H ^   ̂ 'Jtf
qinRT xĵ î i ^  t

^ ŵTT % f̂nr̂  v̂»fi<f 
T̂T̂ TTr ^  ^

 ̂ I TT ^
FT^ ^  STFT^ t  ^  ^
P̂TT I ^  ^

I ?it w  ^T^nr ^  ^  ^  
f  eft ^TT  ̂ % anr ^  ^

3TR ^  f  3ftr

3TR ^  #  3 m  ^»ff %
^  ^  3TT# ^  ar^nrr
«inw(o  ̂ ^  t̂̂ T  ̂ 1 ^

 ̂ *̂t ®t^
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f  ^  ^  3T^ I ^
^  5̂TT̂  t

5T^ ^  ^  fsRTTTf)^ #■

(Passenger train) ^  ^ 5̂TPT 
^  >ft ^  t  I

^ > ff  ^  ^  ^

( ^ T ^  ^n^) T i f f  (^T^IfniT ^
% q-f̂  ^  (Flag

stations) % ^  «ft ^
^  ^  w  (Mana
ger) ^  F̂T 11 ^
^  qr ^  r̂ PTTT %
aTf^rfTJff ^

î nr qr ŷ̂TFrr t̂rtt ^

ft> w ^ i x  3rrT ^  TWcf) t  • 

^  ^  ^  mPw ^

5TTf t  T5C ifl
STTTT ^  ^T^iRT ^  3^T

^> ff ^  f ^  JT I f̂ TT-
3TRit  ̂ t  I ^  TO  ̂ 3TR

arrsri^ w  an f t  ^rrf |
3ftr ?T f*T am ^  ^  H w

^  ^  ^  f̂ ŷ TT

^ 3fhc ^i^«i ^  ^nrl' ^  ^
^  fe^rr t  I ^  t

ft> ^  ?yWt ^  ^TT^ v w rf  ^ r  

^  F<T #‘ %qT ^ . i ^ r t  ^

8q^FTT ^  ^  ^  ^  ?rflf

*T  ̂^  Tf 3TT

I ^  T̂T̂ IT ^  ^  aftr
f^RT# |*r &

^  ^TTR ^ rr^

^  ^  ^  f  ^  3 t ^  ^

f  I 3̂̂  NjT̂ <inH+Uc< ^  I
^rnr^ «ft ifW F v r^ n ft ^  ^  s r ; ^  ^  

H ^K K ^^IT T  ^  ^  ^  ^  

if t  ^  f^ :

T̂’T ̂WTF5T THT ^  ^  I

ŜFTTr ^ f r ^ ^ i i

f? ft = ^  t  ^  ^

aflr  3TT f̂t ^  ^TfiRT & #«TFnr 

^  SJT̂ FTT ^ ‘ 3fk w  ^  
sq r r  $■ P ^  fR K t ^ r r r r r  ^ ttj^  

^ , 3 fk  ^ > ff  % ^  3 m r  ^ r

<. f̂ TlT q^ ’̂ l '  ^ I

(English translation of the above 
speech)

[Shri Ramraj Jajw are] (Bihar): Sir, 
I am here to thank the hon. Minister 
of Railways who very kindly inspired 
in me a desire for visiting the 
Chitranjan Workshop and expressing 

my ideas thereon. It is really a 
m atter of utmost pleasure that Chit
ranjan Workshop has got an unique 
place among other creations of tlie 
independent India. It is one of the 
greatest workshops of Asia. Many 
other things relating to this workshop 
have been described with full details 
in a communique issued by the 
Government. The communique 
deals with the construction of the 
buildings which is being carried on in 
accordance with a beautiful and well- 
organised plan, with arrangements 
for light, power and water. I think 
the Ministry of Railways should 
arrange to let the hon. Members of 
this Parliam ent see for themseh es the 
arrangements for education, health 
and recreation that are being made 
there apart from beautiful buildings, 
because it would enable them to see 
the things in the true colours.

The Railway Department is widely 
criticised; but, I think, if one visits 
the Chitranjan Workshop at this stage, 
one will feel satisfied at the step taken 
by the Government in regard to cons
truction work. I would request the 
Government to invest the entire 
budget surplus in this scheme and see 
to it that the work is completed with-
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[Shri Ramraj Jajw are] 
in the earliest possible time. The 
construction work at Chitranjan is 
being done under a five-year plan; but 
in view of the present world situation 
it is not possible for us to wait for 
such a long period. If we wish to 
Kfeep pace with the quick p ro g r^ s  of 
the world, we should concentrate more 
energy to this scheme so that we may 
complete it within the least possible 
time. I for one would like Ihe 
Government to do some constructive 
work so that people may be able to 
pay more taxes. The Government 
should complete the Chitranjan Work
shop soon. The Government have 
come to know of many things about 
Chitranjan through their officers. I, 
therefore, feel that if I fail to describe 
their shortcomings in this House, it 
would mean an injustice to the hon. 
Members of the House. The first 
defect, in my opinion, is that although 
thousands of persons are employed 
there permanently, there is no proper 
arrangement for providing milk to 
their children. I have drawn the 
attention of the hon. Minister of Rail
ways to this drawback and have 
requested him to get some dairy farm 
opened there so that the employees 
may be benefited.

Another difficulty is that as a result 
of some local restrictions imposed by 
the Bihar Government on foodstuffs, 
the families of these thousands of 
employees had to undergo many hard
ships. They had to pay seven annas 
per seer for what used to sell at three 
annas per seer for the reason that the 
adjacent m arket of Mihijam lies in 
Bihar while the major portion of the 
workshop lies in Bengal. If the 
employees of the Central Government 
would be put to such difficulties, how 
will it be possible to continue with 
the constructive activities. I would 
remind the Central Government to see 
to it that their employees are not put 
to any loss by any such actions of the 
State Governments. It is with a 
sense of profound shame that I am 
referring to the next defect. I regret 
to say that although the Central 
Government are much concerned 
about this big workshop and are 
spending a large amount of money on 
it, the cultivators, on whose land this 
workshop has been constructed, have 
not yet been paid the price of their 
lands and crop. From the answer 
given by the Central Government in 
reply to my question it so appeared 
that they were trying to shift responsi
bilities on the State Government. I 
also took it up with the State Govern
ment and have come to know that 
they have started enquiries and are 
proposing to pay compensation 
through n^^Uations.

In view of the fact that the said 
workshop has been constructed for 
the use of the Central Government, 
it is their duty to see to it that the 
land owners get their money soon. 
The employees of the State Govern
m ent may cause delay in this respect, 
but the Central Government should 

take steps immediately. I think I 
should now leave the discussion on 
C hitranjan issue and proceed ahead. 
As my friend said, although much 
discussion is going on about the ex
tension of railway lines, nothing has 
been done as yet. Developments 
should immediately be made where 
they are possible. I may thank the 
hon. Minister of State for giving at
tention to my request made last year 
and starting the construction of Raj 
Mahal-Tin Pahar Line. It was the 
oldest Railway line dating back to 
1860 and was dismantled during the 
War. Orders have been passed this 
year to restore it and it is hoped that 
it will be completed in 1951-52. On 
behalf of the people of my District 
and State, I convey our sense of 
gratitude for this. Orders have also 
been given for the construction of 
Bhagalpur-Mandar line under the 
1952-53 programme. There are cer
tain lines on which the Central 
Government and the State Govern
ment have been corresponding with 
each other for years. That corres
pondence goes to show that it is 
desirable that the construction of 
these lines should be undertaken. 
They are urgently required for the 
purposes of food procurement. On 
seeing some of those lines, it was 
found that the arrangements for the 
Kosi Project were the main basis of 
such works being undertaken. These 
include Supaul-Parsama; M adhurapur- 
Sinheshwar and Murliganj-Dumraon 
lines the construction of which ought 
to be started soon. Correspondence 
and surveying of the Varuadeeh, 
Viramitrapur-Purulia, Lohardagga- 
Arganda and Karanpura-Hazaribagh- 
Rampurhat lines have been continuing 
for a long time. I wish to plead 
strongly for the construction of these 
lines. I do not know what has been 
the attitude of the British rulers. 
They had committed a sin by keeping 
a large sertion of people aloof from 
their fellow beings and it will really 
be a m atter of great shame 
if the people’s Government of the 
day is not in a position to imdo this 
wanton act. The large portion of 
Chhota Nagpur and Santhal Divisions 
which is known as aboriginal area and 
the connection of which with the 
outside world is essential from several 
points of view—apolitical, economic and 
social—is being neglected for want of 
railway lines. As our friend said, 
normally the railway line here is ne
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cessary from many points of view, but
i t  is specifically im portant in view of 
the stone quarries, coal and mica mines 
and tim ber and other forest products 
found there. All the materials required 
for national development can be made 
available by means of this Une. In 
the absence of this line the country 
cannot progress. Besides, the construc
tion of this line is very essential from 
ihe political point of view also. The 
British rulers had made the people of 
that area hate their aboriginal bre
thren with the result that they (abori
ginal people) also began to think in 
terms of Pakistani ideology. The 
Government promise to bring those 
backward people at par with the civi
lized humanity within a period of ten 
years. For achieving that end, for 
setting the entire situation aright, for 
providing all facilities to people and 
lo r  bringing about all round develop
ment among them it is but necessary 
to  give priority to railway connections 
being made so that the backward hu
man races may soon be connected 
with the world outside. The Govern
ment should make provisions for deve^" 
loping railway lines there.

The other thing which I wish to 
mention is about giving more amenitieis 
to the passengers. Much has been 
said about it and we have been con
stantly complaining about our diffi
culties. The main grievances relate to 
the lack of water, absence of sanitation 
arrangements and scarcity of waiting 
rooms etc. on the platforms. AU 
these things are often repeated. It 
so appears to me that because all the 
persons make complaints about these 
things, so attention is not paid to any 
of them. I think the hon. Minister 
must pay attention if someone points 
out any specific difficulty. Therefore, 
I want to draw his attention to a few 
important points. A fair is held every 
year at Jasidih. People come therefo r 
darshan of Shri Vaidyanathji. Last 
year I had submitted about levy
ing a terminal tax at that place. 
The hon. Minister had referred to the 
formation of a Committee. On the 
economic enquiries made by the local 
bodies the Committee was formed and 
its report has also been submitted. I t is 
not known as to what will follow. The 
platform of Jasidih Junction is yery 
low. In spite of much difficulty felt by 
the passengers, it has not been made a 
b it higher. Apart from this, lacs of 
people come to the station and there is 
only a single-roomed waiting room for 
1st, 2nd and Inter Class Passengers 
combined. In order to give facilities 
to the passengers arrangements for 
providing water are made on many 
smaU stations but no such step is 
taken in respect of this station where

lacs of persons come every year. I 
had referred to the lack of water 
arrangement last year too, but still, 
I suppose, little has been done in this 
respect. The official report deals with 
many amenities. I wish to ask as to 
w hat amenities have been given and 
what arrangements are being made on 
the platform s to provide water to the 
passengers. Have a couple of water 
taps been installed on the platforms 
of Jasidih where thousands of persons 
go in connection with Shiv Yatra fair? 
It is no use dilating on the subject 
any more.

Last year eighty thousand rupees 
were spent in constructing a waiting 
haU for passengers at Deoghar Station 
which yields an income of about two 
lacs of rupees every month; but on 
account of no arrangement being made 
there for water tap the place has 
practically become useless. Neither it 
yields any income, nor is it of any 
use. The absence of a water tap  there 
is causing a neavy m onetary loss every 
year. Besides, there is no lavatory 
either for men or for women at that 
station the monthly income from which 
is no less than two lacs of rupees. 
Thus, when we see such a state of 
affairs all around and when we being 
related to the Government do not find 
ourselves in a position to help the 
people of our respective constituencies 
in getting even the ordinary amenities, 
it gives us much pain. I believe the 
Government will certainly take into 
consideration several petty things on 
which I have diverted their attention. 
When the Government are asked to 
construct new lines, they do not pay 
any attention to it. While dealing 
with it we have to take into considera
tion the question of time and that of 
availability of funds. I made an effort 
to get a new passenger train  service 
started on Patna-Calcutta section but 
it was of no avail. We had particular
ly requested the Government to make 
two flag stations at Dabargram (near 
Jasidih) and Pakur (near Nabiagar 
Gate No. 36). In reply to that we were 
told that it was for the Manager to 
consider it. As such the high officials 
of the railways department should pay 
due attention to these small things so 
that we may boldly teU the tax-payers 
that the Government are doing their 
utmost to redress their grievances.
5 P.M.

If the capability of the people to pay 
taxes has increased, it is all right; but 
the Government should also continue 
their construction work more efficiently 
and more systematically so that there 
may be no grounds at all for any 
complaints. It is our only aspiration. 
Neither we can associate ourselves 
with that school of thought which
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holds that the Independence has 
brought about ruin, nor can we remain 
in that bloc which is of the opinion 
that the public have been looted by the 
hon. Ministers. W hat we want is that 
the hard-earned mony of the tax-payers 
may be wisely spent. It should not be 
squandered away in a manner in which 
those eighty thousand rupees were 
spent in constructing a waiting hall 
which is lying useless for want of a 
w ater tap. The Government, therefore, 
should pay more attention towards the 
management of the Railway Depart
ment so that we may say that the hon. 
Minister of Railways has been rightly 
thanked. The intention of the hon. 
Minister regarding getting leave of his 
job appears to be quite proper. It is 
said of M aharaja Dasbrath thati on 
seeing a white hair on his head he 
had intended to give the throne to 
Shri Ram and complete the mission of 
his, life.

Nrip yuvraj Ram kah dehu,
Jiwafi janam sufal kari lehu.

(The King desired to make Ram the 
heir to his throne and thus fulfil the 
mission of his life.)

Probably in the same m anner Shri 
Gopalaswami, having gained much 
experience in his life, now intends to  
shift the burden. We wish Shri Santha- 
nam to take advantage of the long ex
perience of the hon. Minister of Rail
ways and do the things in such a 
manner as may satisfy our aspirations 
and also it may be possible, for us to 
tell the people boldly that Government 
are doing everything for them.

The House then adjourned till a  
Quarter to Eleven of the Clock on. 
Wednesday the 7th March, 1951.


